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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE
Interlocutory Application No. 161/2025 (WZ)

In

Appeal No. 136/2025 (WZ)

ALCHEMIST ASSET

RECONSTRUCTION CO. LTD. ...Applicant
V/s.

GOA COASTAL ZONE

MANAGEMENT AUTHORITY & Anr. ...Respondents

e REPLY ON BEHALF OF RESPONDENT NO. 2
é@ 1 é“'%f;»\p\ TO THE APPLICATION FOR CONDONATION

\\ OF DELAY DATED 05.07.2025 FILED IN
| SUPPORT OF THE APPEAL UNDER SECTION

G DAt » / g
\% 0% /5 / 16(G) RIW SECTION 14 OF THE NATIONAL
Yo % . ,
9GO _ES// GREEN TRIBUNAL ACT, 2010.

MAY IT PLEASE THIS HON’BLE TRIBUNAL:

The Respondent No. 2 herein, most respectfully, state and submit
as follows:
1. At the very outset, Respondent No. 2 most respectfully

submits that he has been served with a copy of the Appeal
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Memo and the accompanying application dated 05.07.2025
filed by the Applicant seeking condonation of delay in
preferring the present Appeal impugning the Extension of
Permission / Approval dated 02.09.2024 (Impugned
Approval) issued by the Respondent No. 1 (Goa Coastal

Zone Management Authority).

Respondent No. 2 herein has been served with a copy of the
application seeking condonation of delay for a limited
period of two days. The application presently under reply is
sworn after the hearing on 30.06.2025. Accordingly, the
present Reply is confined strictly to the averments made in
the subsequent application dated 05.07.2025 and is filed
without prejudice to the rights and contentions of this
Respondent to file an additional or supplementary reply, if
required, adverting to the contents of the earlier application
or to deal with the merits of the present Appeal at an
appropriate stage. This Respondent denies and disputes

each and every averment made by the Applicant in the
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present Appeal and the application for condonation
presently under reply, except to the extent specifically

admitted herein.

Records reveal that on 30.06.2025, Appeal No. 136 of 2025
was taken up for hearing along with I.A. No. 161 of 2025
(WZ). As per the online case status, [.LA. No. 161 of 2025
was filed under Filing No. 270413700373/2025 on
21.04.2025, along with Appeal No. 136 of 2025, which is
under Filing No. 270413700371/2025. However, the
application presently under reply is sworn on 05.07.2025,
i.e., after the date of the first hearing, i.e., 30.06.2025.
Hence, it is apparent that the Applicant herein, for reasons
best known to them, has not effected service of I.A. No. 161
of 2025 till date. It appears from the records, and
particularly from the Order dated 30.06.2025, that there was
an application for condonation of delay, and thereafter, a
subsequent application seeking the same relief was filed and

sworn on 05.07.2025. Therefore, it is incumbent upon the
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Applicant herein to serve a copy of I.A. No. 161 of 2025 in
order to enable this Respondent to defend its interest in the

present proceedings.

This Respondent states that it is impermissible for the
Applicant to have two applications seeking condonation of
delay on record. Nevertheless, the Applicant insists on
hearing the applications without serving the ecarlier
application seeking condonation of delay upon this

Respondent. This conduct itself is bereft of any bona fides.

The application under reply indirectly seeks condonation of
delay to assail the permissions granted in 2024, whilst
creating a camouflage. Even otherwise, the delay sought to
be condoned is far beyond the extendable period under the
National Green Tribunal Act. On this ground alone, the

application deserves to be rejected.

At the outset, this Respondent most respectfully submits

that the present application seeking condonation of delay in
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filing the Appeal is wholly misconceived, untenable in law,

and deserves outright rejection.

The Applicant, being a large corporate entity engaged in
sophisticated financial and legal dealings, cannot plead
ignorance or lack of knowledge to overcome the bar of
l[imitation, particularly when its own prior correspondence
and actions show continuous awareness of the permissions
and activities forming the subject matter of the present
Appeal. The application seeking condonation is
misconceived and not maintainable to say that least. The
records reveal that this Respondent was initially granted
permission for erection of temporary shacks on 02.09.2024.
The permission dated 02.09.2024, was granted pursuant to
the decision taken by Respondent No. 1 in its 402"
GCZMA Meeting held on 11.06.2024. Decision to grant
principal approval to this Respondent was in public domain
for last over a year and the Applicant had not taken any steps

to challenge/assail such decision.
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Undisputedly, the minutes of the said meeting have been in
the public domain for last over a year. The Applicant before
this Tribunal has consciously suppressed such minutes of
the meeting, which are germane to the decision of the

controversy at hand.

The Applicant’s claim that it became aware of the Impugned
Permission/Approval dated 02.09.2024 only upon perusing
this Respondent’s reply dated 20.03.2025 to the Show
Cause Notice is demonstrably false and contrary to record.
The Applicant was, at all material times, fully conscious of
the ongoing activities and permissions pertaining to the

subject site.

The following documents, emanating from the Applicant’s
own correspondence, establish that the Applicant was
continuously seized of the matter and had every opportunity
and indeed, the obligation to ascertain details of any

permission granted:

s
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. Complaint dated 07.02.2024 filed before the
GCZMA, wherein the Applicant specifically sought
inspection and action against alleged unauthorized
structures being commercially run at the site.

. Series of communications ranging between 2019 to
2021, addressed by the Applicant or Resolution
Professional during the CIRP of DPDCL, wherein the
GCZMA was repeatedly cautioned not to issue
licenses or NOCs for the same land, asserting that the
property was custodia legis. These include letters
dated  12.07.2019, 20.11.2019,  03.09.2020,
19.07.2021, and 06.09.2021.

. Subsequent applications dated 14.08.2024, barely 18
days after the Impugned Permission was issued,
where the Applicant specifically named Respondent
No. 2 and sought revocation of permissions allegedly
granted to him for structures situated in Survey Nos.

102/1 and 102/3.
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These letters are self-evident proof that the Applicant was

aware of both the site activity and the existence of

permissions.

The Applicant has been filing complaints at least for the last
several years, raising the very same issues before the
National Green Tribunal as well as the Coastal Regulation
Zone authorities. The Applicant, therefore, cannot now
claim ignorance of the facts or proceedings in relation to the
permissions granted. This clearly demonstrates complete

cognizance and awareness on the part of the Applicant.

Further, pursuant to the Applicant’s own complaint dated
07.02.2024, the GCZMA conducted a 13-day inspection
between 07.10.2024 and 24.10.2024, followed by issuance
of 63 Show Cause Notices on 17.01.2025, including against
Respondent No. 2. The Applicant participated in the
subsequent hearings before the GCZMA. Having triggered

and participated in the process, the Applicant cannot now

B




731

claim ignorance of the permissions which formed the very

basis of that inspection.

13. The Applicant’s conduct, therefore, betrays a pattern of
active engagement and selective disclosure, designed to
circumvent limitation. The plea of “first knowledge on

20.03.2025” is a clear afterthought, bereft of bona fides. The

"\ Respondent states that impugned communication is merely
b A
\ - "_'-an extension of the timeline and validity of the original

approval which was in public domain for past several years.

14. Even otherwise, the Applicant has failed to establish any
sufficient cause or demonstrate any bona fide justification
for the inordinate, unexplained, and self-contradictory delay

in preferring the present Appeal.

15. On the contrary, the averments made and the overall
conduct of the Applicant, viewed cumulatively, disclose a
clear pattern of abuse of process of law, coupled with an

attempt at forum shopping in order to set aside permissions
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lawfully granted in favour of this Respondent by the

competent authority.

Without prejudice to the foregoing, and before adverting to
the merits (or rather, the demerits) of the contentions
advanced by the Applicant, this Respondent respectfully
craves leave of this Hon’ble Tribunal to first raise certain
preliminary objections qua the very maintainability of the
present Appeal. The same are raised without prejudice to

one another and are being urged in the alternative.

The application under reply is misconceived, inasmuch as
the same seeks to indirectly assail the original decision of
Respondent No. | passed in 2024 after more than a year.
Such an approach or assail is impermissible under the
overall scheme of the NGT Act read with the CRZ
Regulations. The decisions to grant permission are taken in
Meetings of Respondent No. 1, and the Minutes of such
Meetings are published in the public domain and are

available on the website of Respondent No. 1.
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Even otherwise, the delay sought to be condoned is beyond
the purview of what is statutorily permissible under the

NGT Act.

At the very outset, this Respondent submits that a bare
perusal of the Appeal Memo makes it apparent that the
Applicant has sought to invoke the jurisdiction of this
Hon’ble Tribunal purportedly under Section 16(g) read with
Section 14 of the National Green Tribunal Act, 2010 (NGT

Act).

It is respectfully submitted that such invocation is
fundamentally misconceived and legally untenable. The
jurisdiction exercised under Section 16 (Appellate
jurisdiction) and that under Section 14 (Original
jurisdiction) are distinct, independent, and mutually

exclusive.
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The Applicant, in the present case, has sought to blend and
overlap these two jurisdictions by styling the proceeding as
an “appeal” while simultaneously canvassing issues in the
nature of an original environmental dispute. Such‘attempt at
combining the two jurisdictions is impermissible in law and
renders the present appeal incompetent and non-

maintainable.

This Respondent respectfully submits that jurisdiction
vested unto this Hon’ble Tribunal under Section 16(g) of the

NGT Act cannot be stretched or misused.

Without prejudice to the foregoing preliminary objections,
it is submitted that the Applicant lacks the requisite locus

standi to invoke the jurisdiction of this Hon’ble Tribunal.

The Applicant, being a commercial assignee of a debt, has
not demonstrated any direct, personal, or substantive
interest in the permission or approval under challenge, nor

has any environmental damage and/or harm has been shown

&
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to have been caused by this Respondent pursuant to the

Impugned Approval.

25. Pertinently, the Applicant is not an “aggrieved person” as
contemplated under the National Green Tribunal Act, 2010,
and its interest is purely financial. Environmental
jurisdiction cannot be invoked to advance private or

commercial motives.

yate of EXP- / Ny

07*23!30}\%1@&/” 26. Without prejudice to the Respondent’s contentions and

FGOP -

o

e assuming, arguendo, the case of the Applicant, it is clear that
the Applicant is, in essence, a third-party Asset
Reconstruction Company which has allegedly acquired
certain mortgage interests in the subject land. Such
commercial or contractual interests do not confer locus

standi in an environmental appeal.

27. The concept of an “aggrieved person” under the NGT Act
must be interpreted cannot be extended to accommodate

alleged creditors, assignees, or other commercial

g
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stakeholders. Locus standi must be proximate, direct, and

legally cognizable.

The Applicant has approached this Hon’ble Tribunal with
most unclean hands. Despite being aware of permissions, its
effects and development carried out, the Applicant

deliberately withheld relevant documents to manufacture a

false claim of ignorance and revive a stale grievance. 7

//

i
I/
?

a
It is a settled principle that a party who fails to act diligentl‘}}\%

cannot claim equitable relief. Delay cannot be condoned on
vague or self-serving pleas of ignorance, particularly by
institutional litigants. The Appellant’s plea does not satisfy

even the minimal threshold of “sufficient cause.”

Without prejudice to the foregoing submissions, it is
respectfully submitted that even the application under reply
itself is fundamentally misconceived and legally untenable.
The records further reveal that the present application under

reply dated 05.07.2025 is a subsequent application for

B
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condonation of delay filed only after the present Appeal was

taken up for hearing on 30.06.2025.

This Respondent respectfully submits that there cannot be
two separate applications for the same purpose filed in the
same proceeding. Further, the present application under
reply does not indicate under which provision or enabling

section of law it is filed.

Disconcertingly, the Applicant claims, without any
supporting material, that this second application presently
under reply was filed pursuant to directions of this Hon’ble
Tribunal. Such a claim is factually incorrect and cannot be
substantiated inasmuch as no such direction has been
communicated to this Respondent, nor does the Order dated

30.06.2025 make any mention of such a direction.

Without prejudice to the above, it is further submitted that
even if the application under reply were to be treated as

maintainable, then, even in the second application, the

&
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Applicant has once again sought condonation of only two

(2) days’ delay, which is factually and legally erroneous.

The delay cannot be restricted solely from the date as
claimed and portrayed by the Applicant as the Impugned
Approval granted on 02.09.2024, has been in the public
domain since that date. Therefore, the period of limitation
and consequential delay must necessarily be considered
throughout the entire period from the original permission
and not be artificially truncated to suit the Applicant’s

convenience.

Without prejudice to the foregoing submissions, it is
respectfully submitted that even if the application under
reply were to be considered on its own merits, the delay in
filing the present Appeal is nevertheless grossly inordinate,

wholly unexplained, and entirely unjustifiable.

This Respondent submits that the statutory period of

limitation for filing appeals, as prescribed under Section 16

£
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of the NGT Act, is required to be construed strictly and
rigorously. The right to appeal under Section 16 is a
statutory right, and not a mere equitable privilege.
Consequently, once the period of limitation has expired, the

right to file an appeal ceases to exist.

Without prejudice, this Respondent submits that the
Applicant’s claim that the period of limitation should
commence from the date of communication of the

Impugned Approval is wholly untenable.

Significantly, communication such as the one under
challenge is placed in the public domain as part of standard
departmental practice. As such, the application under reply

is clearly barred by law.

The material on record clearly demonstrates that the
Impugned Order was circulated among public departments

and was otherwise accessible in the public domain.

v
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Consequently, the duty of diligence lies squarely upon the

Applicant, who claims to be aggrieved.

Without prejudice, it is respectfully submitted that even if
the Applicant’s argument regarding limitation commencing
from the date of communication is taken at its face value,

the same exposes its untenably contrived nature.

The Applicant has offered no cogent explanation for its
failure to approach this Tribunal at earlier point of time
and/or failure to exercise due diligence in the matter. A fter
filing the complaint before Respondent No. 1, a site
inspection was conducted based on the complaint, yet the
Applicant has failed to demonstrate any bona fide conduct

or diligence in pursuing its alleged grievance.

The Applicant cannot be permitted to reap the benefits of its
own inaction or indolence, particularly where rights have

already been crystallized and made public. The law requires

AP




741

the Applicant to show active and timely due diligence,

which is wholly absent in the present case.

44. The reliance placed by the Applicant upon Regulation
4.2(vi) of the CRZ Notification is wholly misplaced and
misconceived particularly in the facts and circumstances of

. the present case.

It is denied that the Applicant is an affected party as alleged

and the Applicant is put to strict proof thereof. It is denied

T that the Applicant had no notice of the proceedings or the
order passed by the Respondent No. 1 as alleged. It is denied
that the delay in filing the present Appeal is bona fide as
alleged. It is denied that the delay is 2 days as alleged. It is
denied that delay was occasioned on the ground of time
taken in scrutinizing the voluminous documents and

thereafier, to file various appeals as alleged.

46. It is denied that during the hearing on 30.06.2025, this

Hon’ble Tribunal directed the Applicant to move an

&
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application seeking condonation of delay commencing from
the date of Impugned Permission (02.09.2024) as alleged

and the Applicant is put to strict proof thereof.

It is denied that the present Appeal falls well .within the
outer limit of 60 days prescribed under the proviso
appended to Section 16(g) of the NGT Act as alleged. It is
denied that the Applicant became aware of the Impugned
Approval on 20.03.2025, during the course of proceedings

before Respondent No. 1 as alleged.

It is denied that the Applicant is entitled to file the present
Appeal as alleged and the Applicant is put to strict proof
thereof. It is denied that the Applicant is a “person
aggrieved” as alleged and the Applicant is put to strict proof

thereof.

It is denied that the Impugned Permission was never put in
public domain as alleged and the Applicant is put to strict

proof thereof. It is denied that the Applicant had no prior

&
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occasion to gain knowledge of / about the Impugned
Permission before 20.03.2025 as alleged and the Applicant
is put to strict proof thereof. It is denied that the limitation
period for filing an Appeal began to run only from
20.03.2025 as alleged and the Applicant is put to strict proof
thereof. This Respondent shall rely on the true and correct

interpretation of the relevant provisions of the laws.

. It is denied that the period of limitation is to be calculated

from the date of communication of the order under
challenge and not from the date of the original order itself

as alleged and the Applicant is put to strict proof thereof.

It is denied that the Impugned Permission was neither
served upon, nor published as alleged by the Applicant and

the Applicant is put to strict proof thereof.

It is denied that there is any default on the part of the
Respondent No. 1 in complying with the statutory

requirement as alleged and the Applicant is put to strict

s
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proof thereof. It is denied that there is any bar from raising
the defense of limitation as alleged and the Applicant is put

to strict proof thereof.

The reliance sought to be placed by the Applicant on the
judgments are completely misplaced and erroneous

interpretation of the ratio of said judgements.

It is denied that there are any CRZ/NDZ violations carried
out by this Respondent as alleged by the Applicant and the
Applicant is put to strict proof thereof. It is denied that any
illegal and unlawful commercial constructions have been
carried out by this Respondent in the CRZ area of Village
Agonda as alleged and the Applicant is put to strict proof
thereof. The reliance sought to be placed by the Applicant
on the Complaint dated 07.02.2024 and the Application
dated 21.06.2024 is denied and disputed. This Respondent

shall rely on the true and correct interpretation thereof.

B
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[t is denied that Respondent No. 1 could not have granted
permission after 03.01.2017 as alleged and the Applicant is

put to strict proof thereof.

It is denied that at no point was the order uploaded on any
official website, published, or otherwise made accessible to
the Applicant or members of the public at large as alleged
and the Applicant is put to strict proof thereof. It is denied
that the Applicant has any locus as alleged and the
Applicant is put to strict proof thereof. It is denied that the
Applicant is a secured creditor / decree holder / mortgagee
of the subject property as alleged and the Applicant is put to

strict proof thereof.

It is denied that the delay cannot be attributed to any lapse
or negligence on the part of the Applicant as alleged and the
Applicant is put to strict proof thereof. It is denied that any
lapse or negligence is squarely due to the statutory
authority’s failure discharge its obligations as alleged and

the Applicant is put to strict proof thereof. It is denied that

P
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there exists any justification for computing the limitation
from the date of actual knowledge as alleged and the
Applicant is put to strict proof thereof. It is denied that the
present Appeal falls well within the extendable period of
limitation set out in proviso to section 16(g) of the NGT Act,
from the date of communication as alleged and the

Applicant is put to strict proof thereof.

In the light of the above, this Respondent submits that
entertaining the present Appeal or condoning the delay
would cause irreparable prejudice to this Respondent. The
Respondent has acted in good faith, in accordance with law,
and relied upon the validity of the Impugned Order and prior

approvals in exercising its rights and obligations.

The delay sought to be condoned is neither minimal nor
innocuous. permissions, once issued and acted upon, equity

lies in favour of this Respondent.

v
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This Respondent submits that permitting such a belated and
procedurally defective application would be tantamount to
an abuse of process of law. Such conduct is malafide,

vexatious, and contrary to the purpose of the NGT Act.

Without prejudice, this Respondent states that entertaining
the present Appeal would also prejudice other stakeholders
and public authorities, as it would open the floodgates for

collateral challenges.

. Therefore, in the light of the above, it is respectfully prayed

that this Hon’ble Tribunal may be pleased to reject the
application for condonation of delay with costs and

consequently dismiss the Appeal.

Date: 07.11.2025 Q/

Place: Panaji, Goa Respondent No. 2
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AFFIDAVIT

[, MR. UDAY S. DESSALI, son of Mr. S. Dessai, major in age,
resident of Char-rasta, Canacona Road, Canacona, Goa, 403702,
the Respondent No. 2 herein, do hereby on solemn affirmation
state and submit as follows:
1. I say that I have filed the above reply before this Hon’ble
Tribunal opposing the application for condonation of delay

dated 05.07.2025.

2. I say that the contents of the above reply at paragraph nos.
1,2, 3pt, 4pt, Spt, 6pt, 7pt, 8,9, 10, 11, 12, 13pt, 14pt, 15pt,
l6pt, 17pt, 18, 19pt, 20pt, 21pt, 22pt, 23pt, 24pt, 25pt, 26pt,
27pt, 28pt, 29pt, 30pt, 31pt, 32pt, 33pt, 34pt, 35pt, 36pt,
37pt, 38pt, 39, 40pt, 41pt, 42, 43pt, 44pt, 45, 46, 47pt, 48pt,

49pt, 50, 51, 52pt, 53, 54, 55, 56, 57pt, 58, 59, 60pt, 61 and

62 are true and correct to my personal knowledge and belief

and/or based on information derived from the records and/or

7
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3. I say that the contents of the above reply at paragraph nos.
3pt, 4pt, Spt, 6pt, 7pt, 13pt, 14pt, 15pt, 16pt, 17pt, 19pt,
20pt, 21pt, 22pt, 23pt, 24pt, 25pt, 26pt, 27pt, 28pt, 29pt,
30pt, 31pt, 32pt, 33pt, 34pt, 35pt, 36pt, 37pt, 38pt, 40pt,
41pt, 43pt, 44pt, 47pt, 48pt, 49pt, 52pt, S7pt and 60pt are in
the nature of legal submissions which I believe to be true

and correct.

4. | say that the contents of the present Affidavit at paragraph
nos. 1, 2 and 3 above are true and correct to my personal

knowledge and belief.

Solemnly affirmed at Panaji, Goa, Jg/

On this 7" day of November, 2025. il
SOLEMNLY AFFIRMED AND VERIFIED
BEFORE /ME Y. M velad 'S foyeur
WHO IS IDENTIEIED OREME
ov..Ps0 o ve AITPD CISE

SERIAL NO.ZM 3. paTED,. 2 1] 200~

Qu:\‘”/,)\'u | 2008

SANDESH S. VOLVOIKAR

IOTARY AT TISWADI TALUKA
NOTARIAL  NOTARIAL  NOTARIAL ADOCATE & NOTARY AT

STATE OF GOA (INDIA)
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MINUTES OF THE 402™ MEETING OF THFE GOA COASTAL ZONE
MANAGEMENT AUTHORITY (GCZMA) HELD ON 11/06/2024 at 3.30
PM. IN THE CONFERENCE HALL, FOURTH FLOOR, DEMPO TOWER,
PATTO-PANAIL-GOA.

The 402™ Meeting of the Goa Coustal Zone Management Anthority (GCZMA) was
held under the Chairmanship of the Seereiary (Environment), on 11/06/2024 a
03,30 p.m, in the Conference Hall, Fourth Floor, Patto-Panaji -Goa.

The following members were present for the meeting on 1062024,

1. Secretury, Enviconment & Climate Change /Chairman(GCZMA)

2. Representative on behalf of Director, Directorate of Panchayat, Panaji Goa.
3. Representative on behalf of Principal Engincer, PWD, Panaji Goa.

4. Representative on behall of Principal Chiel Enginecr, WRD, Panaji Goa.

5. Mrs Radha Rao, Fxpert Member(GCZMA)

6. Shri GaneshVelip, Expert Member, (GCZMA)

7. Dr. Sushant Naik, Expert Member (GCZMA)

8. Director, Epvironment& Climate Chunge ™Member Secretary, (GCZMA)

Iem No.l

Case No.l,

TO DECIDE ON ANJUNA MATTERS PURSUANT TO THE DIRECTIONS
OF THE HON'BLE HIGH COURT OF BOMBAY AT GOA

Background: The Goa Coastal Zone Management Authoriy (heremafier referred
10 a5 ‘the GCZMA™ in shor) has been constituted by the Ministry of Environment
& Forests (MobEF), Government of India pursuant to the directions of the Hon'ble
Supreme Court of India to deal. inter alin. with violation of the Coastal Regulation
Zone (CRZ) Notification 2011 and implementation of the CRZ Notification.

A complaint letter dated 22/08/2022 was filed by Ramesh Mazomdar to this
Authority regarding illegal construction of structure on sea shore ol Anjuna beach
by Agusta [) souzn.

A Writ Petition bearing no.2148/2022 () was filed by the Ramesh
Mazumdar imeralia stating inaction on part various authorities on his complain
regarding said illegal construction,

The Hon'ble High Court of Bombay afier hearing the matter vide order
dated 41072022 directed this authority alopg with Police Inspector Anjuna Police
Station 'to conduct site inspection and submil status ol construction at site. A site
inspection was camed oul by officials of GCZMA and Police Inspector Anjuna on
(4/10/2022 and repont submitted to the Hon ble High Court of Bombay.

The matter was again heard by the Hon'ble High Court on' 1171052022, The
Honble Tribunal vige order dated 1 1/10/2022 direcied as follows:- i

Page 1 of 119
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“3. For the present, we direct the Panchavar o forthwith go 1o the site and
seal the construction. The Panchavat showld alse find out and report who has
actually carried ot this construction. The Police Inspectors of Anjuna Police
Station should also depute police perso

mel at the xite to enxure that the comstruction is sealed and rthere ix no
[further construction activity ai the site. Further, the Police Inspectar should ensure
rthat the construction @s oo occupied or any activity is carvied owt through the
same, This structure shall nor be put 1o any use. ™

T'he matter was heard on 18/10/2022 by Hon'ble High Count of Bombay at
Gon. The Hon'ble High Court of Bombay at Goas in Writ Petition bearing
no. 214872022 () vide order doted 18102022 directed as follows:-“/2
Aecerdingly, we direct the GCZMA and the Panchayat authorities to immediately
hold a joint xite inspection on Anfuna beach and to find out the siatus of nat only
the xtructures seen in the photographs bur also the stams of all such similar
structures an Anjuna beach. Mrs Augusta [D'Sowza is perhaps right in her
submission that even the other illegal structures canmot be allowed to remain on
the beach.

13 According to us. it ix rather difficult to avcept that all these steuctures
have come up either withott the knowledge of the Panchayat or palice atithorities,
In any case, we Will examine this issue a litde later: The Panchavar and the
GCZMA should file before us a full report abour the status of constructions on this
Anjuna heach. ™

That further vide ordey dated 19/10/2022 the Hon'ble High Court of Bombay
at Goa in Writ Petition bearing no.2148/2022 (fi  has while disposing off the
petition divected as follows:- “9. From the photograph placed in this case ar least,
prima facie. therve secni 1o be several ather structires that have come up in the No
Development Zone ov vight on the Anjuna beach. Therefore. hy owr order dated
18th October 2022, we had directed the Panchavat and the GCZMA officials to
held a foint inspectiaon and file a report on the statis of all such constructions on
thee Anjuna beach.,

10, However, we propase 1o dispose af this Petition by registering the
material in this Petition as aPublic Inrervest Litigation (Suo Motu) on the subject of
itfegal, unauthorized constructions on Anjuna beach. Therefore. the direction for
Joinr inypection and submission of the raport showld be considered as a divediion
made in Public Intevest Litigation (Siwo Maotu).

11l The Registry is directed to register a separate Public Interest Litigation
(Srer Mot in the above terms. The Stae of Goa, through the Chief Secretary,
Vilfagre Panchavar of Anjuna — Caiswa, Goa Coastal Zone Management Authority,
and the Police Inspector, Anjuna Police  Station, to be impleaded ax the
Respondents in the Public Interest Litigation (Suo Motu). Place the Public Inferest
Litigations (Suo Mo, after the same is  registered and  mumbered,  for
consideration on Yth Novemher 2022,

12 The learmed Advocate General states that the report of the jomt
inspection and daition taken report, i any, will be placed in Public Tnterest
Litigation (Suo Matul an Yih November 20122
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13, This Petition is disposed of with the above directions and accepting the
above undertaking, Therefore, though thix Petition is disposed of, the material
theregin and pleadings showld be placed in the Sue Moin Petition,

I4. The ixsue of prima facie inaction on the part of the Authorities will now
he examined in the Suo Mot Petition.

15, There shall be no order for costs. ™

Pursuant the directions of the Hon'ble High Court of Bonibay at Goa this
Authority along with the officials of GUAMA and the Secretary of Village
Panchayat Anjuna-Caisuaconducted a joint site inspection from 28/10/2022 @
1 1.00 and onwards and the said exercise compléted on 06/11/2022. The smid
officials submit a joint report to this Authaority.

The said matter was taken up in the 333" GCZMA Meeting held on
02/03/2023. The Authority afier detailed discussion and due deliberation decided 1o
issie necessary notices 1o concemed parties in order to comply with directions of
the Han'ble High Court of Bombay at Gou.

That further vide order dated 01/03/2023 the Hon'ble High Court of Bombay
o God has while disposing off the petition direeted as follows:-At feasr prima
facie, around 275 structures were found 1o be an the Anjuna beach and in NDZ
area, It is the duty of the Goa Coastal Zone Management Autharity (GCZMA), in
the first place, to prevent the mushiooming of such constructions. In any case,
after this matevial is placed on record by the Panchaval. ir is certainly the dury of
the GCZMA 1o inypect the beach/NDZ ar Anjuna and initiate action in aceord with
law. 6 Learned Advocate General points ont that the inspection which was carvied
oul varfier was a joint inspection by the GCZMA and the Panchayvar auahorities. If
this is the position, then, the GCZMA should also take action in accond with law
particularly becauye the inspection report reveals that these Structures were in the
NDZ 7 The GCZMA is therefore directed to rake action in aceord with low agains
these structiires.

That further vide order dated 11/04/2023 the Hon'ble High Court of Bombay
al Goa has while disposing ofT the petition directed as (ollows:-Learned Advocate
General states that the GCZMA will initiate action againsi the 175 structures for
which the Panchaval has discharged the show cause notices. He siares that the
GCAMA will complete thix action as expeditiously as possible and in any caxe
within six monthy from today

That further vide order dated 26/04/2023 the Hon'ble High Court of Bombay
at Goa has while disposing ol the petition directed as follows-Aceordingly, we
quash and set aside the resohaions doated 13,01 2023, (06.062.2023. 20.02.2023,
14.03.2023, 15032023 and 1803 2023, which are rabulated hevein abvve, Singe
we have yet aside the above refervid resolitions of 1he Panchavar, we deem it
proper to direct the Village Panchavar of Amjuna-Caisuva 1o decide and pass
necessary orders on |73 show cause notices issued fo the ocoupantsiowners of
these strwetures. afresh. within period of two months from today. The legality of
these siructures. shall be decided only in terms of Secrion 66 of the Acr Le. 1o
defermine whether the Panchayar has isswed any comstruction leense wnder
Section 66 of the Act to these structures either under the Goa Pancliavar Raj Act or
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under the Goa (Regufarion of Land Development amd Building Construction) Aet,
2008 and rthe Goa Land Developmemt and Building Construction Regulations.
2010, and the procedure ser out therein as referved o in this order. It is made
clear that the production of house tax receipts or the trade license or electricity
hills or water bills to prove the legality of the structures would be irrélevant for the
piirpose of passing an ovder on the show canuse notice under Section 60 aof the Act.
The sole criteria for the Panchavat's decision under that provizvions would be,
whether it has issued a valid building license under the Act. Needless to say, that
this decision would he always subject to the decision of the GCZMA on the legality
of these structures uneler the CRZ nevification and no discharge of the show cause
notices can be granted on any other conditions.

That upon ¢lose pertisal of the sald joint site inspection report submitted by
officials of GCZMA along with Secretary of Village Panchaval Anjuns-Caisun the
GCZMA issued Show Cause Notice to various Violators, The siid Violators filed

their Replies to the Show Cause Notice. The Violutors were directed o remuin
present for a personal hearing and the details are as under:

Case No 1.1

Romeo Lane Resto-Bar/Club lis Owner and representative Mr. Robert F.
Coutinha and Mr. Vidur Sheth Anjuna Bardez Goa (Report No 161, 162)

[he Authority issued show cause notice to the Respondent for following violations

Report | Survey Nos & | Name of ] Types of structures L GPS reading
No village violators
161 21375 ; Romeo "'I'empomr:f Hzrumuri:"_l 59 357 29,02"
ane f boo'wood {(a
Anjuna A of Bambooiwood (81| e 44 s g4
Rt entrance) |
: |5% 35' 28.97"
Rerez Bar/Club - 2
162 s _ 737 44" 05,627
lemporary  Structure
it Bamboo/wood  (at
Robert . |
oudinh entrance and leading e -
COUIBN0 | o the restaurant deck) 15% 357 28.96
Laterite stone stuircase 73°:44'/05.39
Vidur leading 1o Restaurant
Sheth
Deck |52 35" 28.96"
737447 05397
Metal fabricated Gt
with deck on top and o .
kitchen frestaurant | 127 43 30.98
below with permunent | 732 44 01.79"

P
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| plinth
I5% 357 31.13™
| 737447 01.63"
15° 35731817
737 447.01.99™

15° 33" 32.40™

737400947

. | | . !

The said matier was delibernted during 358" GCZMA meeting held on 30/08/2023
and in said meeting Advocate present for Respondent. He submilted that reply has
been fHled. The Authority adjourned the matter and further decided 10

communicate the next date.

Matter placed in 367" meeting of GCZMA held on 03/1 172023 and in suid meeting
Respondent advocate shri. Austin 1)'Souza appeared and filed reply on behalf of
Respondent. The Respondent advocate requested time 1o file additional documents
on record. The Authority on request of learned advocate for Respondent decided to
grant last and final opportunity to the Respondent production of additional
documents failing which Authority will procced ex-panie in the matier as present
iatter is hon'ble High court direction matter snd posted matter on 2001172023 a
3.00 pm.

Matter placed in 370" Meeting of GCZMA held on 20/11/2023 and in said meeting
The advocate for Respondent present and submitted that another matter of same
subject structures is pending before this Authority hence prayed that same shall be
g together with present proceeding. Authority Decided o conduct fresh site
inspection in the present matter through Fxpert Member of GCZMA shri. Dilip
Arolkar on 2271 172023 at 1100 am ond posted matter on 27/1 172023 ot 5.00 PM.

The said matter was deliberated in 374" meeting held on 27/1172023 the
minutes to be read as under: - The Advocate for Respondent and submitted that
he has not received site fresh site inspection report.  The Authority directed
Respondent to collect the site inspection report copy and file reply if any on next
date of hearing posted matter on 30/11/2023 at 3.00 pm.

The Advocate for Respondent present and submitted that he want o [ile reply 1o
the fresh site inspection repont conducted by this Authority through its Expert
Member. The Authority granted opportunity to the Respondent to file his reply to
the fresh site inspection report, Matier posted on 05/12/2023 at 3.00 pm

However on 05/12/2023 GCZMA meecting couldn’t happened and postponed and
Nxed on 15/1272023 at 3.00 priv The Meeting scheduled on 15/1272023 could net

take place hence meeting rescheduled on 21/1272023 %
Fﬂrjy b2y
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The matter was tuken up in the 378" GCZMA Meeting held on 22/12/2023,

proceeding: Adv. A. Phadte present for the Respondent. Copy of the fresh site
inspection report has  been  collected by  the Regpondent. Decision: The
Authority directed the Advocate for the Respondent to file reply if any
within aweek and posted the matter for orders on 09012024 v 3.00pm

I'he matter wastaken up in 380" GCZMA Meeting held on 09/01/2024 and it was
decided to post the matter for orders on 30/01/2024,

The matter was taken up in the 390" GCZMA meeting held on 05/03/2024 was
rescheduled to 1270372024 Proceeding: Adv for the Respondent present. She stated
that she has complied with the directions and that the matier is algo pending in the
Hiigh Court and is for filing compliance. Decision: The Authority decided 10
adjourn the matter in view of the compliance to be carried out by the Respondent
and posted the matter on 02/04/2024 at 3.30pm.

Ihie matter was taken up in the 392" GCZMA Meeting held on 02/04/2024 the
proceeding at the hearing Adv § Drago Present for the Respondent. Ady stated that
she sought time of two weeks from the Hon"ble Fligh Court for compliance and the
Hon'ble High Court has granted exiension of time. The Authority decided 1o
considered the request and granted time and posted the matter on 18/04/2024 at
3.30p.m

Thee Matter was taken up in the 394" GCZMA Meeting held on 180472024 the
procecding heaning Adv § Drago Present for the Respondent. Adv stited that she
sought time of two weeks from the Hon'ble High Count for compliance and the
Hon'ble High Count has granted extension of time, The Authority decided to
considered the request and granted time and pasted the matter on 23/04/2024 ot
3.30p.m

However the matter was not listed for the hearing on the 23/04/2024; hence
common date was given and posted on 16/05/2024 a1 330p.m

Ihe Matter was taken up in the 399" GCZMA Meeting held on 16/05/2024 the
proceeding: Respondent absent. Decision: Matter posted lor orders on 0:4/06/2024
ut 3.30p.m

The Authority issued a notice ol preponement to the Respondent preponing the
date from 040672024 at 3.30p.m 1o 28/05/2024 at 53.30p.m

The maner was taken up in the 401" GCZMA Meating held on 280572024 he
Proceeding Adv S Drago present on behall of the Respondent. The Authonity’s
Detision: The Authority decided to carry out inspection of the Site in question 1o
verify if the Respondent has indeed carried out self demolition or not. The
inspection is fixed on 30/05/2024 at 11 am onwards and the next date is fixed for
hearing on 13/06/2024.

The mutter 15 placed in today’s meeting for clarification, Parties are intimated
about woday's hearing.

-

Page 6ol 119 hf

Tl



756

Proceeding: Adv S Drago present on behall of the Respondent. the Respondem
requested for a copy of the Site inspection report.

Decision: The Authority directed the Respondent to take the copy of the Site
Inspection Report and submit their say and subsequently posted for orders,

Case No |
Elinmo Percira Rio Vagator Anjuna Bardez Goa (Report No 152)

Authority issued show cause notice 1o the Respondent for following violations

Report | Survey Nos | Name of Types of structures | GPS reading
No j&villngg' - Iv)nt:mm - N || |
152 Anjuni | 213723~ | Ellamo Pereira | Boundary Start 15°35738.69°

Barder | A Rio T304 08 467
153 | Vagutor, Anjuny | Tempomn Shed
| with Metal Frame of | 15°35738.547
Steel Tube sections | 73544708477
&Concrete Plinth
| With Tile Flooring. | 15°35736,89"
Boundary Sowth | TI4T08 427
| | Fastern (Fnd) -
| | | Metal Deck projecti | 15°35736.78"
TIT08.36"
| 15°357°36.777

| TIA4T0R .06

' 15°35' 36.79"

T H07.93"

15°35°36.83"

73734707 397

| 155357 38.67"
73544708, 15"

153573857

| 73%44707.757

The Authority isswed show cause notice to the Respondent or Tollowing violations

The Authonty issued Show cause Notice is present matter accordingly parties ate called
for personal hearing lor discussion and delibenstion in the matier,

Matter placed in 367" mecting ol GCZMA held on 03112023 and ‘in said meeting
Advocaie for Respondent present und submitted thut he had obtained permission from
GCAMA and submitted that this Authority issued two couse potices with respedt 1o tepon
No. 153 and 152 which s same survey number and same belongs 1o Respondent therelore
prayed same shall be heard together, The Authority after detatl decision as there are
multiple structures in survey Number 213123-A of village Anpuna decided 10 conduet
fresh site inspection of subject matier survey 213/123-A of village Anjuna through ils

- ;?}"

i
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Expert Member on 14711722023 at 11.00 am onwards. The matter fixed for further bearing

on 200112023 gt 3.00 pm

Maiter placed in 370" Meeting of GCZMA held on 2001172023 and in <aid meeting none
present for Respondent. The Aathority noted that in present matter fresh site inspection
conducted through Fxpert Member of GEZMA and submitted repoct. The Authority
decided 1o grant one opportunity fo the Respondent 1o file reply 1w the fresh siwe
inspection report and posted miner on 27/1 172023 w 3,00 pm,

Ihe matter whis taken up in the hcaring on 27/1172023: Procceding: - The Responden
advocate present for Respondent and sought time to file reply on fresh site inspection
report Decision: - Authority devided o grant time 1o the Respondent and posted mastier
for on 05/ 1272023 at 3.00 pm

However on 051272023 GCZMA meeting couldn™t happened and postpomed and. fixed
on 1571272023 at 3.00 pm The Meeting scheduled on 1571272023 could not ke place
hence meeting rescheduled on 2171272023,

Ihe mattter was taken wp in the 378" GCZMA Meeting held on 2221272023, Proceeding:
Respondent present in person. Decision: The Authority  decided 1o conduct DSLR
mapping through DSLK  mapping on $/012024 and  posted the matter on
12024 m 3.0pm.

The matter was taken up in 380" GCZMA Meeting held on 09/01/2024 and Prociedings
Adv for Respondent present Adv stotes that all the documents are on records and he has
ho more documents 1o place before the Authority. Deciston: The Authority heard the
parties and posted the matter for orders on 30,01.2024

The mutter was taken up in 383" GCZAMA the proceeding: Respondent absent. The
decision s that i view of principal of naural justice matter posted Tor orders on
2000272024 w1 3 30p.m

e matter was token up in the 390" GCZMA meeting held on 05032024 was
tescheduled 10 12032024 Proceeding Respondemt AbsemDecision: In view ol principles
of natural justice matier is posted for furthen hearing on the U2/04/2024 a1 3 30pm

I'he matter was taken up in the 392* GCZMA Meeting held on 02/04/2024 the
proceeding a1 the hearing: Adv Amey Kakodkar present on behalt of the Respondent and
sought time 1o file reply. The Awthonity decided to posi the manter on 180472024 o
3.30p.m

lhe Mattet was taken up in the 394" GCZMA Meeting held on 18/04/2024 the
Proceeding: Adv Amey Kokodkar present on behalf of the Respondent and sought time to
file repls. Thie Authority decided topost the matter on 23/042024 a1 3.30p.m

However the matier was not listed for the hearing on the 23042024, hence ¢ommon date
wits given and posted on 16/052024 ot 3.30p:m

The Matter was taken up in the 399" GCZMA Mecting held on 16/05/2024 the
proceeding: Ady for Respondent present and filed her reply. The Authority's Decision;
The Authority decide o hold o fresh Site Inspection on 300052024, Adv for the
Respondent accepted the notice. Posted the matter on 04/06°2024 a1 3.30p.m.

I'at the meeting scheduled on 04062024 a1 3 30pamn was adjourned and rescheduled o
1062024 @ 3.30p.m

—_
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Proceedings: Adv for the Respondent present. The Respondent submitted that he
his not carmied out any 1llegal construction in the said property nor that he has
violated any provisions of CRZ norms. He submitted that the owner of the propeny
namely Eliano Pereira has leased out the property to him and accordingly he has
obtained all the permission from all of the statutory authorities including that of
this Authority such as NOC from local body dated 23/052023 10 operate a
temporary shack and 3 wooden cottages. HMe hos also placed on record a
construction license issued by the local body and the approval conveved by this
Authority dated 21/1022022. He henee praved that Show Cause Notice as issued
against him be withdrawn & proceedings be dropped.

Decision: The Authority has observed that although the approval was granted to
the Respondent for temporary shack & five wooden cottages what was observed on
ground is that the Respondent has affixed foor tiles in the temporary shed which is
shack cum restaurant area. This aspect s fortified by virtue of the mapping carried
out by the officials of the Survey Department. When any approval 1s conveyed by
this authority i NIDZ areas on account of special provisions which are for the State
of Goa in CRZ Netification 2011 in order 1o promote 1ourism, the person who has
obtained such approval cannot bypass the character of the temporary structure o
that of semething which is benign to the coastal ecology i.e. the placementof Noor
tiles with concrete. This Authonty hence deemed it fit 1o issue directions 1o the
Respondent 1o remove flooring of the tiles and 10 restore the land o its original
position and to remove’ demaolish all such strbctires which are not in accordance 1o
the approval conveyed by this authority.

Case 1.3
Blanch D'Souza

Village | Surve | CRZ | Nuameof | Details of | Owner/ | GPS wth:llmlriuliilfr..tzl|m:
/ v Zone | Premises| Structure| Occupier | Reading ¢ from
Taluka! No. 5 118 - HTL
129732 |[CRZ- |Eva Calé |Ino Blanch 15,5801 TRY loperatio| Within
11 temporary [ souza, M. il CRS
NI structure | D140, 73, 7382582 | imits
with Datawadi [
bambon |
imiesh Mhpirsi
rocing(pa |Gioa,
il structure! M No,
with Q070668845
luterite
MASITY
walls)
covered by
Cil shpets,
masonry
compound
will on all
3 sides.
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During the 252" GUZMA Meeting held on 08/08/2023 Proceeding: Adv. S, Mambhare for
Respondent present and submitted that he has filed reply and sought time to drpue.
Decision: The Authority adjourned the maner und further decided wy communicate the
next date.

Proceeding: Respondent absent. The Authority perused the reply and noted that Blanch
has stated that the propeny does not belong 1o her and thu it belongs w Thomas. Hence
fresh SON to be issued 10 Thomas. Since the Respondent is issued a Show cause notice
for another structure (ol Sr. No. 48 of this Minutes). the Authornty decided to hear the
partics In respect Lo this violstion without issuing fresh notice as the party is before the
Authority with regards 10 other sviolaton m same survey number. The Authority. posted
this mustter on 1771 172023,

The said matier was deliberated in 369" GCZMA held on 17/11/2023 Procecding: Ady
N. Lobo having Adv registration no MAN/A3712022 simted thai he s appearing for
Blanch [¥Souza and has already filed reply 10 the SCN and Adv Supekar claims the
Violation noted under the name Blanch D"Souzn. and establishment operaied m the name
of Eva Calé and waives issue of fresh SON. Adv admits that the propenty bearing Sy No
12932 belongs to the Respondent. Adv also undertook 1o Bile say with regards (o
violations noted ns Eva Caié by Tuesdiy 2171172023, The Authurity on request of learned
advocate for Respondent decided 1o grant last and final opportunity 1o the Respondent for
filing the reply 1o SCN on Tuesday 201172025 and posted the matier for orders on
240012023 at 2,30 pm,

The said matter was defibernted in 373" GCZMA held on 24/11/2023Proceeding: Ady
for Respondent present and sought Tor time on account of their festival Decision: The
Authority considered the request and granted time and posted the matter on 27/ 172023 at
3.00.pm.

The matter was tiken up in the 374" GCZMA Metting held on 271 112023 Adv [or the
Respondent present and submitted that the Sy No 12932 does not belong to him, The
Authority altéer heanng the Respondent decided 1o hold sie inspection on 28] 172023
inonder to know the exact position at loco and posted the matter on 30/11/2023

Ihe matter was taken up in the 375" GCZMA Mecting held on 3071172023 Ady for
respondent present and sought time (o arguee the matter. Matter posted on 05/1272023 [or
arguments

However on 05/1272023 GUZMA mecting couldn’t take place and hence the matter wis
fixed on 157122023 ot 3.00 pm. The Mecting scheduled on 15/122023 once ngain could
ot tinke place and hence meeting rescheduled on 2171222023, The matterwas now posied
on G0 2024,

Ihe matter was taken up 380" GCZMA Meeting held on 090172024 and it was
decided to post the matter for orders on M0 172024

The mattér was tuken up in 383" GCZMA held on 30/01/2024 the proceeding 1s that the
Respondent present., decision As orders are not ready, maiter posted for pronouncgment
of orders an 200022024 w1 3. 30p.m

The matter was taken up in the 390" GCZMA meeting beld on 05032024 wiy
rescheduled to 12032024 Proceeding: Adv for the Respondent present. The Respondent
stated that the survey number meéntioned in the SCN is 12932 but the property of the
Responddent bears Sy No, 129745 of Anjuns Village, hence the fresh SCN o beissued.
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The Authority put out to the Respondent that since the Respondent hiss filed reply with
regards 1o the violation mentioned in the SUN and hus accepted 1o amend the Sy No
129445 Decision: The Authority amends the SCN from Sy No 12932 10 12945 and the
Respondent gives his consent and stated that he has already (iled reply with reference to
Sy No 12945 The Authority decides w proceed with the moter and posted the mater on
02042024 at 3.30pm

The Matter was taken up in the 392" GCZMA Meeting held on (12042024 the
Proceeding: Adv for Respondent present.Decision: The Authority posted the matter on
230472024 w 3.30pam for ordiers,

[However the matter was not listed for the hearing on the 2314/2024; hence common datc
was given and posted on 16/0572024 m1 3.30p.m

The Matter was taken up in the 399" GCZMA Meeting held on 16/03/2024 the
proceeding: Respondent absent. The Authonity’'s Decision Mutter posted for orders on
(/062024 at 3.30p.m

That the meeting scheduled on 04062024t 3 50p.m was adpurned and rescheduled to

FHO62024 w1 3.3 0pm

Proceeding: Respondent absent

Decision: The Auvthority posied the matter on 04/07/2024 at 3.30p.m for orders,

Case No 1.4
Thomas Fernandes
Village | Surve | CRZ | Name of| Details of| Owner’ | GPS Ehmlrkiﬂi:lanr
/ ¥ Zone | Premises) Structure], Oceupier | Reading ¢ from|
I‘Dﬂnh Nao. 5 1 HTL
129732 [CRZ-  [Suha Ino Thomas 155803155 [operatio) Within
i lnterite  |Femmandes, [N, ral CRZ
NDZ masonry  |bs. No. 73.738212]
structurel | 722, I
P bamboo |81,
mesh & Gl Anthony
shieet Praise
roofing). | Wado,
Ino RCC [ Anjuna,
structure | M. No.:
with QR22 100697
conerete
plinth.

During the 252" GCZMA Mecting held on DROB2023 proceeding; Respondent sbsent,
Reply has been filed in the mutter, Decision: The Authority sdjourned the matter and
further decided w communicate the next date.

During the 367" GCZMA Mecting held an 31112023 Adv Stipekar appeared Tor the

Respondent. Adv Supekar sought for time to argue the maner 11 was decided that. In wil.'u.-!
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of the request made by the Ady for the Respondent and granting fair hearing 1o the
Respondent the Authority decided 1o grant time and posted the matter on 1771172023 as
linal apportuniy failing which orders will be passed based on the uvailable documents on
record.

Ihe stid matter was deliberated in 36Yth GCZMA held on 1771172023 Proceeding: Adv
Supekar appeared on behalf of the Respondent. Adv directed to file reply correlating the
violtions with the approvals, Adv undertook to place on record the Reply by Tuesday
21012023, Ady Supekar claims the Violation poted under the name Blanch D Souza.
and establishment run in the name of Eva Café and waives Issue ol fresh STUN. Ady
admits that the property bearing Sy No 129/32 belongs to the Respondent, Adv also
undertook to file say with regirds 1o violations noted as Eve Calé by Tuesday 21/11:22023
and decision: The Authority on request of leamed advocnie for Respondent decided 1o
grint lust and linal opportunity to the Respondent for filing the reply 1o SCN on Tuesday
22023 and posted the matter for orders on 24112023 at 2.30 pm.

I'he said matterwas deliberatedin 373rd GCZMA held on 247112023 proceeding: Advy
for Respondent present and sought Jor time on account of their festival Decision: The
Authority considered the request and granted time and posted the matter on 27/1 12023 o
3.00,pm.

The matter was taken up in the 3747 GCAMA Meeting held on 27/1 172023 Proceeding:
Adv. J. Supekar present Tor the Respondent and submitted thot though the Sy No
129732 belongs to him but the violations mentioned therein in the report does not
exist. He Turther submitted thin there wis other show ciuse ssied to him with
respect 1o Sy.No 12932, 33, 35he has liled reply in the matter. Decision: The
Authoritv after hearing the Respondent  decided 1o hold the site  inspection on
2801/2023 in order to Know the exact position s loco and posted the matter on
INN2023 m 3.00pm.

The maner wis 1aken up In the 375" GCZMA Meeting held on 30/112023 Adv for
respondent present and sought time (o argue the matter decision: Matter posted on
OS1272023 lor arguments

However on 05122023 GCAMA: meeting couldn’t happencd and postponed and fixed
an 13122023 w 3,00 pm, The Meeting scheduled on 1571272023 could not ke place
hence meeting rescheduled on 217122023, The matter is now posted on 09/0 12024

Ihe matter was taken up in 380" GCZMA Meeting held on 09012024 and it was
decided o st thiz-mintter Tor ordérs on 3070172024

The matter was taken up in 303" GCZMA held on 300012024 the proceeding:
Respondent  presentDECISION:  As orders are  not ready.  matter  posted  for
pronouncement of orders on 2000272024 at 3.30p.m

hee motter wais tuken up in the 390" GCZMA mecting held on 03032024 wis
rescheduled to 127032024 Proceeding: Ady for the Respondent present. The Authority
sought clarificaton from the Respondent o which the Respondent sought for time 1o
clarify Decision: The Authority granted time and posted the mutter on 02/04/2024 at
3 30pm

The matter was taken up in the 392" GCZMA Meeting beld on (12/04/2024 the
proceeding &t the hearing Respondent present. The Authority decided to post the matier
on 18042024 a1 3.30p.m for further hearing.

J ) v.’
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The Marter wis thken up in the 39" GCZMA Mecting held on 180412024 the
procecding: Adv for the Respondent present and stated that his reply is on record.
Decision. The Authority decided 1o post the matter on 16052024 a1 3.30p.m for lurther

heuring.

The Matter was taken up in the 399" GCZMA Meeting held on 16/05/2024 the
proceeding: Respondent absent The Authority’s Decision:Matter posted lTor orders on
03062024 a1 3.30p.m

That the meeting scheduled on 040672024 a1 3.30p.m was adjourned and rescheduled 1o
HAO6/2024 w3 30p.m

Proceeding: Respondent absent
Decision: The Authority posted the matter on 04/07/2024 at 3.30p.m for orders.

Case No 1.5

Three Amigos — Sninath Konadkar

Village | Surve | CRZ | Nameof | Details of| Owner/ | GPS "tlcmarumrm
f ¥ Zone | Premises| Structure| Occupier | Reading ¢ from
Taluka| No. .. E HTL
Anjuna (429  [CRZ-  |Three I no SainsthK 15569668, INOC | Within
. B Amigos | Temporary | onodkar, T2 [nent CRZ
Bardes N Structure | Pikanol'e shown | Limits

with ddem. during

conerete | Ajuna time of

plinth and [Handez. inspecti

hambhoa  (M.No. o

roofing.  |9923711780

Respondent did file reply to the SCN and sought time of 15 doys 1o file detailed reply.

The matier wits to be taken up for hearing on the taken up on the 28122023 however the
same was adjoumied and posted on (9012023,

The matter was fnken up in 3807 GCZMA Mcating held on 09/012024 and it was
decided Procecdings Adv Tor Respondent present Adv states sought for time to produce
documents on recowd Diecision: The Authority heard the portics and posted the matter for
on 16.01,2024 413 30 pm,

That the mattess posted For hearing on the 16/00 2024 stood adjourned w 300012024

The maiter was tnken up in 383 GCZMA held on 3040172024 Proceelling : Adv for the
Respondent present. Adv sought for time 1o file replyvDecision: the Authority granted
time and posted the matter on 13022024 a1 3.30p/m

The matter was taken up in the 390" GCZMA meeting held on 05032024 wis
rescheduled 10 T2032024Proceeding  Respondent: Absent,  Decision: In view of
principles of natiral justice matter is posted for furthér heating on the 02042024 at
3.30pm

The matter was taken op in the 302 GCZMA Moeting held on 020472024 the
proceeding ot the hearing  Respondent presemt and iles reply along with documents.
Respondent states phot he has tnken the property on renl and the owner is aware ol the

o
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matier. The Respondent stned thmt the owner of the property. is one Kalpana Vinood

Parab. The Respondent states that he has taken over the property 1o run the business for
the last 20 yvears. The Authority decided o hear the Respondent and postéd the matter for
orders on the 18042024 a1 3.30p.m.
Fhe Matter was taken up in the 3949 GCZMA Meating held on 18042024 the
proceeding Adv Sardessal present and stated that his  documents are on recond.
Decision: The Authority decided (0 post the mutter on 167052024 at 3 30p.m for Orders.
Ihe Matter was taken up in the 399" GCZMA Meeting held on 16/05/2024 the
proceeding: Respandent absent. The Authority’s Decision:Matter posted for orders on
(4062024 ot 3.30p.m
[hat the meeting scheduled on 040672024 at 3.30p.m was adjoumed and rescheduled 10
110672024 at 3.30p.m
Proceeding: Respondent absent
Decision: The Authority posted the matter on 040772024 2t 3.30p.m for orders,
Case No_ L6
Augusta 1)'Souza
Village| Surve| CRZ | Nameof [ Details of| Owner/ | GPS l:tumnrhtﬂhuur
/ ¥ Zone | Premises| Structure] Occupier | Reading ¢ from
Taluka| No. | _ I _(HTL
Anjuna |7371  |CRZ- Ino Augusio I15.53760328 [Operati |Within
Hardez 1 masonry  [Dsousa, [N opal  |[CRZ
NDZ/ struciure{ R{IH. No. 795, |71, 7402088 | ity
esturant), |Govekarwvad|(:
Masonry |0, Anjuna
compound |[M.No.:
wall on nll (9637201484
sides,
Ano
struciure
with Gl
sheit root.
Condrete
floaring
for all
sirnetures,
Ino well.

Respondent did fle reply 1o the SCN and sought time of 15 days to lile detailed reply.

I'he matter was 1o be taken up for hearing on the taken up on the 281272023 however the

sumic was adjourned and posted on 0%(H 2023

Ihe motter was taken up in 380" GCZMA Meeting held on 09012024 and it was
decided Proceedings Adv P Kanckur for the Respondent present liles her reply stating
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that all the structures are demolishedDecision: The Authority posted the matter for orders
on 307012024 at 3.30pm

I'he matter was tken up in 383" GCZMA held on 30/0172024 Proceeding « Respondent
presentDecision: The  Authority decided 1o inspect the site inorder to cheek the
compliance and posted the matter on 13022024 a1 3.30p.m. for repont,

Fhie mutterwas taken up in 385" GCZMA Meeting Proceeding: Respondent absent
Decision: The Authority posted the matter for reply om 200022024

The matter was taken up in the 390" GCZMA meeting held on 05032024 was
rescheduled w 127032024 Proceeding: Adv for Respondent present. Adv stated that she
needs time o fle reply 1o the Site Inspection Report. Decision: The Authority heard the
Respondem and decided 1o gram time to file reply and posied the matier on 020472024 al
3. 0pm.

The mutter was taken up in the 32™ GCZMA Meeting held on 02042024 the
proceeding at the hearing  Adv for the Respandent present and stated that her reply is on
record but sought time 1o file reply on the Site Inspection Report. The Authonity decided
to considered the request and granted time and posted the manter on 1R042024
3. 30pam.

The Matter was taken up in the 394" GCZMA Mecting held on 18/04/2024 the The
Mitter was taken up in the 304" GCZMA Meeting held on 180412024 the proceeding:
Adv for the Respondent present and filed her objections 1o the Site Inspection
Report.Decision: The Aultoirty has taken the documents on record and posted the matter
tor orders on 16/05 2024 a1 3.30p.m

The Mamer was taken up in the 399" GCZMA Meeting held on 16/05/2024 the

proceeding: Respondent present. The Authonty's Decision: Matter posted for orders on
/062024 a1 3.30p.m

That the meeting scheduled on 040672024 mt 3.30p.m was adjouried pnd rescheduled Lo
F6G2024 at 3.30p.m

Proceeding: Respondemt Present files reply the document 5 token on record The
Respondent submitted that she was already complied 10 the direations which were
issued by the Hon'ble High Court of Bombay at Goa WP No. 214822 (F) based on
which the said petition has been disposed off with a direction 1o ascertain the
legality of the structure. She denied that the said structure is illegal in nature ans
stuted that the same has been in existence since priot to 1974, According 10 her, her
father in law has obtained permission from the Panchayat and the Department of
Tourism for operating the tea stall/canteen in the said premises since 1974, That 1
is only in the year 2016 that the said premises was let out as she and her daughter
could not handle the activities due to health i1ssues. She went on to submir that the
imitial complaint was not as against the structures but on account of the temporary
berth that was put up which was subsequently removed. That the Panchayat has
alsoy impartizlly admitted before the Hon'ble High Court that the structure in
guestion is old for which some permissions have been issued. She relied upon
various documents such as o) Survey plan b) form | & XIV ¢) manual form | &
XIV dated 140572001 d) inventory proceedings initisted on [4/08/2000 c)
Certificate dated 23/10/1974 jssued by the local body N receipt of payment
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towards professional tax dated 26/10/1978, 297101979 and (02/12/1980, g} form 4
dated 291171985 h) receipt dated 30/06/1992 for renewal of paying guest house ™
for the year 1987 1o 1993 1) NOUC dated 1 7/08/1994 issucd by the local Body j)
form of license dated 26/1001978 k) inspection lener dumed 23/02/1987 from
IYirectorate of Tourism elc...ele...

Decision: The current proceeding have been centered towards two Show Cause
Notices one which was issted on 13/1072022 and the second being issued
23/05/2023 . T'he first Show Cause Notice of 13/10/2022 comprised of illegalities
(a) Ilegal construction of rectangular metal stage with wooden flooring/ bison
paneleement bond plywood, fabricated over metal structure consisting of metals
channels and sgquare metal twbes is under construction over the relaining wall (b)
I'he landward side of the metal stage is erected on the retaining wall abutting the
westem side of Sy, No. 73/1 ol Anjuna Village (¢) llegal rested the other
projecting end of the stuge over square metal wibes colownn (14 hos) fixed over
the cement conerete foundations extending on the beach (d) Hiegal erecting metal
square tube railing on three sides (e) Hlegnlly erecting metal stage (1) Hiegally
placed wooden looring of the stage on the beach i.e partly in NDZ and partly in
inter tide zone.The second Show Cause Notice of 23/05/2024 comprised of
illegalities | no masonry structure (Restaurant), Masonry compound wall on all
sides, Ino structures with GI sheet roof, corerete [looring for all structures, [ho
well .

In so far as the violations which were contained in Show Cause Notice dated
1371072022 the Respondent has on his own demolished the structures and has
restored the land to its original condition. As regards Show Cause Notice dated
23/0572023, the Respondent has relied upon @ certificate for e¢rection of temporiry
stall by the Village Panchavat Anjunn way back in 1974, That apan the Directorate
of Tourism has also gromted seasonal permission in favour of Joxinho [Ysouz.
Some professional tax receipts of the year 1979-80 onwards have also been placed
which tries to ¢stablish that structure were existing prior to 1991 including NOC
for keeping tourist paving guest of 1994, However il one looks at the photo which
the Respondent has relied upon mainly at exhibit 23 of her reply viz a vie, the
current photo as clicked by the officials ol this Authority, they are ot in
consonance with ones which are at Exhibit 25 of the reply of Respondent. We
hence direct the Respondent to demolish all of the structures existing in property
bearing survey No. 73/1 of villuge Anjuna with the exception ol those which are
finding a mention on the survey plan of property bearing Survey No.73/1 of village
Anjuna.

Case No 1.7

John Noronha -Janei & Johns

Village | Surve | CRZ | Nameof | Details of | Owner/ | GPS emark Distanc
/ ¥ Zone | Premises, Structure| Occupier | Reading e fro
Taluka! No. s HTL

f)
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Anjuna
Hardez

73/50, [CRZ-
45

:ianm_ &
Johns

766

Tino RCC

frame

John
Noronha,

155751058
N

Opernti

ol

Within
R/

NDZ R 737410691 L imits
7102, I
Govekurwad|g 15375078
aAnjing,  IgN

M.No.: 73. 7407783
TR75233813

structure!
Gel), Ino
Wouklen
lemporary
Structure
{Gis1 ),
2no
Strug)
ures

with

ferm

nani
plinth

—
"

Ino RCC
Irame
structure
(Rooms
Restaurm
nt)-

| G+l

Replv tiled sought time 1o lile reply

The matter was 10 be twken up lor hearing on the taken up on the 28122023 however the
same was sdjouned and posted on 09/101/2023.

I'he maner was taken up in 380 GCZMA Meeting held on 09012024 and it was
decided Procecdings Adv Lobo present for the hearing and filed his vakalatnama and
sought time 1w fle reply Decision:The Auwthority decided to post the malters on
16012024 at 330 pm as last and final opportunity 10 file reply cum documents with
regards 10 the violations mentioned in the Show Cause Natice, Failure to file reply with
be inferred that you have nothing 1o say in the matier and the Authority will proceed o
pass appropriale onders.

That the matters posted for hearing on the 160172024 stood adjourmed 1o 30/0172024

The matter was tnken up in 383" GCZMA held on 300012024 Proceeding ; Adv Labo for
the Respondent present and sought for ime 1o Ble reply Decision: The Authority granted
time and pested the matter on 130022024 g1 3, 30pam.

The matter was tuken up in the 390" GCZMA meeting held on 05032029 was
rescheduled to 12/03/2024Proceeding Adv for the Respondent present and filed his
teply Decision: The Authority posted the matter for arguments on 02/04/2024 at 3 30pm.
The mutter was taken up in the 392 GCZMA Mecting held on 02042024 the
procecding ut the hearing  Adv Lobo present on behall of the Respondent and secks time
to produce documents. The Authority decided 10 considered the request and granted time
and posted the matter on 18042024 at 3_30p.m.

The Muer was tiken up in' the 394" GCZMA Meeting Held on 180472024 the
proceeding: Adv lor the respondent present filed reply along with documents. Decision:
The Authority posted the maner Tor clanhiciions orders on 160052024 4t 3.30p.m.
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The Matter was taken up in the 399" GCZMA Mecting held on 16/05/2024 the

proceeding: Representative of the Respongdent present and sought for time on the ™
grounds that he has applied for copies of the documents Irom the Village Panchayat. The
Authonty’s Decision: In view of the above time s pranted and posted the muer on
04/06/2024 m 3.30p.m
Phist the mecting scheduled on 04062024 w0 330p.m was sdjourned and rescheduled w
11062024 at 3.30p.m
Proceeding: Adv Lobo present on behalf of the Respondent and sought time to file
reply on account that he has applied to various departments to obtain documents
Decision: The Authority considered the request and granted time to file reply and
posted the matter on 04/07/2024 at 3.30p.m
Case No 1.8
Sea Paradise
Villuge | Surve | CRZ | Nameol | Details off Owner/ | GPS emarkDistance
f ¥ Zone | Promises| Structure| Oceupier | Reading from
Tuluka| No. s HTL
Anjuna 13272, |CRZ-  |Sen Ino Domnic 155837679 |Operati | Within
Barder |14 1! Paradis  [masonry  |[Almeds, [N, ol CRZ
NIDZ e Bar  |strocture  |[MUNOC 73. 737605 Limnts
& with TORIGBSS(N
Restaurant fibrod:
G, | shect
rofing
| Restaurd
nt)  with
Ceramic
tile
[flooring.

During 352" GCZMA meeting held on 08082023, Party filed Reply. Respondent Failed
o appear for the Hearing on 22908724023

I'he said matter was delibernted in 358" Meeting held on 30082023 the proceedings
and decision to be read as under: None preserit. The Authority adjourned the motier

and further decided 1o communicite the next date

The said matier was. deliberated in 366" megting of GCZMA held on 0271172023
the minutes to be read os under:  The Authority posted the matter on 17/1 12023 m

3.00pm,

Ihe Muatter was taken up in the 380" GCZMA Mecting held on 09/0172024 the
proceeding: Proceedings Respondent present and (iles: additionnl documents on record.
Becision: The Authority posted the matter {or arders on 30/01/2024 & 3.30pm.
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Proceeding: Respondent Abseént. The Respondent in response o the Show Cause
Notice staled that there was existed structure in property bearing Sy. No, 1322 of
village Anjuna which was constructed prior to 1991 which has been assessed for
the purpose of tax under House No. 264. He stated that said structure is a
temporary structire and it cannot cause any damage or harm 1o the Environment.
He had also applied for permission to repair existing structure in the said property
which was granted by village panchayat Anjunn on 10/06/1986, He submitted that
on the basis of order passed by Hon'ble High court in Suo Motu Writ Petition No.
212006, the village panchayat had initiated action on similar lines as in present
petition and the lecal body had passed order of demolition which was however set
aside in Appeal by Director of Panchayat, He went on to submit that against very
same structure, local body once agam passed order of demolition acting upon dated
P AIV2022 passed in Wril Petition No. 21482022 and once again Direclor of
Panchayat upon seeing the documents of the Respondent had setaside the order
passed by the local body. He also rélied upon Gut Book maintained by Talathi
wherein the strueture is finding a mention in the Gut Book. IHe hence praved that
Show Cause Notice be withdrawn and proceedings be dropped as the structure
located in property bearing in Sy. No. 132/2 was in existence prior (o 1991,
Additionally he has also relied upon clectricity bill of the year 1994 to drive home
the point that the alleged offending structure was prior to 1991.

DECISION: The Authority has perused the documents and needed some clarity on
the documents produced by the Respondent hence decided 10 post the matter on

06/08/2024 at 3.30p.m 1o seek further clarification in the marner.

Case No. 1.9
Felix Lobo
Village | Surve | CRZ | Name of | Detnils of | Owner/ | GPS Remark|Distanc
/ L) Zone | Premises| Struetore] Occupicr | Reading ¢ from
Taluka| No. 8 I i HTL |
Anjua (7340 [CRZ-  [Lobo's Ino Felix Lobo, [ 155752754 | Operats | Within
Bardez 1] Concrete  |M.No.: N ol CRZ
NI/ Plinth base 9923993046 | 73. 74065 16 Limits
with M.S I
roofing,
Ine RCC
structure,
Ino
Inasonry
i struciure

.':j E 5
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with
manglore
tiles
ronfing.
Ino ROCC
Iramee
strugture
(todet
hlock )

During the 252™ GCZMA Mecting held on 080872023 proceeiding: Respondent present
and submitied that he has filed reply and further sought time to argue the matier.
Decigion: The Authority adjourned the mutter and further decided o communicate the
next dite,

During the 367" GCZMA Meeting held on 3/1122023 Ady R Frins appeared on behall of
the Respondent. Adv stited that he needs time 1o argue the maner

It was decided that.in view ol the request made by the Adv for the Respondent and
granting tair heanng to the Respondent the Authonty decided to grant time and posted
the matter on 17/11/2023 as final opportunity Tailing which orders will be passed based
on the available documents on record.

The matier wus taken up in the 369" Meeting held an 177112023 proceeding:
Respondent present Lor hetnng and argued the matter, Decision: The Authority heard the
parties and posted the matter for orders.

[he matter was taken up in the 373" Mecting held on 24/1 172023Proceeding: Adv
appedeed for the Respondent Adv stated that he hos o house tax recerpt for the vear | 983 -
84, Electricity Bill, Extract from (he assessment register maintamed by the Panchayat,
and thit he uses the house Tor his residence. The Authority decided that The Authority
heard the parties and posted the mater lor orders

I'he matter was taken up in the 390" GCZMA meeting held on D3032024 was
rescheduled to 12032024 Proceeding: Respondent Present. Respondent sought time.

Decision: Decision: The Authority heard the Respondent and decided to grant time snd
posted the matter on 02/042024 a0 3. 30pm.

I'he matter wits taken' up in the 392™ GCZMA Meeting held on 0204/2024 the
procecding at the hearing Respondent Present. The Authority decided to post for order on
|R04/2024 ut 3.30p.m

The Mutter was twken up in the 394" GCZMA Meeting Held on 18/042024 the
Proveeding: Adv for the respondent present filed reply along with decuments Decision:
The Authority posted the matter [or ¢lariNeations’ orders on 16/052024 ot 3.30p.m

The Matter was taken up in the 399" GCZMA Meeting held on 16/05/2024 the
proceeding: Respondent absent. The Authonty’s Decision: Matter posted for orders on
DA/062024 a1 3.30pm

That the meeting scheduled op 00062024 wt 3.30p.m wies adjourned and redeheduled o
/062024 at 3.30p.m

Proceeding: The Respondent submitted that no notice was issued to him about the
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putported site inspeetion and thence he disputed the said report. He also disputed
the contents of the show cause notice is so lar as the alleged ilegalities of RCC
sirticture and masonury structure with mangolore tiles and a wilet block it the
property bearing Survey No.73/40 is concerned. He stated that House No. 1114 has
been assessed lor the purpose of tax in the name of Francisco Lobo who is his
father. This very structure has been duly electrified and supplicd with potable
drinking water by the PWI. He stated that he hails from traditional coastal
community. He further stated that the local body had in the past i.e about 13 years
back had initisted proceedings on this very same structure and that too on the basis
of the dictates of the Hon'ble High Court and upon having conducted an indepth
inquiry had exoncrated him from the rigorous of the CRZ pnorms. He thus prayed

that the show cause notice issued as against him be dropped and the proceeding be
closed.

Decision: The Authority upon hearing the Respondent was ol the opinion that
assessment of eollection of house tax depends on structure 1o structure. On ground
there is more then one structure as ngainst which there should have been separate
and independent house numbers. The structure with RCC roofing can be given the
leverage of assigning H.No. 1114 for which there are house tax receipts being
igsued as carly us 1988, Rest of the styuctures cannot be spid 1o have been in
existence since prior to 1991, The ruling of the Distniet and Session Court passed
in Case No Civil Revision Application No. 43/2013 was not based on merits of the
case but on technical grounds ie the wife of Felix Lobo namely Marin Sebastian
Lobo being not made & party in the proceedings of illegal construction anitiated by
the local body and thus this order will be of seldom help to rescue the Respondents
Apart from the RCC steucture all of the other strictures as artayed in the violations
listed out in the Show Cause Notice dated 23/05/2023 would in our opmion be
tlegal in nature and post 19/02/1991. The Authority thus deems it fit w issue
direction to demolish the conerete plinth base with MS ropfing, the masonary
structure with mangalore tiles and the RCC framed structure (toilet block) excep
the structure with RCC roofing bearing House Ha 1114 situated in Anjuna.

Case No 1. 10

Carmelina IV Sowza

Village | Surve | CRZ | Namcof | Detnils of  Ownaer/ | GPS emark Distanc
/ ¥ Zone | Premises| Structures Occupie Reading ¢ [rom
Taluka| No., r HTL
Anjung |TX4.5 [CRZ- | Villa Goa |[Masonry Carme [15.374741 N|Operati |Within
Barder 1 compound  |ling 73.7413457 |onal CRS
NDZ wallonall  |[DSous ([ L.imils
sides, a,
1o Hs No
- Tempora :
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v sl T39/1.
struciure Govelar
with Gl wirda,
sheet Anjunii.

rofing,

Ino RCC
Slructune
(pump
house). Ino
Masonry
slruciure
with
imanglore
tiles mofing.
Ino Gazibo,
Ino RCC
swimming
poul, Lo
RCC Sump
tank.

During the 232™ GCZMA Meeting held on DROR2023 Proceeding: Carol Dsouza
present and submitted that she has Gled reply and further wishes o argue the matter,
Decision: The Authority adjourned the motter and lurther decided 10 commuricate the
next dute,

During the 367" GCZMA Meeting held on 3/11/2023 Respondent present and sought
time o argue the matter, [Lwas decided that, In view ol the request made by the Ady or
the Respondent and granting fuir hearing fo the Respondent the Authority decided to
grant time and posted the matter on 177112023 g8 final opportunity failing which orders
will be passed based on the available documents on record.

Ihe said  mutter was  deliberated in 369" GCZMA held on 1 7/1172023 Procecding:
Respondent present in person. Respondent states that the struciure is o old structure and
used for residence and decision: The Authority heard the partics and posted the mater for
oriders on 24/1 L2023 Posted the matter for orders

Ihe malter was taken up in 380" GCZMA Meeting held on 09/012024 and it was
decided Proceedings Respondent shsent Decision: The Authority. decided 1o post the
matters on 16012024 at 330 pm as lust wnd fingl opportunity o file reply cum
documents with regards to the viokations mentioned in the Show Cause Notice. Failure 1o
file reply with be inferred that vou have nething o say in the maner und the Authority
will proceed to puss appropriate orders,

Phat the matters posted Tor henring on the 16012024 stoid ndjourned to 300010 72024

The mistter was tuken up in 383" GCZMA held on 30001/2024Proceeding : Respondent
present decision As orders are not ready, matter posted Tor pronouncement of orders on
1370272024 at 3 30p.m

Ihe matter was tken up in the 390" GCZMA mecting held on 05032024 was
rescheduled 1o 12032024 Proceeding: Respondent presentDecision As order was not
ready, matter pasted for pronouncement of orders on 02042024 w 3.30p.m
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The maotter was tuken up in the 392 GCZMA Meeting held on 02/04/2024 the
procecding al the bearing Respondent present. The Authority decided topost for order
on 18/04/2024 at 3.30p.m

The Mauer was taken up in the 394" GCZMA Mecting held on 18042024 the
Proceeding: Respondent present filed reply along with documents Decision: The
Authority pested the matter tor clurifications’ orders on 16/05/2024 a1 3. 30p.m

The Matter was tuken up in the 399" GCZMA Meeting held on 16/05/2024 the
proceeding: Respondent absent. The Authority’s Decision: Matter posted for orders on
04/0672024 at 3,30p.m

That the mecting scheduled on 040672024 a1 3.30p.m was adjourned and rescheduled o
11062024 at 3.30p.m

Proceeding: Respondent absent
Decision: The Authority posted the matter on 04/07/2024 at 3.30p.m for orders,

Case No 1.11

Atul Kalra

Village [ Surve | CRZ | Name of | Details oflOwner! | GPS F(emrﬂ]—)islu:
! ¥ Zone | Premises| Structures | Occupic | Reading = ¢ from
Taluks| No, r HTL
Anjuna |126/10 |CRZ- Ino 13377972N,Under [ Within
Barder 1l masonry 737401068 |Constru |[CRZ
N/ structure ction [Lamins
with
manglore
tile roofing.
Ino  RC(Q
strulure
under
cunstruction
| no masonr
structure
{Lodliet
Block),
AT ¢
ompend
wall on all
E_.ii]l‘_"!-:-_

Pruring 352™ GUZMA mecting held on O8082023, Respondent filed Reply. Respondent
appeared Tor the Hearing on 22082025

During thie 357" GCZMA Mecting held on 290082023 Proceeding: advocate for the
Respondent present. Reply has been filed in the maner. Permission of GCZMA also
privtuced. Turther, submitted that the structure is prior 1991, Decision; The  Authonty

adjourned the matter and fynther decided to communicate the next date.
.r" J
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During the 367" GCZMA Mecting helZnn 31172023 Adv appeared on behalf of the

Respondent and stated that he needs time to go through the matter and arguce o

It was decided thut, In view ol the request made by the Adv (or the Respondent and
granting lair hearing to the Respondent the Authority decided to grant time and posted
the matter on 171172023 us figal opportunity failing which ordérs will be pissed based
on the available documents on record.

Phe said matter was deliberated in 369" GCZMA held on 177112023 proceeding: Adv
lor the Respordent sought time to srigue the matter on the ground that his Respondent is
ot of station and he needed clarity on conain issucs before he makes o submission before
the Authority and decision; The Autharity on request of learned advoeate for Respondent
decided 1o grant lnst and fimal opporiunity to the Respondent for final argument faifing
which Authority will proceed ex-parte in the malter us it % o time bound mutier
monitored by the Hon'ble and fixed next date ol hearing on 24/11:2023 at 230 pm.
Posted the matter for orders

[he matier was taken up in 380" GCZMA Mecting held on 09/01/2024 gnd it wus
decided Proceedings Adv lor the Respondent present and filed additional documents
staling thit he hos obtained o stav leom the District CourtDecision: The Authority hegrd
the parties and posted the matter for orders on 30.01.2024 at 3.30pm

Ihe matter was token up in 383" meeting on 3000172024 Proceeding: Respondent present
DECISION: As orders sre not tesdy. motter posted Tor pronouticdment of orders on
13022024 s 3 30p.m

The matter was taken up in the 390" GCZMA moeeting held on 05032024 was
rescheduled 10 124032024 Proceeding Adv. tor the Respondent present. Decision: As
order i5 not ready, matter posted for pronouncement of orders but when drawing the
orders there were discrepancies Tound so posted the matter for Site Inspection and further
hearing on 0240472024 w 3. 30p.m

I'he matter was taken up in the 392" GCZMA Mecting held on 02042024 the
proceeding ot the hearing  Adv lor the Respondent present and sought time 1o clarily
observaton mentioned in the Report. The Authority decided 1o grant tume and posted the
mrstter on Q052024 gt 3. 30p.m,

Ihe Matier was taken up in the 394" GCZMA Mecting held on 18/042024 the
proveeding: Adv for the Respondent present argued the matter. Decision: The Authority
posted the matier for clarifications” orders on 16052024 @ 3.30p.m

The Matter was taken up in the 399" GCZMA Meeting held on 16/05/2024 the
proceeding: Respondent absent The Authority’s Decision: Matter posted for
arders on 04/07/2024 at 3.30p.m

That the meeting scheduled on 04062024l 3.30p.m was adjourned and rescheduled 1o
| 1/06/2024 a1 3.30p.m

Proceeding: Respondent absent

Decision: The Authority posted the matter on 04/07/2024 at 3.30p.m for orders.
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Case 1.12
Farad Bhathena 60374 (o 603/1

Village! | Survey | CRZ | Nameof | Dotails of | Owner/ Grs IRemarks Distance
Taluka | No, | Zowe | Premises | Struciures | Oceupier | Reading :‘;':T
Anjuna- 6037 1o |CRZ-11 {uncrene IS 5TI059N, |Anjuna- | Within
Biirdes (6031 [NDZ retnining 737420781 |Bunder |CRZ
wall along Limits
the
shore ling.

During the 252™ GCZMA Mecting held on 08082023 Procecding: Responden present
and submimted that he has filed reply ond further sought time to argue the matier.
Decision: The Authority adjourned the matter and further decided to communicate the
next date.

During the 367" GCZMA Mecting held on 3/11/2023Ady Tor the Respondent present.
Ady stiated that the property bearing Sy. No.603/1, 603/2 und 60373 does not belong to
fim. He Turther stated that sy No 6034 belongs to him.

[t was decided that, The inspecting team had identifled the violalion with regards 1o the Sy
mos, however the Show Cause Notice was served on one MR Farad Bhathena, /o St
Michael Vaddo Anjuna. Since Mr Farad filed his reply stated that the praperty bearing sy
no KO 1. 6032 and 60373 does not belong to him, The Authority decided o issue
directions v WRD to retnove the said Retaining wall, With regards 1o 60374 upon the
request of the Ady for Respondent matter is posted on 177112023 for final Sreuments,

The said matter was  deliberated in 369" GCZMA hicld on 17/11/2023 Procecding:
Respondent present in person and sought [or time 1o argue the mutter on the next date os
his lawser could not be present tor today's heiring and decision: The Authority on
request of ledrned sdvocate Jor Respondent decided o grant Inst and linal opportunity to
the Respondent lor final argument failing which Authority will proceed ex-parte in the
matter us it s o time bound matter monitored by the [Ton"ble and lixed next date of
hearing on 2471112023 at 2.30 pmi,

The suid matter was taken up in 373" meeting held on 2471 172023 the proceeding: Adv
Nazareth along with the Respondent present. Adv Nuweareth argued that the Village
Panchayar has filed un appenl, That ke challenged the Order of the Villuge Panchayat at
the Directornte of Panchayat. Thiat the DO gave an adverse order and the same is
challenged before the District Court and the Distriet Coun has stuved the Order of
demolinon. Ady further added that the 8y No. 60371, 6032 and 60373 ol Anjuna Village
does nol belong to him. The Authorits heard the party and in view that the documents
produced and arguments sdvanced the Authority decided 1o post the matter for orders on
28/122023

The matter was mken up in the 390" GCZMA mecting held on 03/03/2024 was
rescheduled w 11032024 Proceeding: Adv [or the Respondent present. Sought 1ime 1w
clarity the jssucs raised by the AuthorityDecision: The Authority considered the request
and granted time and posted l‘_h?} madter on 02042024 m 3.30p.m

&
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Ihe matter was taken up in the J‘EIEZ GOAMA Meeting held on (270472024 the

proceeding ut the hearing Adv lor the Respondent present, The Authority decided to pu!if:}

for orders on | 8042024 m 3.30p.m.

The Matier was taken up in the 394" GCZMA Meeting held on 18/042024 the
Proceeding: Adv for the respondent present.. Decision: The Authority posted the matter
for clarifications/ orders on 16752024 at 3.30p.m

The Matter was taken up in the 399" GCZMA Meeting held on 16/05/2024 the
proceeding: Respondent absent The Authority's Decision: Matter posted lor orders on
04062024 ar 3.30p.m

[hat the meeting scheduled on 00N&2024 1 3.30pm was adjourned and rescheduled 1o
17062024 at 3 30pm

Proceeding: Adv for the Respondent Present
Decision: The Authority posted the matter on 04/07/2024 a1 3.30p.m for orders.

Case 1.13
Farad Bhatena 1353

Village/ | Survey | CRZ | Numeof | Details off GPS ttﬂnlrk IDistance
Taluka | No. Zone | Premises | Structures| wner/ Reuding frim
— — | Becupier HTL

Anjuna  [32/12  |CRZ- Ino  ROC|Farad I5.56915N, |Property | Within
- 1] structure | Bhatheny, 73742376 |was CRZ
Bardes NDZ WGl St Closed, |Limits

FF with{Michcialsw e ong

MR acdoAnjur wis

fubricition |Bundez present

& Ul sheetyyM -No. 88221 |

roofing. 1|343?

During the 252" GCZMA Meeting held on 08/082023 Proceeding: Respondent
present and submitted that he has filed reply and further sought time to argue the
matter. Decision: The Authority adjourned the matter and further decided to
communicate the next dute.

During the 357" GCZMA Mecting held on 29082023 Proceeding: advocate for
Respondent present. Reply filed. Decision: The Authority  adjourned the matter and
further decided 10 communicate the vext dore.

During the 367" GCZMA Mecting held on 37112023Adv appeared on behall of the
Respondent and stuted that he needs time 1o go through the matter and argue

It was decided thatin view ol the request mide by the Adv for the Respondent and
granting far heanng to the Respondent the Authority decided to grant time and  posted
the matter on 177112023 as final opportunity failing which orders will be passed based
on the available dovuments on record.

Ihe snid matier was  delibersted in 369" GCZMA held on 17/ 112023 proceeding:
Respondent present in person and sought for time 1o argue the matter on the next date o8
his. lawver could not be present for today’s hearing and decision: The Authority on

/
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request of leamed advocate for Respondent decided to grant Tast and finul opportunity to
the Respondent for fingl grgument failing which Authority will proceed ex-parte in the
motter as it is a time bound matter momitared by the [on'ble and lixed next date ol
hearing on 2470 12023 o 230 pm,

Fhe said matter was taken up in 373" meeting held on 24/112023 the proceeding: Ady
Nuzareth along with the Respondett present. Adv Nmeargth argued that the Villuge
Panchusat has filed an appeal. That he challanged the Order of the Village Papchaval at
the Dircctorate of Panchayvat, That the DOP gave an adverse order and the same is
challanged before the District Court and the District Court has staved the Order of
demolition. The Authority decided und heard the party and in view thut the same subject
matter is pending before the Hon'ble Distriet Count. The Hon'ble Distriet Court vide
order dmed 09062023 has decided o stay the execution of the Demolition order till the
disposal of the petition These proceedings are kept in abevance 1l the Hon ble Districs
Court decides the matter.

The mutter was taken up in the 390" GCZMA mecting held on 050372024 was
rescheduled 1w 1270322024 Procecding: Adv for the Respondent present. Sought time 1o
clarify the tssues rised by the Authority. Decision® The Authority considered thie requcst
and granted time and posted the matter on 022042024 @ 3. 30pm

Fhe matter wits taken up in the 392™ GCZMA Meeting held on 02042024 the
proceeding at the hearing Adv for the Respondent present. The Authority decided to post
for orders on | B/O42024 at 3.30p.m,

Ihe Mutter wits nken up in the 394" GCZMA Mecting beld on TR0472024 the
Proceeding: Ady for the respondent present Decision: The Authority posted the matter for
clurifications’ orders on 16/05/72024 at 3.30p.m

The Matter was taken up in'the 399" GCZMA Meeting held on 16/05/2024 the

proceeding: Respondent absent. The Authority's Decision: Matter posied for orders on
4062024 at 3.30p.m

Tht the meeting scheduled on (40672024 ot 3.30pam was adjoumed and rescheduled to
062024 ot 3.30p.m

Proceeding: Adv for the Respondent Present

Decision: The Authority posted the matter on 04/07/2024 at 3.30p.m for arders.

Case 1.14

Farad Bhathena

Village/ | Survey| CRZ | Name| Details of Owner/ GPS Remark Distance
Tuluka | Na. Zone | of Struetares|  Oceupicr Reading " from
Premi HTIL
= L AN

Anjund [BOZA 1(?I~LF~ Ina ROC  [Farnd 153 57063N, Within
- 1l Residential [Bhmthena, S0 73. 74258k CRY
Rordes NDZ himase Michiahwado, Limits

(G-l &  |Anjuna

ovethead  [Burdes,

walter tunk. (M, No.:

f 8211 18487
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During the 252™ GCZMA Meeting held on 08/08/2023 Proceeding: Respondent present
and submitted thot he has filed reply and further sought time to argue the matter,
Decision: The Authority sdjourned the matter and further decided 1o communicate the
next dae.

I'he said matter was taken up in 373" meeting held on 241172023 the proceeding Ady
Nazareth along with the Respondent present. Adv Nazarcth argoed that the Village
Panchayat has filed an appeal. That he chalanged the Order of the VilagePnchnvar a the
Directorate of Panchaval. That the DOP gave an adverse order and the same s
Challanged before the District Court und the Disirier Court has stayed the Order of
demolition. Adv stated that the wife of Respondent is a mundkar. That the house way
ussessed us o mundkaniol residence and that the other area surrounding the residence 15
purchised by the sale deed.

Decision: The Authority heard the party and in view that the documents produced and
prgumenis advanged the Authority decided 1o post the matter for orders on 281272023

he matter was taken dp in the 390" GCZMA meeting held on DEN3/2024 was
rescheduled to 12/03/2024Proceeding: Adv for the Respondent present. Sought time 1o
clarify the issues ruised by the Authority, Decision: The Authority considerdd the request
and granted time and posted the matter on 02/04:2024 at 3.30p.m

The matter was tiken up in the 392 GUZMA Mecting held on 02/04/2024 the
proceeding of the hearing  Ady for the Respondent present The Authonity decided to post
the maner Jor ordetrs on |R04/2024 m 3.30p.m.

The Matter was taken up in the W™ GCZMA Meeting held on [B/O472024 the
procecding: Adv for the respondent present. Decision: The Authority posted the matter
for clarifications’ orders on F/US2024 ot 3 30p.m

I'he Matter was taken up in the 399" GCZMA Meeting held on 16/05/2024 the
proceeding: Respondent absent. The Authority’s Decision: Matter posted for orders on
0406:2024 w1 3.30p.m

That the mecting scheduled on 0470672024 a1 3.30p.m was adjourned and rescheduled 1o
| 062024 m 3.30pam

Proceeding: Adv for the Respondent Present
Decision: The Anthority posted the matter on 04/07/2024 a1 3.30p.m for orders,

Case 1.15

Vivenda Guest House Ryan Braganea,

Village| Surve| CRZ | Name of| Detnils of| Owner/ | GPS tt:mlrkl“ﬂiﬂlnc
/ v Zone | Premises| Structure]| Oceupier | Reading e from

I_El[tlkl Nao. s HTL
12845 [CRZ- |A Ino RCC [Ryan 15.579026N.|Operati | Within

11 Vivenda  [struciure  |Broganes,  [73,739642F |onal CRZ

NDZ  |[Guest (G+1) Puamela L imits

House  (with FF Gl|Braganza,
. Pape280f119
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shedt M.No.:
roofing.  |9823368103
I no
MASONCY
structure
wilh
manglore
itles
rooling,
Ino well,
Zno small
RCC
struciune,
MASONTY
compound
wall on all
stdes.

Respondent did not filed Reply 10 Show Cause Notice

The matter was taken up in the 378" GCZMA Meeting held on 22122023 Proceeding:
Advocate fTor the Respondent  present and  submitted that he has filed all the
relevant  documents on record  and  the copy ol District Court judgement is also
prodisced on record. Deciston: The Authority posted the mater on U9012024 ar 3.00pm

The matter was placed in the IR0 GOZMA meeting the proceedingsRespondent has
filed reply on 13062023 and hos unnexed various documents. He stated that a writ
petition bearing no. 21482022 was filed as against him and the authority upon hearing
him had discharged him upon having come 1o the conelusion that the guest house by the
name of A Vivends Guest house was existing since 1986-87. Apart from that the Village
Panchavat of Anjuny Caisua had also concluded that the guest house was in existence
priar o 1991 and this has been done vide resolution bearing No. 312008-049. He lurther
stated thar his mother is the owner in possession of the said property and the guest house
wiis gifted vide gift Deed dated 230971982 and thint he possesses a license issued by local
bodyv. He lurther sues that puest house s duly elecnfied and has water supply
compection. Finally he stuted that even the Distrier Court in Panchayvar Revision bearing
no, 012012 has passed an order holding that the existing structures in survey no. 12845
are legal in noture. The respondent has relied upon Tollowing documents: the Authority
decided The Authority heard the parties and posted the matter on 30012024 at 3.30 pan

The matter was taken up in the 390" GCZMA mecting held on 05/03/2024 was
resicheduled 10 1200372024 proceeding: Respondent present along with his advocate,
Decision: The Authority Heard the party and posted the maner lir onders on 02042024
at 3.30p.m

The matter wos taken up in the 392" GCZMA Meeting held on (12/04:2024 the
proceeding at the hearing Respondent absent The Authority decided 10 pdjourn and
posted for hearing on 18/04,2024 a1 3.30p.m

i
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The Matier was tken up in the 3%
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PGLZMA Meeting held on  18/04/2024 the

proceeding:  Respondent. bsent. Decision: The Authority posted the matter for
clanfications’ arders on 16/05/2024 at 3. 30p.m

The Matter was taken up in the 399" GCZMA Meeting held on 16/05/2024 the
proceeding: Adv for the Respondent present. The Authority’s Decision: The Authority
pested the matter Tor clarifications’ orders on /062024 at 3.30p.m

Thast the mecting scheduled on 4/0672024 4t 3 30p.m was adjourncd and rescheduled w

I 1062024 at 3.530pm

Proceeding: Adv for the Respondent Present

Decision: The Authority posted the matter on 04/07/2024 at 3.30p.m Tor orders.

Case L1.16

The Café Lilliput

Village | Surve | CRZ | Nameof | Details of murrr GPS [:h-mnr’klbhlun:
/ ¥ | Zone | Premises| Structures upier | Reading e from
Taluka| No. S HTL
Anjunn {728 |CRZ- [The Eno masonary |LaxmiSal| 15.574345N (Operati | Within
Bardes 725 |1 Cale structure with [gaonkar |73.741122E |onal CRY
726 [NDZ  (Lilliput  [mangloretilest (Govekor | & Limils
T Collages}, WaddoA [15.573589
Ino Shack munn. (N
with Gl MMNo.:  |TA741HWE
rooling{G+1), (0823
3no RCC 37767
structures
(G,
1 no Muasonary
stiuciure with
Cil
sheets{ Kitchen
1

Ino femporary
strugtire with
metal
labrication(Cr+
I

Ino power
wnit with MS
fabrication.

1 no masonry
structure
partly RCC &
imnetals sheets

{ Residential
House),

I no teiporary
structure (stall
rom ),
Musonry

compound
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will on all
sides.

I o seeurity
cabin with
metal rool.

Respondetit did not lile reply to the SCN

The manter was 1 be taken up for hearig on thie thken up on the 28/1 272023 however the
spme was adjourned and posted on 09/0)72023

The matter was taken up in 380" GCZMA Meeting held on 09/012024 and it was
decided Proceedings Respondent ahsemt Decision: The Authority decided w post the
mutters an 16/01/2024 at 3.30 pm as lasi and final opportunity 1o file reply cum
documents with regirds to the vielations mentionéd in the Show Cause Notice. Failure 1o
file reply with be inferred that you have nothing to say in the matter and the Authority
will proceed o pass appropriate orders.

Thit the matters posted for hearing on the 16/012024 stood adjourned 1o 30/01/2024

The matter was tken op in 383" GCZMA held on 30/012024 Proceceding @ Respondent
present plong with Adv Surdessai and sought time o file reply Decision The Authority
granted thime and posted the matter on 13022024 a1 3.30pom for reply.

The maner wis aken up in the 390" GCZMA mecting held on 05/032024 was
rescheduled to 12032024 Proceeding Respondent AbsentDecision: In view of principles
ol natural justice matter 15 posted for Turther hearing onthe 02/04/2024 @ 3. 50pm

Ihe Matter was taken up in the 392 GCZMA Mecting held on 02042024 the
Proceeding: Respondent present. Deciston: The Authority posted the mutter Tor orders on
09052024 a1 3 30p.m

However the matier was not Hsted for the hearing on the 09/05/2024; hence comman date
wits given and posted on 16032024 w0 3 30p.m

The Matier was taken up in the 399" GCZMA Meeting held on 16/05/2024 the
proceeding: Respondent Absent. The Authority’s Decision: The Authoriny noted that
there are many struciures and ong survey number with various sub-division, it wis
difficult to identify the stroctures. Hence decided 1o get the DSLR to plat the structures
on the survey plan and posted the matter on 460672024 at 3.30p.m.

That the meeting scheduled on 04/06/2024 a3 30pm was adjourned and rescheduled o
I 1/D62024 a1 3.30p.m

Procecding: Respondent absent

Decision: The Authority reiterates the same dectsion taken in 399" GCZMA
Meeting and states that since the Authority noted that there are many structures
and one survey number with various sub-division, it was dilTicult 1o identify the
structures. Hence decided to get the DSLR to plot the structures on the survey plan
and posted the matter on posted the matter on 04/07/2024 at 3.30p.m for orders,

-
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Case 2.17
Sunshine Go
Village! | Survey | CRZ | Nameof | Detailsof | Owner/ | GPS Remarks Distance
Taluka | No. | Zence | Premises | Structures | Ogeopler | Reading from
i HIL

Anjono [ 12932, [CRZ-1 {Sunshine [ Ino Thomas 153803 155N, [operation| Within
Barder 3335 INDZ  |Go iempirary  (Femundes, T1.7382121E Hal CRE

shop block  [Hs, No. Limits

wath Gl y jurH

Sheat 51

resling. Anmhony

2nirs Protse

widen Wndn,

structure Anjunp.

with M. Np.:

manglore (98I 1O06YT

tiles

oaling &

concrele

plinth,

Fi3]

ROC

struciur

el ).

(BRI [ 5

¥

COmpou

il wall

o ull

sides.

During 352™ GCZMA meeting held on 08082023, Party filed Reply. Respondent
appeared Tor the Hearing on 22082025, The Respondent Tiled his reply.

I'he Matter was aken up in the 394" GCZMA Meeting held on 18042024 the
proceeding: Ady for the respondent present. Decision: The Authority posted the matter
for clarifications’ orders on 16052024 i 3.50p.m

The Mauer was taken up in the 399" GCZMA Meeting held on 16/05/2024 the
proceeding: Respondent absent. The Authority’s Decision:Malter posted for orders on
04706/2024 ut 330p.m

That the meeting scheduled on BHO6/2024 ar 3 30pm was adjourned and rescheduled 1o
1 /062024 ot 3.30p.m

Proceeding: Heard the Respondent. The Respondent submitted thut the Hon'ble High
Court in WE 150/98 and Sue Moto WP 2/06 hed Issued directon w carry out details
survey of propertics between 200 mis to 500 mis from HTL which were existing prior to
1991, As i accordance 10 the procedure laid down by law the local body was given the
power 1o ascertain. 1 any of the structures were such structures which were prioe to
PXO2N99 1 or not and the local body had ordered demolition of the structires which up
on being challenged before the Additiondl Director of Panchayal hard remanded the
matier back io the local body for fresh adjudication. That vpon remand of the matier the
local body deamed 1t 17t that the structures which are questioned sre not actually illegal in
terms of the CRZ Notification 1991200 1. Pursuant (o the directive of the Hon'ble High

JWE:‘_:’_,_, Foge 32 01119 w
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Court the local body filed compliance aflidavit und then upon sccepting this affiduvit the
proceedings were ¢losed,

The Respondent went on to submit that he has secured consemt to operate from
GSPUB, Excise License dated 20172022, NOC from Fire & Emergency Services dited
30092022, Certificate of Rep dated 7102022 from  Department of  Tourism,
Registration Certificate from FSSAL dited 27/02/2022. Thas he stated that he is a person
who is law abiding citizen and praved that he be discharged from the in pending
proccedings and the SCN as against him be dropiped.

Decision: The SUN was primorily issued in respect of structures located in property
bearing Survey No. 129/32, 33 and 35 of Villagce Anjuna, The details of the illegalitics
are contained in the SCN, Now coming (o this justification as sought 1o be given, the
Respondent on his own volition has stated that he has got all permission are post the vear
20041, Why he has not produced any relevant documents pre-1991, The most intriguing
part 15 that the local body itself has drinwn a panchanama dated 31OR2010 stating that
new construction is going on and has alse drawn o rough sketch ol the opgoing
constrctions, I one has to go by the panchanama report and the compliance report given
by the local body before Hon"ble High Court there is an ocenn of o difference. Secondly
there is no actupl order passed by the local body 1o thar great pursuant 10 (he remand
made by the additional Director of Panchavot (Nonh). The submission made by the
Respondent do not cormoborale with the documentary evidence. hence there being no
merits in the arnignments made by the Respondent this Authority deems it it 1o uphald
the SCN and ssue appropriste dircction to demohish the offending structures as
metlioned in the SCN

Case |18

Francis Fernandes- Sea Breeze Bar & Restaurant

Village/ | Survey| CRZ | Nameof | Details of | Owner/ | GPS [Remark Distance
Taluka | No Zone | Premises | Structures| Occupier | Reading ! from
= HTL

Anjuna |71/26 |CRZ-  |Sea o Francis 15.5720576 |operatio) Within
Bardez Il Breeze  |Masonary |Fernandes [N il CRZ
NDZ |Bar & structure |11 No. T3, 7420027 Limits
Restuarant | with T2 83 |E
manglore St Micheal
tiles wadoAnuna
roofing
(Restaum
U
Residenti
il house),
Ino
lemporar
y
structure
for
rostiumn
I.
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The matter was to be taken up for hearing on I& taken up on the 28122023 however the
same was sdjourned dnd posted on 097012023,

S
gl

The manter was token up id 380" GCZMA Meeting held on 0970172024 and it was
decided Proceedings: AdvParah present sought time to produce documents.Decision: The
Adthority considered the reguest and posted the matter on 16012024 at 3.30 pm

Thist the matters posted Tor hedring on the ToO12024 stood adjourned to 3000172024

The mattér was taken up in 383" meeting on 30/012024 Proceeding: Respondent
presentDecision:  The manter posted for hearing  for production of documents on
13722024 at 3.30p.m

The matter was taken up in the 385" GCZMA Meeting held on 022024 the
proceeding at the hearing @ Respondent Present along with Ady Pamb. The Authority
dicided that The Responderit his boen directed o submit the documents in the Torm af
an affidavil 50 as to support his case. The Matter is posted on 05/0372024.

Phat the meeting was cancelled henee the matter is posted on | 8/0:402024

Ihe Matter was taken up in the 394" GCZMA Meeting held on 18/04/2024 e
proceeding: Adv for the respondent present Decision: The Authority posted the matter for
clarifications’ orders on 16052024 wt 3.30p.m

Ihe Matter was taken up in the 399" GCZMA Meeting held on 16/05/2024 the
proceeding: Respondent Present, The Authority’s Decision: The Authority posied the
mutter Ffor prders/clanficstion on 0406/ 2024 a1 3.30p.m

Fhat the meeting scheduled on 04/06/2024 at 3.30p.m was adjourned and rescheduled to
| 10672024 m 3.30p.m

Proceeding: Respondent absent
Decision: The Authority posted the matter on 04/07/2024 ut 3.30p.m for orders.

Case 119

Aveline Rosn Filomena D'Souza

Village

/

Taluka

Surve

¥
No.

CRYZ
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Nameol
Premises

Details nlf Owner/

Structure
%
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GPS
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tltml rk[ﬂh't-nr

¢ from
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i
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compound
wall on all
sides.

Respondent did nat file reply

The mntter wis 1o be taken up for hearing on the taken up on the 28122023 however the
same was adjournced and posted on 09/01/2023,

The matter was taken up in 380" GCZMA Meeting held on 090172024 and it wis
decided Proceedings Respondent absem Decision: The Authority decided to post the
matters on 16012024 a1 3.30 pm as last and final opporunity to file reply cum
documents with regards to the violations mentioned in the Show Cause Notice. Fitlure to
file reply with be infermed that you have nothing 1o say in the matter and the Authonty
will proceed to pass appropriate orders,

That the mattérs posted for bearing on the 1670172024 stood adjourned o 307012024

The Matter was tuken up in the 383" GCZMA Meeting held on 30/01/2024 the
proceeding: Respondent phsent, Decision: The Authority decided to verify the details of
the property and pested the matter onl J02°2024 ot 3. 30p m

FHowever the matter was pot listed for the hearing an the 23042024, henee common date
wits given and posted on 16052024 a1 3.30p.m

The Matter was taken up in the 399" GCZMA Meeting held on 16/05/2024 the
proceeding: Respondent absent, The Authority’s Decision: The Authority decided 1o
issue o fresh personal hearmg notice on 04062024 m 330p.m granting o final
opportumity W remain present and file his reply Giling which the Authority will proceed
expurte and pass necessary orders g5 per documents svailable on record.

I'hit the meeting scheduled on 040602024 at 3.30p.m was adjourned und rescheduled 1o
17062024 m 3.3 0p.m

Proceeding: Respondent absent
Decision: The Authority posted the matter on 04/07/2024 at 3.30p.m for orders.

Case 1.20

Filomena D'Souea

Village/ | Survey| CRZ | Nameof | Demilsof | Owner/ | GPS IRemurks Distance
Taluks M. Zone | Premises | Stroctures | Ocenpicr Reading from
HNTL
1296, [CRZ- Ino laterite [Filomena I5580041IN, [Rental | Within
% | BV ET RIS 1 Dsanizm, H. TLTAEXHTE |Rooms |CRZ
musonry No. 726, operuti | 1imits
stfuctunss |8t ikl
i ith Anthony
manghore  [Praise
1le roofing. |Wado,
Ajurm;
bk I
- GRSO4ROU64
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During the 252 GCZMA Mecting held on D8/0872023 Proceeding: Respondent present
und submitted that he has filed reply and further sought time to argue the smarer,
Decision: The Authority adjourmed the matier and urther decided 10 communicate the

next date.

During the 367" GCZMA Mecting held on 3/117/2023Adv For the Respondent was
present. He stated that the co-ordinates do not mateh with the structure on site, He sought

time to produce documents lo substantiate his stand

It was decided that, he Authority decided 1 conduet o fresh site inspection of the
property and ta note down the vielations standing in the property beanng Sy No 12946
4B and o note the violations as per the sub division. The Respondent took note ol the
dite of Site Inspection us 141172023 and further hearing on 177112023, The Respondent
wiived service of Notice of Site Inspection. Further the Adv for the Respondent was also
dirccted 1o collect the report from the office of the GCZMA and submits his clarification
on the report al the hearing on 1771123, Since i is a time bound sratter the Adv for the
Respondent was intimated that no further date would be gramted in the matter and posted

the muter for final arguments on 17/1 172023,

Ihe said  matter was  deliberated in 369" GCZMA held on 17/112023 Proceeding:
Respondent present for hearing argued the matter and decision: The Authonty heand the

party and posted the matier for orders on 2471 12023 ot 2.50.p.m onwards

The matter was taken up in the 373" GCZMA Mecting held on 2471172023 the
Proceeding  Kespondemt  present srgued  the matier. The Awthority s Decision: The
Authority heard the partics und posted the matter for orders

Proceeding: Respondent absent

Decision: The Authority posted the matter on 04/07/2024 at 3.30p.m for orders.

ITEM NO, 2

no 9, PalolemCanacona Goa vide letter dated 23/07/2020 filed a complaint against

Mr. Jomes Fernandes Rio PalolemCuanaconn Goa , for constricti 0
Survey No 120021-A-1 of village Palolem -Cuncona Goa
Background: Mrs, Rosita Femandes, R/o H. No 296, Ward no 9, PulolemCanacona Gos

vide lever dated 23/072020 filed a complaint against  Mr. Jomes Fermandes R

L
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PalolemCanacona Goa . for constructing illegal house in Survey No 120121-A-1 of

village Palolem ~Cancona Goa. Show Cause dated [V0272023 was issued 1o the parties,

In view of the above, the matter is placed belore the Authority for gramt of personal

hearing 1o the parties,

The soid matter was ploced on 335" GCZMA meeting held on 16032023 The
Complainant Mrs. Rosita Fernandes present in person, Advocate ShivamPhadte appeared
for the Respondent and filed reply. Advocate for the Respondent raised objection to the
DLC repont stating that the Survey No. 5 wrongly mentioned. Complaimant stated that
she has filed another letter dated 04052022 wherom it was stated that 2 structures
helangs o her mother in law,

The Autharity after hearing both the partics decided 10 conduct site inspection by Expent
Member, GCZMA ol the structure bélonging (0 the Respondent and matter is further
posted to 1 3/0472023 at 3.00 pm.

The said matter was placed on 140" meeting held on 13042323 Complaingnt present
in person, Advocate holding for Adv, Shivamfadte present for the Respondent and
submitted that sue 10 leciured in the leg the Advocate on record cannol remain
present, Meanwhile Authority diredted the officind of GUZMA to carry  olt  inspection
as decided. The Authority posted the matter on 117052023 s 3.00pm.

The said matter was placed on 343% mecting held on 11052323, Compluinant Rosita
Fermandes  present. Adv. Shivampresent for the Respondent. As the  Engineer Shree
Pawooskar attached 1o this office reported sick  therefore  mspection could not. be
conducted as schedule.

The Authority posted the mutter on 2962023 at L00pm. As 20" Jiine is declured as a
Foliday of Eid the matter is posted on 06/07/2023. Directed 10 issue notice 1o the parties
and reschedule inspection. Further directed to comy out mspection hefore the next
date of heuring.

The said matter was placed on 347" meeting held on 22/06/2323.Complamant absent
as she had informed that due to heavy rains she will not be able to amend the
hearing. Advocate Shivambndie for the Respondent  present and submitted  thmt he

has nol received the copy ol site inspection rdpant.

The Authority directed the Respondent to collect the copy ol sile inspection report

and posted the matter on 03/082023 ot 3.00pm., Further matters are adjouned 1o
31082023 a1 3.00 pm.

The said maner was taken up in 360" Meeting held on  ORO92023 the

proceedings to be read as gnder.  Complainant present in person. Advocate present for
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the Respondent Advocate for the Respondent stated that he hus filed npplication for
certified copy after that he will file the relv. The Authority aftct hearing both the panii:';”"
directed Respondent 1o file reply with a copy 1o the Complainant. Complainant o file

rejoinder i any and degided to past the mitter on 12/00/2023a0 3.00 pin.

The said matter was deliberated in 363" moeeting of GCZMA held on 12102023
the proceeding and decision 1o be read us under: Compliainant present in - person .
Adv for the Respondent present and submitied that the Authonty had taken
decision m 2004 in the same subject moer and had sought for copics of the
catlier proceedings and still awaits the receipt of the same. The Authority  gramed
time¢ and posted the matter on 1641172023 for reply of the Respondent at 3. 30pm,

Ihe swid muatter was token upin 368" meeting of GCZMA held on 16/1 172023 the
minutes (0 be read  us under:  Complainant présent in person - Adv  for  the
Respondent present and submitted that the Authority had token decision in 2004 in
the same subject matler and had sought for copies of the carlier proceedings and
still pwaits the receipt of the same and sought time to file reply.  The Authorty
grwited time o file reply and posted the matter on 077122023 @ 3.00pm. However
matter could not ke place on 7272023 ond o1 was fixed on 281272025 again
mieting could ot tike pluce on 281272023 und the said matter wus posied on
0401202480 3.00pm.

Ihe said tmatet wos placed in 379" meeting of GCZMA the minutes to be read s
under: Complainant  present in person, Advoeate ShivamPadie for the Respondent
present and submitted that he has not received the eopies of the earlier proceedings
of the same subject matter and  which was disposed off by this Authority  and
[urther sought time to Gle reply in the mutter. The Complainant objected for the
same and submined that this is the 4% time the Respondent is asking for time. The
Authority granted time by way of last and final opportunity o the Respondent and
posted the matter on 250172024 ar 3.00pm,. However the said motter could ot take
place on 250172024 und posted on 080272024 again adjourned to 29022024,

I'he said motter was deliberated in 388%™ Meeting hed on 29/02/2024, the proceeding:
Complaipant present and files written arguments.  Mr James files his reply. The
Authority’s decision: The Authority posted the miatter on 21032024 o 3.30p.m.

I'he suid matter was placed in the 393" GCZMA Meeting. the proceeding: Complainant
gbsent. Complamnant informed through telephonie communication stating her diflicultics
to attend today’s henring.  Advocate  Panandikar  appearced for the  Respondent and

submitted that the Respondent has o valid permission and the Complainant due to

e Y
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persondl  enmity keéeps on  [illing the Complainants. The decision: The  Authority

posted the matter on 9052024 w1 3.00pm,

e matter was taken up in the 398" GCZMA Meeting held on 09032024 the
Proceeding: Complninunt present in Person. Adv Panandikar oppeared on behall’ of
the Respondent and submitted that he has fAled application producing  additional
documents and  further  spught for oml  argumenis. The Authority’s decision: The
Authority  pranted  time  and  posted the matter on 110672024 w0 3.00 pm. for

argumenis.

Proceeding: Complinant present in person and stared that she has fled her writien
arguments. Adv G, Panandiker present along with Ady S Fudte for the Respondent
present an argued the matter at length. He stated that there are three house
numbers hearing No 296, 296A and 297 all situnied in the property bearing Sy No,
120021-A-1. The ady states that they are the Mundkurs of one structure. He further
stuted that the Complainant is residing in one of the structures as directed by the
Honble Court. The Ady further stated that this property belongs to the Mother in
Inw of the Complainant. The Advoeate sought to rely on the Reply filed by him and

the documents annexed and prays that necessary orders may be passed.

Decision: The Authority heard the parties at length and reserved the matier for
Orders on 11/07/2024 at 3.30p.m

Case 2.2

To decide on report submitted by Dy Collector South Goa regarding
violations carried out by Surva Pagi in Sy No 1731 of Poiguinim Canacona.

Background The Dy. Collector South Goa District (Rev South) Vide letter bearing
No, 4 /REVMISCZ022/6200 dated 21/042022, forwarded the complaints to this
office with regards 1o violation carried out in CRZ area. The Dy, Collector also
aniexed the report of the Talathi of Poiguinim Saza Coanpconn Goa The [y,
Collector alse annexed the Minutes of the District Level Committee (DLCY South
Goa held on 19042022, stating the violation camied out by Surya Pagi, Rfo
Galgibag Poinguinim Canncona Gouw, illegally erected tempornry structure having 4
plinth area of 143.20 m’ and height of 2.50mis in Survey No. 1731,
PoiguinimCanacona Goa at the distance ol 8.25 mis from HTL

Thatbased on the repont of Deputy Collector, the following alleged illegal
construction resulting in blatant and serious violation of CRZ Notification 2011 is
noticed. The details of the violations are indicnied here below:-

A
I.»
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Sr | Name of the | Survey No./ | I vpe of Construction Distance L
No | Party/alleged Village from [
: violator HTL
18] -S:I.Jf:r'ﬂ ani' Survey  No. | illegally  erected Lemporary | distance
173/1, structure having o plinth area of [of B.25
PoiguinimCan | 143.20 m” and height of 2,50mts | mts from
acong Goo HIL

l'hat based on the repon a Show Cause Notice was issued bearing No
GCZMA/SMe-Compl/24-25/10/555 dated 15/05/2024 with a direction to the
Respondent 10 file their reply on 28/052024 and to remain present for u personal
hearing in 28/05/2024 at 3 30p.m

The matter was twken up in the 401" GCZMA Meeting held on 28052024 the
Proceeding:: Respondent present and files reply. Respondent states that the struciure
is demolished. The Authority's Dacision: The Authority decided 1o verify and
posted the matter on 11/06/2024 av 3.30p.m for compliance report,

Proceeding: The Respondent absent.
Decision: The Authority posted the matter on 11/07/2024 ut 3.30 p.m for orders.

Case 2.3

lo_decide on_report submitted by Dy Collector South Goa regarding
violations carried out by Chandra Pagi in Sv_No 1731 of Poiguinim

Cnnacona.

Background: The Dy, Collector South Goa District (Rev South) Vide letter
bearing No. 4VREVIMISC2022/6200 dwed 21/042022, forwarded the
complaints to this office with regards to violation camied out in CRZ area. The Dy,
Collector also annexed the Minutes of the District Level Committee (DLC) South
Goa held on 19%04/2022, suting the violation carried out by Chandra Pagi, R/o
Galgibag Poingunim Canacona Goa, illegally erected temporary structure having a
plinth area of §1.58 m’ and height of 2.50mts in Survey No. 173/1, Poiguinim
Canacona Goa at the distance of 4.50 mis from HTL.

hat, based on the report of Deputy Collector, the following nlleged illegal
construction resulting in blatant and serious violation of CRZ Notification 2011 is
noticed. The details of the violations are indicated here below:-

Sr | Name of the | Survey No. / Type of Construction Distance
No | Party/alleged Village from
violator HTL
|. | Chandra | Survey No, | illegally  erected temporary | distance f
Pagi 17311, structure having a plinth area of [of  4.50 |
PoiguinimCan | 81.58 m” and height of 2.50mts mis  from |
acono Goa HTL !
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That based on the report a Show Cause Notice was issued bearing No
GCZMA/SMIe-Compl/24-25/08/557 dated  15/05/2024 with a direetion to the
Respondent to file their reply on 28/05/2024 and 1o remain present for 4 personal
hearing in 28/05/2024 at 3.30pm

The matter was taken up in the 4017 GCZMA Meeiing held on 280572024 the
Proceeding: Respondent absemt, The Authority decided 10 gramt time 1o the
Respandent to appear and file their Wrinen Reply to the Show Cause Notice and
posted the matter on 106722024 at 3.30p.m

Proceeding: The Respondent absent,

Decision: The Authority posted the matter on 1 1/07/2024 at 3.30p.m for orders.

Case 2.4

To decide on_ report submitted by Dy Collector South Goa regarding
violations carried out by Parshuram Pagi in Sy No [73/1-A-K of Poiguinim

Canacona.

Background: The Dy. Collector South Gos District (Rev South) Vide letter
bearing No, 4UREV/NMISC/2022/6200 dated  21/04/2022, forwarded  the
complainis to this office with regards o violation cariied out in CRZ area. The Dy,
Collector also annexed the Minutes of the District Level Committee (DLC) South
Goa held on 19/04/2022, stating the violation carried ot by Parshuram Pagi, Rio
Gdlgibag Poiguinim Canacona Gow, illegally erected temporary Structure having a
plinth area of 30448 m" and height of 2.50 mis in Survey Na.173/1-A-K,
Poiguinim Canacona Goa at the distance of 57.80 mts from HTL.

That based on the report of Deputy Collector, the following alleged illegal
construction resulting in blatant and serious violation of CRZ Notification 2011 is
niticed. The details of the violations are indicated here helow;-

Sr | Nameof the | Survey No./ Type of Construction Distance |
No | Partyfalleged Village from
violator | HTT.
I | Parshuram +5unf::;.' lllegally  erected  temporary | distance
Pagi N 1 73/1-A- | structure having a plinth area of | of  57.80
K, Poiguinim | 30448 m’ and height of 2.50mts | mis  from
Canacona HTI

That based on the report a Show Cause Notice was issued bearing No

GCZMAS/ NMle-Compl24-25/07/558 dated 153/0572024 with a direction 1o the

e
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Respondent o file their reply on 28/05/2024 and to remain present for a personal
hearing in 28052024 a1 3 30p,m

The matter was taken up in the 401" GCZMA Meeting held on 280572024 the
Proceeding:: Respondent present and files reply. Respondent states that the
structure 18 demolished. The Authonty's Decision: 'The Authority decided 1o
verify and posted the matter on 11/06/2024 at 3.30p.m for compliance report.

Proceeding: The Respondent absent.
Decision: The Authority posted the matter on H1AO7/2024 at 3.30p.m for orders.

Case 2.5

To_decide _on_report _submitted by Dy Collector South Goa rdi
violations carried out by Concino De Costa_in Sy No 173/1-K of Poiguinim

Canacona,

Background: The Dy. Collector South Goa Distriet (Rev South) Vide letier bearing
No. 41/REV/MISC2022/6200 dated 21/04/2022, forwirded the complaints (o this
office with rezards ' violation carried out in CRZ area. The Dy, Collector also
annexed the Minutes of the District Level Commantee (DLC) South Goa held on
19/04/2022, sinting the violation carmied out by Conciso D¢ Costa, R/o Pansulem
Canacona Goa, illegally erected temporary structure having a plinth area of
155.33m" and height of 2.50 mts in Survey No.173/1-K, Poiguinim Canacona Goa
at the distance of 26,30 mts from H1T..

Ihat based on the report of Deputy Collector. the following alleged illegnl
construction resulting in blatant and serious violation of CRZ Notification 2011 is
noticed. The details of the violations are indicated here below:-

Sr | Name of the | Survey No. / Type of Construction Distance |
No | Party/alleged Village from
violator | . HTL |
I | Conciao  De | Survey Hegally  erected  temporary | distance
Costa No.173/1-K, | structure having a plinth area of |of 26.30
Poiguinit 155.33m" and height of 2.50 mts | s from
Canacona HTL
Cioa

That based on the meport a Show Couse Notice wans issued bearing No
GCZMASANe-Compl/24-25/11/354 dated 15/05/2024 with a direction to the
Respondent 1o file their reply on 28/05/2024 and to remain present for a personal
hearing in 28/05/2024 at 3.30p.m

I'he matter was taken up in the 4017 GCZMA Meeting held on 28/05/2024 the
PProcecding:: Respondent absent. The Authority decided to grant time to the
Respondent 1o appear and fle their Written Reply to the Show Cause Notice und
posted the maner on 11/06°2024 m 3.30p.m
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Proceeding: The Respondent absent,
Decision: The Authority posted the maiier on 11/07/2024 a1 3.30p.m for orders.

Case 2.6

To_decide on_report submitted by Dy Collector South Goa regardin

violations earried out by Pachao Agnelo Mariano in Survey No.269/1.6 &
270/17, Cola, Canacona Goa.

Buackground: The office of the GCZMA was in receipt of o Complaint from
Mr Sarvanad Bhisso Velip oo 974/1, Kuddi, Cola, Canucona Goa alleging that
ane Mr Pachao Angelo Marino has carried out illegal constriction.

Thatthe said complaint was forward to Distnct Level Committee Office of the
Collector (South) vide letter bearing no GCZMA/SILLE-COMPL20-21/49/1 840
dated 1070272021 for conducting an inguiry.

That the Dy. Collector South Goa District (Rev South) Vide letter hearing No.
41/REV/MISC/2022/6200 dited 21/04/2022, forwarded the complaimts to this
office with regards 1o violation carried out in CRZ nrea. The Dy, Collector also
annexed the Minutes of the District Level Commiltee (DLC) South Gos held on
19/04/2022, stating the violation carried out by Pachao Agnelo Manano, Rio
Rajbag beach, Kuddi, Cola Cabo-de-Rama; Canscona Goa, illegally erected
temporary wooden structure having a plinth area of 1017.10 m- {29 Nos.) Steps
73.00 R.M in Survey No. 26971, 6& 270017, Cola, Canacona Goa at the distance of
2.00 mtrs from HTL.

That based on the report of Deputy Collector, the following alleged illegal
construction resulting in blatant and serious violation of CRZ Notification 2011 1s
noticed. The details of the violations are indicated here below:-

| St | Name of the | ﬁuru'::} No, / Type of Conslruction | Distatice |
No | Party/alleged Village from
violator HTL
1. | Pachao Survey lllegally  crected  temporary ' distance
Agnelo No.269/1,6 & | wooden structure having a plinth | of 2,00
Mariano 270/17. Cola. | area of 1017.10 m" (29 Nos.) mis from
Canaconi Steps 73,00 RoM HTL.
(o |

That based on the report o Show Coause Notice was issucd bearing No
GCZMA/SMe-Compl/24-25/49/547 dated [14/05/2024 with a direction to the
Respondent to file their reply on 28/05/2024 and to remain present for a personal
hearing in 2R/05/2024 at 3.30p.m

The matter wis taken up in the 401° GC/MA Mecting held on 28052024 the
Procceding:: Respondemt absent. The Authornity decided to grant time to the
Respondent to appear and file their Written Reply to the Show Cause Notice and
posted the matter on 11/06/2024 w 3,30p.m %..
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Proceeding: The Respondent ahseni.
Decision: The Authority posted the matter on 11/07/2024 at 3.30p.m for orders.

Case 2,7,
To decide on report_submitted by Dy Collector South Goa regarding vielations

eurried put by Mrs. Carmeling D"Mello, Mr. Jucinto D’Mello, Mrs. Jonita D) Mello

and Joy Vmello in Sy No 256/2-B, Cortalim, Mormugao

Background: The office of the GCZMA ways in receipt ol a Complaint form Rits Colaco,
resident of House no 317, "Arvalle, Cortulim Mormugao Gon, alleging that Mrs.
Carmeling D'Mello, Mr. Jacine D'Mello and Mr. Joy D'mello, FLNo, 338,
1" Arvale, Woolds Manxear. Cortalim Gon has carried out illegal consiriction in the
property bearing survey no. 2672-B of Coralim Village.

Than, the said complaint was forward o District Level Committee Office of the Collector
(South) vide letter beaning po GCAMASALLE-COMPL/18-1990/4002  dated
220272009 for conducting an inguiry.

Thatthe Dy, Collector South Goa  District (Rev South) Vide letter bearing  No.
AUREVIMISC2022/6200 dated 210472022, forwarded the complmimts to this oflfice with
regurds o violation carried out'in CRZ grea. The Dy, Collector also annexed the Minutes
of the District Level Committee (DLC) South Goa held on 190422022, stating the
violation carried out by Mrs. Carmelina 1Y Mello, Mrs. Jonita 1’ Mello and loy D'mello,
HiNe, 338, 1"Anale, WooldaManxear, Cortalim Gon jllegally erected RCC structurc
having an arca of 196,04 m° and height of 9.0 mis in Survey No.256/2-B, Conalim,
Mormugao Goa at the distance of 200mts from HTL.

Thathbased on the report of Deputy Collector, the following alleged illegal construction
resulting i blatant and senous vielation of CRZ Notification 2011 is noticed. The details
of the vielutions are indicated here below -

[

Sr | Nume ol the Strvey No. Type of Construction Distance |
No, Party/alleged Villnge ' from HTL |
vitlator

L M Carmelinn | Survey illegally  erceted  ROCC | Within
1"Mello, Mr, Jacinio | No. 25672-1, structure having an sres of | 200 mis of
1*Mello, Mrs. Jonita | Cortalim, 19604 m* and height of | CRZ Area
IXMelle  and  Jov | Mormugad Q0 mes(G+2)
D'mello | Goa

Mhat based on'the repart o Show Chuse Notice wos {ssued bearing No GCZMAS/Tle-
Compl/18-19/90/543 dated 14052024 with 4 direction 1o the Respondent 1o file their
reply on 2R052024 und to remain presemt for o personal hearing in 28052024 w
3. 30pm

Fhe matter was taken up in the 401" GCZMA Mecting held on 28052024 the
Procecding: Adv Ritn Coluco presemt on bichall of the Respondent and sought time 1o file
reply. The Authority decided (o grant time o the Respondent o appear and. file their
Written Reply 10 the Show Cause Notice and posted the matter on 11/062024 a1 3 30p.am
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Proceeding: Advocate for the Complainant present. Ady for the Respondent present
and sought time to file reply, Adv for Respondent filed Vakalatnama,

Decision: The Authority posted the matter on 110772024 a1 3.30p.m.

arried ou M Beach Res Sy No No2VI, 66/5, 6,78, C im
Mormugao Goa,

Background: The Dy. Collector South Goa District (Rev South) vide letter bearing No.
4 REVMISC2022/6200 duted 21042022, forwarded the complaints to this office with
regards (o vinlation carmed out in CRZ area. The Dy Collector also annexed the Minuies
ol the Digmrct Level Comminee (DLC) South Goa held on 19042022, stating the
violation carried out by Bogmalo Beach Resort. Bogmale Visco, Goa, illegally erected
wooden cottages | RCC frame Siructure having an wrea ol 434, 10m° 2.Load bearing
strocture having an arca ol 220.38m" 3. Femporary structure hnving an area of 892,49 m
and height of 1,30mits (Totdl arcn 1546.97 m™" in Survey No.73/1. 6675, 6.7.8, Chicalim,
Mormugao Goa st the distonce of 200m1s from T,

Based on the report of Deputy Collector, the tollowmng alleged illegal construction
resulting in blatant and setious violation of CRZ Notifieation 2001 is noticed. The details
of the violations are indicated here below:-

St | Name ol the | Survey No. |/ I'vpe of Construction Distange
No. | Pany/alleged Villnge feom HTT
violator
i 7 "I_?.ugml-l.lu ’.l].u_l_r.rnujh beach |||¢gjl“}' erected  wooden cotlnges. distunee of
Bench Resont | Survey iegully erected |, RCC  frume | 200 mis
No.73/1, 66°5. | Structure huving an area of 434.10m” | from HTL
6, 7.8, 2Load bearing structure having an
Chicalim. aren of 220.38m" 3. Temporary
Mormugao atrueture having an area of 892 49
(ioa m and height of 1.50mis {Total ares
1546.97 m” iflesally carried out hill
| cutling.

That baged on the report o Show Cause Notice was issued bearing No GCZMA/S e
Compl24-25/12/564 duted 16052024 with o direction 1 the Responderit 10 file their
reply on 28052024 and to remain present for a personal hearing i 28/05/2024 af

3.30p.m

The matter was taken up in the 401" GCZMA Meciing held on 2803572024 (he
Proceeding:: Adv H.DNaik for the Respondent present and sought time Lo file reply. The
Authority's Decision: The Authority granted time 1o the Respondent to file their Written
Reply 1o the Show Cause Notice and posted the matter on | 10672024 ot 3 30p.m

Proceeding: Adv H.D.Naik for Respondent present and sought for time to file rrplh-
e -
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Decision: The Authority considered the request and posted the matter on 11/07/2024
at L30p.m

Case 2.9

To_decide on_report submitted by Dy, Collector South Goa regarding
violations carried out by Maria Fernandes in Sy No No. 7272, Velsao,
Mormugao Goa,

Background: The Dy, Collector South Goa District (Rev South) Vide lener
bearing No. 41/REV/MISC2022/6200 dated 21/04/2022, forwarded the report o
this office with regurds to violation carried out in CRZ area. The Dy. Collector also
annexed the Minutes of the District Level Committee (DLC) South Goa held on
19/0472022, stating the violation carried out by Mana Fermnandes, H.No. 183/A,
Near Velsao beach, Mormugao Goa, illegally erccted masonry structure having a
plinth area of 266 m* and height of 3.00 mis in Survey No.72/2, Velsao,
Mormugao Goa at the distance of 200 mis from HTL.

Based on the report of Deputy Collector. the Tollowing alleged illegal construction
resulting in blatanl and serious violation of CRZ Notification 2011 is noticed. The
details of the violations are indicated here below:-

Sr | Numeof the | S_m*'ucy No. / Type of Construction Distance
No | Party/slleged Village from HTL
viodalor
1. | Maria ' Sy No.7272, |illegally  erected  masonry | distance
Fernandes Velsao, structure having a plinth area of | of 200
Mormugao 26.6 m” and height of 3.00 mis | mis  from
Goa ‘ HTL ]

~ That based on the rﬁpnr—t a Show Cause Notice was issued bearing No GCZMA/S/1e-
Compl/24-25/06/548 dated 14052024 with a direction to the Respondent to file their
reply on 2R/0572024 and 1o remain present for o personal hearing in 280372024 m

3. 30pm

Ihe matter was taken up in the 401" GCZMA Meeting held on 28/052024 the
Proceeding:: Adv tor the Respondent present and files reply to the Show Cnuse Noliee,
Ihe Respondent stated that she is the Mundkar and has purchased the Mundkar area,
Decision; The Authority perused the Reply and the documents and posted the matter {or
Orders on 11062024 ar 3. 30p.m

Proceeding: Adv Aparna Naik present on behalf of Respondent

Decision: As the order was not ready matter posted for orders on 11072024 wt
3.30p.m
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Case 2.10
To_decide on_report _submitted by Dy Collector South Goa regarding

violations carried ont by Alvaro Gomes in Sy No No. 55/1 and 56/6,
Cavelossim, Salcete Goa.

Background: The office of the GUZMA was in receipt of a Complaimt form Cavelossim
Villagers Forum. HENo. 31470 TBR-Plaza. Pavrecamem. Cavelossim, Saleete Goa alleging
that illegal Rockwall construction and barded wire fencing by alfixing cement poles in
NIDZ aren of propertics bearmg survey no. 35/1 and 56/6 of village Cavelossim ol Taluka
Saleete. thereby blocking traditional public sccessess,

That the said complaimt was Torward o District Level Committee Office ol the
Collectori Sowh) vide letter beanne po GCZMASILEE-COMPL2G2 10243 dated
13/0572020 for conducting an inguiry.

Tht the Dy, Colleetor Souh Goa Distndl (Rev South) Vide letter bearing No
41/REV/MISC2022/6200 dated 217042022, Torwarded the complamts to this oltice with
regards 10 vislation catried out in CRZ arca. The Dy, Collector also annexed the Minutes
of the Dhstact Level Committee (DLC) South Goa held on 19/04/2022, stating the
violation eurried om by Mr. Alvaro Gomes, R'o HNo, [640A, Ida's Mansion,
Novangufly, Varea. Salcete Goa.. 1llegal Rock wall constructed and wire fencing by
mhixing coment poles in survey no, 3571 gnd 560 of village Cavelossim of Taluka
Saleete within CRZ limins,

Based on the report of Deputy Collector. the following alleged ilegal construction
resulting in blatant and serious violation of CRZ Notification 2011 18 noticed. The details
of the violations are mdicated here below -

Sr | Nume of the Survey No. I'ype ol Construction | Distance |
No. | Pantvialleged Villuge from HTL
violaor
1. | Alvaro "Humc} No.S/ | Megal Rock wall constructed | Partly
Giomes and S6/6, [ and wire fencing by affixing | within
Cavelossim Salcete | coment poles: NDZ  for
Gk nver Sal,

That based on the report a Show Cause Notice was issued bearing No GCZMA/S 1le-
Compl20-2102/542 duted 14/052024 with a direcuion to the Respondent 1o file their
reply on 28052024 and (o remain presemt for a personal hearing in 28052029 a
3 30p.m

Ihe matier was 1aken up in the 401% GCZMA Meeting held on 28052024 the
Proceeding: Proceeding: Respondent absent. The Authority decided (o gramt time 1o the
Respondent to appear and file their Written Reply to the Show Cause Notice and posted
the matter on 110672024 a1 3.30p.m

Procecding: The Respondent absent.

Decision: The Authority posted the matter on 11/07/2024 at 3.30p.m for orders,

[

Page 47 of 119



797

Case 2,11

To decide on a complaint letter dated 06/12/2008 from Mr. Nelson Cabral, Dona
Paula with regard to illegal construction in Chalta No, 3 of P. T, Sheet 165, So, a site
inspection was fixed to see the site and the ilegal construction, if any, done at site as
well as to verify the CRZ zoning and the documents.

Background: the Olfice of GCZMA reccived a complaint letter dated 06/1272018from
Mr. Nelson Cabral, Dong Pauly with regard to illegal comstruction in Chalts No. 3 of P
I. Sheet 165 So, a site inspection was fixed (o sec the site and the illegal construction. if
any, done ot site os well as to verify the CRZ zoning and the documents.

I'he said complaint was deliberated in 211" Meeting of GCZMA the Minutes 1o be read
as under: Ihe said muter was pliced for hearing during 190" GCZMA mecting held on
IR122018 wherein the authority decided 1o call the parties for personal hearing in its

HExt meetng

The siid maner wis deliberated during 192"GCZMA meeting held on 2901201910
grant of personal hearing to the parties concerned. Wherein the Authority heard both the
parties ut lenith. The Authority noted thal a5 per the order issued by the Deputy collector
Viswadi dated 237042008 wherein the inclusion of structure C admeasuring 56,88 sgmi
in Chalta No. 3 of P. 1. Sheet 165 of City Survey Panaji has been accepted. 1t s the
submission of the complainant that respondent is undertaking reconstroction of struciure
13 and hot striactisre C which is fol admissible snd permissible as the said strictiire A & B
were were nol existing on site prior w0 1991 The respondent submitted Order dated
230472008 as per survey repon thit they are reconstructing structure B having plinth
wren-us B8sg. mt as per plan approved by seven Departments ingloding GCZMAL In view
of the fucts brought by the complainant unid submission by the respondent the authority
decided 1o ssue fresh show Cause Notice to Mr. Wilson Briganza respondent as 1o why
the permission issued by the Authority should not be revoked as the structure in question
is proposed in NDZ of CRZ 1 and wies not in- existence prior to 1991 and Authority also
decided (o issue Stop Work order until the show cause notice 13 decided. Further, the
Authority decided 1o earry out o fresh site inspection with the Expert Members, and the
DSLR representatives so 45 10 demarcate the structures s shown on the survey plan with
the struclures existing on site ul loco. Accordingly site inspection was carvied out by
Expert Members (GCAMA) along with DSLR represeniatives on 01032019 and
submitted o detailed report. The matter came up Tor hearing on 08042019 wherein the
Hon'ble High Court has interalin observed as (ollows:

"Respondent nos.2 and 3 are accordingly directed 1o dispose of notices jssued by
them after hearing e pelitioner ay well ax respenvaclent no-d within eight Weexs fram

toddy in aecordanice with low and after complving with the principles of natural fusiice

~ Page 48 of 119 %'/




798

and shall commiunicate the order to both the parties within one week from the dote of
passing of ruch order”

I saigh matter was deliberated during 197" Meeting held on 260042019 lor grant
of personal hearing to the parties wheremn the respondent remamed absent. Complainam
was present. The Authorily decided 1o adjourn the matter to 3rd Muy2019

The said maner was deliberated during |9 Mecting held on 1VO32019 The
Authority heard both the parties ot length, authonty directed the complainunt to give copy
of the submissions to the respondent in advanee and decided that matter will be taken up
tor further hearing in GCZMA mecting

The said matter placed for personal hearing o the parties during 204h GCZMA
meeting held on ) 17062019 whercin the authority noted that The respondent while
applying to GCZMA for pormission relicd on doguments of the year 1974 issucd by
Town & Country plunning (construction licénse) pertaining to structure C us pet
approved plan of GCZMA. However, using this permission reconstruction is carried oul
of structure B legality of structure B is not proved. Respondent elaims that there is typo
error which is not necepted. The survey plan doesn’t indicate the existence of strueture
"B bt new stricture "C" did exist which apparently had been demalished on account of
road widening. The Awthority was of the opinion that by taking advaniage of the
existence of the structure reflecting in the survey plan which structure had  bheen
demolished and also by misrepresenting fucts in respect of the approval given to the
respondent wisy huck in the year 1974, has plaved a fraud on the Autharity which by no
sircich of imagination be allowed 1o be pardoned, Awthority perused the documents
submitted by hoth the parties and decided to revoke GCZMA NOC issued 1o Mr, Wilson
Braganz and whatever construction & earried ot should be demalished by Bt and land
is 10 be restored 1o 1S original conditions,

Ihe Respondent approsched the Hon'ble Fligh Court challenging the decision of
GCZMA taken on 1871272019 by filling o WP Noc352020 and the High Court vide its
Judgement dated /1072023 was pleased to dispose of the matter thereby temanding the
matter back o GCZMA thereby directing this Authority to dispose off the matter within

2manths,

The said matter was deliberated In 377" Meeting held 147122023 the minutes to be read
as under: Advocdte for the Complainant present. Advocate for the Respondent present.
The Authority posted the matter ot 2171220230t 3.00pm {or arguments

The said matter was deliberated in its 378" meeting held on 22122023 the
minutes 0 be read as under: Complainant present in person, Advodate lor the
Complainant present. The Advocate for the Complainant explained he gist ol the

Complaint to the Authorfty. The Authonity directed the Complainant to file a compilation
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of cose popers of the proceedine which wis disposed ofT by this Awthiority und posted the
mattee an 04/012023 a1 3.00pm.

The said matter was deliberuted in 37%h meeting held on 04/004/2024 the
proceedings o be read as under: Adv De Sowsa present for the Complainan.
Cimplainant present in person. Adv. Tamba appeared on behall ol the Respondent, The
Advocute for the Complainant files compilation of all the relevant documents, The
Advocate for the Respondent requested this Authonity to hear the matter and pass
upproprinie decision in the matter us per the directions of” Hon'ble High Court. The
Advocute for the Respondent further submitted that no order was communicated 1o theim
and it was only discussed in the meeting, The Authority decided to have DSLR Mupping
of the said area on 11" January 2024 ot 3.00pm and posted the23/01,.2024 at 3.00pm.

The said matier was deliberated i 382" Mecting held on 2901720249the Minues
to be read asunder: Advoconte [or the Complimant present. Complainant Mr. Nelson
Cabrul present in person. None present for the Respondent. The Advocate for the
Complainant requested for the copies of the DSLR mapping report. The Aunthoriiy
directed the Complainan 1o collect the copies of report and file reply on the sume und
posted the matter on QRAO22024 ot 3.00pm. However, the matter could not ke place on
802202 4onthe same and posted the matter on and pasted the matter on 15022024,

The said matter was deliberated in its 386" GCZMA meeting held on
15022024the proceeding mt the mecting. Adv De Sowsi present for the Complainant.
Complainant present in person, Adv. Tamba appeared on behulf ol the Respondent. The
Parties reguested for the copies of site inspection report prepored by DSLR. The
Authority decided. ~The Awthority directed both the parmies to collect the reply and file
appropriste reply and posted the matter on 14/032024 ar 3.00pm.

The matter was taken up in the 391° GCZMA Mecting held on 14/032024 the
proceeding at the hearing Adv D¢ Souss present for the Complainunl. Complainani
present in person. Adv. Tamba appeared on hehalf’ of the Respondent. The Respondent
files reply. The Authority decided o direct the Complainant to file rejoinder 1f any
with advance copy to the Respondent and posted the matter on 18042024 w

3.30nm.

Ihe said matter way placed in the 394" GCZMA Meeting. the procecding Adv Tamba
present for the Complainant. Adv 1YSouza present for the Respondent and sought time,
The Dectsion the Authority secepted the requested of the Respondent and posied the
matter for Orders on 097052024 at 3. 30p.m.

lhe matter was taken up in the 398" GCZMA Meeting held on 09/05:2024 the
Proceeding: Adv DeSousa present for the Complainant, Complainant present in persan.
Adv. Tamba appeared on behall of the Respondent. The Complainant files the rejomder,
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Both the Advototes submitted that the veply is o recond. The Authority’s Decision:
e
The Authority heard the parties and posted the matter on 117062024 for orders,

Procecding. Adv for Complainant absent. Adv for Respondent present The Respondent
submitted that this authority has taken cognizance of the Complaint in respect of property
bedring Chulta No. 03 of P. T. Sheet No. 163 of City Survey Panaji on the premise that
the construction carried out is located in an ares which is classified as CRZ- 11 which
infact is an area which is notified as CRZ- Il as per CZMP 2011, He stated that the
striseture in question is located within building line and the newly constructed structure to
the right handd side of the suit structure, There also exists a structure which is Government
building in the same line. As a maiter of abundant caution, the Respondent had obtained
the permission fo reconstruct s house which was grapted by letter beanng No.
GCZMAN/IT-1RTT 1919 dated 27032018, This structure was somehow or the other
sought to be said to be in nrea which 18 clnssified as CRZ-111 but pow since CZMP 201 1
& even before that the area being in CRZ- 1, the question of stating that CRZ notms wall
be applicable would be an incorrect proposition. He hence prayed that Show Cause
Notige be withdrawn & the proceedings be dropped.

The Complainant in response stated that the NOC/Approval which has been
granted does not mention the house No. for which municipality tax receipt were issued
and that the corporation of city of Panaji has also issued Show Cause Notice for
revocation of assessiment. He submitted that if one peruses the jount survey plan of Chalts
No. 3,4 & 6 of P.T Sheet 163 dated 13012007, it clearly demonstrates that there was o
singular structure in property bedring Chalta No. 03 which was the mundkarial house of
Mr. Menino Cabral & Mr. Diago Cabral bearing House No, 30/C-22. In so far as house
bearing No. C-200422 i5 concerned it belong to the father of the Respondemt & the same
is located nt a distance of about more than 1.5 km away from the disputed property & it
is by playing a fraud and by means of misropresentation. the house tax bearning H. No. C-
201422 was sought to be suid to be applicable to the structure located in property bearing
Chalin No. 03 of P.T. sheet 165, He further stated that this was o vacant land & the
fisherman community used 10 keep their boats, canoes, water sports boats in tempornry
structures and it in only upon the purchase of the smd property hy the Respondent. he
started complaining 1o CRZ suthorities and also o C.C.P, w demolish their structure. He
further went on to submit that this Authority had already directed demaolition of structure
identified with alphabet “B™ and he praved that the said approvals so conveyed be
revoked and the illegal structure be demolished.

Decision: This Authonty upon going through the records & having heard the argument of
the purties at length, was of the opimion that when first order was passed by this Authority
vide in its 211" Meeting, the said order was based on the premise that the area where
upon the said structure is located was an area classified as CRZ-11L This very same area
comes within the jurisdiction of corporation of City of Panaji and even though permission
wis gtanted way back in the vear 1974 was by the Panaji Municipdl Council. The
provision of Regulation 7(i1) describes the area thist have been developed upto or close 1o
the shoreline as CRZ-11 which means the area is within the existing Monicipal Limits,
Regulonon 8 (1i)(i1 provides construction of building only on the landward side of the
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existing roud or on the landward side of the existing outhorised structure which shall be
subject to the existing local Town & Country Planning Regulation.

As per the ploting of the structures done by Dhrectorate of Settlement & Land
Records, Goa there is one structure which is identified under Chalta No. 165/4 which is
towards the water side & the structure existing in property 16573 are structures towards
the landward side of an existing authorised structure. From the argument that have been
made by lawyers of the parties, i1 seems that they are at logger heads before differem
authorities and courts and some of the cases have been disposed of and apparently some
are still continuing. The present complaint appears 1o bnve more litigation which in our
opinion 15 net maintainable as the aren in question 15 not falling within NDZ of CRZ. The
Authority deemed it fit to discharge the Respondent & drop the Show Cuuse Notice as
the notified CZMP 2011 clearly depicts the area in question as CRZ 1L

Case 2.12

To decide on_report _submitted by Dy Collector  South Goa regarding
violations carried t by ushri val Avinush  Zuvatkar, Vina

Zuvatkar and Dharti Zuvatkar in Sy No. 344/1 Velim Saleete Goa

Backeround: The office of the GCZMA was in receipt of a Complaint form Smit. Prachi
Porvindr Lone, Wife of Shri Porvindra V. Lone, Rio H.No. 1279, Bapsora. Velim
Salcete Goa, with respect o illegal construction of G+ | structure carmicd out byRajashri
Zuvatkar, Avinash Zuvatkar, Vinayak Zuvatkar and Dharti Zuvatka.

This office is in receipt of a Complaint from Pmchi Porvindm Lone with reference 1o
Hlegnl construction of G+ 1 structure carried outbyRajashri Zuvatkar, Avinash Zuvatkar,
Vinavak Zuvatkar and Dharti Zuvatkar, R/o Sy, No, 344/| Velim Salcete.

This compluint wiis forwarded w0 District Level Committee (DLC) South for repont vide
letter no GCZMA/S/ALLE-COMPL/21-22/38/1977 dared 07/02/2022.

The Dv. Collector South Goa Distiet (Rev South) Vide letter beanng No.
A1REV/MISCR2022:6200 dated 21042022, forwarded the complaints to this office with
regards to violation carried out in CRZ area. The Dy. Collector nlso annexed the Minutes
of the District Level Committee (DLC) South Goa held on 19042022, stating the
violation carvied out by Rainshn Zuvatkar, Avinash Zuvatkar, Vinayak Zuvatkar and
Dharti Zuvatkar, R/o Sy, No. 34471 Velim Salcete, with regards 1o illegal construction of
eround plus one Noor structure with laterite masonry wall and RCC slab roof, having a
plinth arca of 99 m2 and height of 6.75mis, in Survéy No. 34471, Velim, Salcete, Goa at
the distance of NDZ from niver Sal.

Based on the report of Deputy Collector, the following alleged illegal construction
resulting in Blaant and serious violution of CRZ Notification 2011 is noticed. The detatls
of the violations are indicated here below:-

Sr | Name of the Survey No, Iype of Construction Distance
N, Party/dlleged ! Village from
vialatoe B HTL
fe
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I. | Rajashri Zuvatkar, | 344/1 Velim | Hlegal construction of ground plus [ NDZ ’
2. | Avinash Zuvatkar. | Saleete Goa | ape floor  structure with  laterite | from

3. | Vinsvak Zuvatkar masonry wall and RCC slab roof, | rivier Sal
and having o plnth area of 99 m2 and
4. | Dharti Zuvmkar height of 6.7 3mis

That based on the report o Show Coause Notice was issued bearing No
GCZMASIe-Compl/21-2238/345 dated 14052024 with & direction to the
Respondent to file their reply on 28/05/2024 and to remain present for a personal
hearing in 28/05/2024 a1 3.30p.m

The matter wos taken up in the 401° GCZMA Mecting held on 28052024 the
Procecding:: Adv Prakash Gauns Dessal present on behalf of Respondent and
undertakes to file Vakalatnama on the next date of hearing along with reply. The
Authonty decided to grant time (o the Respondent to appear and file their Written
Reply 1o the Show Cause Notice and posted the matter on 1 1/06/2024 a1t 3.30p.m

Procecding: Adv for Respondent presceat filed Vakalatnamo along with reply.
Drecision: The Avthority posted the mutter for arguments on 11072024 at 3.30p.m

Case 2.13

Yo_decide on_ report submitted by Dy Collector South Goa regarding

violations carried out by Sarnh Pinto and Alu Almeidn in Sy No, 142/25,
Assolna, Salcete Goa

Background: The Dy, Collector South Goa District (Rev South) vide lener bearing No,
AVREV/MISC/2022/6200 dawed 21002022, (orwarded the report to this office with
regards o violation carried out in CRZ area, The Dy, Collector also anmexid the report of
the Dy.Collector & SO Saleete, Margoo Gow, stating the violation carried out by Sarah
Pinto and Alu Almeida . Rio Assolng, illegal construction of structures 1) Permunent
structure luterite masonry with PCC upto plinth and laterite masonty on 2 sides laving an
urea of 3440 m" and height of 2:.50 mis 2) Permunent structure consisting of laterite
masonry walls and mangalore tiles having un area of 1645 m” 3) Residential house-
Permanent structure (G+2), the structure is R.C.C framed structure with laterite masonry
wall, R.C.C roof stub and vitrified tiles flooring having an aren of 170,00 m* and height
of 945 mts (Total area 22085 m™ Total Hi OF the structure 11,95 mis ) in Survey
No. 142725, Assolnn, Salcete Goa within CRZ Limiis.

Based on the report of Deputy Collector, the following alleged illegal construction
resulting in blatant and serious violation of CRZ Notification 201 | is noticed. The details
of the violations are mdicated here below:-

St | Namcofthe | Survey No,/ Tvpe of Construction | Distance |
MNo. | Party/nlleged Villnge from FETL.
violaror
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1. | Sarah  Pimo Survey | illegal construction of structures l} Within
and Alu | No, 14225, Permancnt structure laterite misonry | CRZ -~
Almeida ' Assolna, with' PCC upto plinth and laterite | Limnits

Saleete Goa masonry on 2 sides having an arca nt'i
3440 m” and height of 250 mis |

<1 Permunent stry¢ture consisting of |

loterite  miasonry  wulls  and

mangitlore tiles having an arca of |

1645 m’ 3) Residentinl houses |

Permanenmt  structure (G2}, the |

structare is R.C.C framed structure |

with laterite masonry wall, R.C.C

rool stab and vitrified tiles Nooring

having an arew of 17000 m* and

hieight of 945 mis (Towl wrea 220,85

m’ Totl Hi. Of the structure |1.95

| mits |

That based on the report s Show Cause Notice was issued bearing No

GCZMA/Se-Compl/24-25/05/551 dated 14/05/2024 with a direction to the

Respondent to file their reply on 28/05/2024 and to remain present for 4 personal

hearing in 28/05/2024 & 3.30p.m

he matter was taken up in the 401" GCZMA Meeting held on 28/052024 the
Proceeding: Adv for the Respondent present and sought time 1o file reply. The
Authority decided 1o grant time to the Respondent wo appear and file their Written
Reply to the Show Cause Notice and posted the matter on | 1/06/2024 at 3.30p.m

Proceeding: The Respondent present and sought for time to file reply.
Decision: The Authority posted the matter on 11/07/2024 at 3.30p,m.

Case 2.14

To decide on_report submitted b ollector South Goa regarding
violations carried out by Jaimini Vinavak Lone, Privin Lone and Vinuyak Lone

in Sy No No.344/1(Part).Velim Salcete Goa.

Background: The Dy, Collector South Gon District (Rev South) Vide letter bearing No,
JUREV/MISC202Y6200 dated 21/0402022, forwarded the report to this office with
regards to violation carried oul in CRZ area. The Dy, Collector glso annexed the Minutes
of the Distriet Level Committee (D1LC) South Goa held on I9/042022, stating the
vickation carried out by Janmnt Vinovak Lone, Pravin Lone and Vinavak Lone, Ro, all
resident of Bapsors, Velim, Saleele Goa illegally constructed RCC framed structure
{Ground Moor) with Interite masonary walls & RCC slub along with septic tank and soak
pit  having @ plinth wrea of 103.80m" and height of 510 mis in Survey
No 34 1 Pan )L Velim Suleete Gon within NDZ for river Sual.

HBased on the report of Deputy Collestor. the following alleged illegal’ construction
resulting in blatant and serious violation of CRZ Notification 2011 §s noticed. The details
of the vialstions are indicated here below:-
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Sr Name of the | Survey Np, / ' Type of Construction | Distance
No. Party/alleged | Village ‘ from HTL
violaor .

L. | Jaimini Vinayok | Survey illeeally constructed ROC framed | within
Lone, Pravin | No 3441 Purt) | strocture  (Ground . 1oor) with | NDZ - Jor
Lone and | Velim Saleete | laterite masonary walls & RCC | niver Sal
Vinayak Lone Ciog slab along with septic tank and

soak pit having a plinth area of
O3.80m" und height of 5,10 mis J

That hased on the report a Show Cause Notice was issued bearing No GEZMA/S/He-
Compl/20-21/03/549 daed 140572024 with o direction 1o the Respondemt w file their
reply on 280572024 and w remin present for o personal hearing in 28052024 at
3. 30p.m

The maner was wken up in the 401° GCZMA Meating held on 2RM32024 the
Proceeding:Respondent Mr Pravin Lone present and stuted that Jaimini Vinayak Lone
winl Vinavak Lone both expired. Jammie Jose Maria Adollo Dias wis present and stated
that she was the original Complainant in the matter The Authority decided 1o grant time
to the Respondent to appenr and (ile their Written Reply to the Show Cause Notice nmd
posted the matier on F1/06/2024 ot 3.30p.m

Proceeding: Respondent Mr Pravin Lone present and stated that Jaimini Vinayak
Lone and Vinavak Lone both expired. Jammic Jose Maria Adolfo Dias was present
and stated that she was the origingl Complainant in the matter

Decision: The Anthority decided to grant time to the Respondent to appear and file
their Written Reply and posted the mutter on 11/07/2024 at 3.30p.m

Case 2.15

To decide on report submitted by Dy Collector South Goa regarding
violations carried out by Inacinha Cardozo _in Sv No. 201/4, Assolna Salceie Goa.

Background: The office of the GCZMA wis in receipt of o Complaint form Mr Joseph
Francisco Cardozo resident of Plouse no 7831 Velim Cutband Suleete Goa alleging tha
one lnacinha Cardozo, rlo. Turiwadde, Assolna, Saleete Gow, has carrnied out illegal
constriction of house and compound wall n Survey Mo 2014, Assolng Saleete Goa within
NDZ lor'river Sal.

That the said complaint was forward to Distict Level Committee Office of the
Collector{South) vide letter bearing no GUZMAS/JLLE-COMPL20-2160/01932 dated
24022021 for conducting an inguiry.

The Dy. Collector South Goa IDhstriet (Rev South) Vide letier hearmg  No.
4I/REV/IMISC2022/6200 dated 217042022, forwarded the reports to this office with
regards to violation carried out in CRZ arca. The Dy, Collector also annexed the Minutes
of the Distnet Level Committee (DLC) South God' held on 19042022, stating the
vieition camied oul by Inacinha Cardozo, vo. Tanwaddo, Assolna. Salecte Goa illegally
constructed  residential house and compound wall permunenl structire having in area ol
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166.0 m” and height of 3.40 mis in Survey No 20174, Assolna Sulcete Goa within NDZ
for river Sal.

Based on the report ol Deputy Collector, the following alleged illegal construction
resulting in blatant and serious violation of CRZ Notification 2011 is noticed. The details
ol the violations are indicated here below -

Sr | Nameofthe | Survev No./ | Type of Construction | Distance
No. | Pany/alleged Village from HTL
. violator
| 1. | Inacinha | Survey illegally  constructed  residential
Cardoeo Nix. 20174, house and compound wall permanent | NDZ - for
Assatling structure having an area of 166.0 m’ | river Sal |

Saleete Goa and height of 3,40 mts |

4 i

That based on the report a Show Cause Notice was issued bearing No
GUZMAS Me-Compl/20-21/60/546 doted 1470572024 with & direction o the
Respondent to file their reply on 28/05/2024 and to remain presem for a personal
hearing in 28/05/2024 at 3 30p,m

Ihe matter was faken up in the 401" GUZMA Megting held on 280572024 the
Proceeding:: Respondent absent, The Authority decided 1o grant time o the
Respondent to appear and file their Writien Reply to the Show Cause Notice and
pasted the matter on 1 170672024 & 3.30p,m

Procecding: The Respondent absent.
Decision: The Authority posted the matter on 11/07/2024 at 3.30p.m for orders,

Case 2,16

To_decide on_report submitted by Dy Collector South Goa regarding
violations earried out by Santosh Pagi in Sy No 173/1 of Poiguinim Canacona.

Background: The Dy. Collector South Goa District (Rev South) Vide lerter
bearing No. 41I/REV/MISC/2022/6200  dated  21/04/2022.  forwarded  the
complaints to this office with regands to violation carried out in CRZ aren. The Dy.
Collector ulso annexed the Minutes of the District Level Committee (DLC) South
Goa held on 19/04/2022, stating the violation carried out by Santosh Pagi, Rio
Gialgibag Painguinim Canacona Goa, illegally erected temporary structure having a
plinth area of 143.00 m’ and heigm of 250 mts in Swvey No.173/1,
PoiguinimCanacona Goa i the distance of 6.40 mis from HTL.

That based on the repont of District Level Commitiee (DLC) South Goa, the
following alleged illegnl construction resulting in blatant and serious violation of
CRZ Notification 2011 is noticed.

Sr | Nume of the | Survey No. /| Type of Construction Distance |
No | Party/alleged | Village | from
violator | _. | HIL
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; 1. | Santosh Fnéi - 'Surmj.' _ ilhgnily erected  lemporary | distance
No.173/1, structure having a plinth area of [ of  6.40
Poiguinim 143.00 m” and height of 250 mts | nis  from
Canacona HTL
Croa !

That based on the report a Show Couse Notice was ssued bearing No
GCZMA/S/Me-Compl/24-25/09/556 dated 15/05/2024 with a direction 1o the
Respondent to file their reply on 28/05/2024 and to remain present for a personal
hearing in 280572024 a1 3.30p.m

The matter was ken up in the 401% GCZMA Meeting held on 28052024 the
Proceeding-: Respondent present and files reply. Respondent states that the structure
is demolished. The Authority’s Decision:  The Authority decided to verily and
posted the matter on 117062024 at 3. 30p.m for compliance report

Proceeding: The Respondent absent.

Decision: The Authority posted the matter on FHO7/2024 ut 3.30p.m for orders,

Case 2,17

To_decide on_the compliant dated 09/06/202 from Mr. Ravi Harmalkar R/o H.No
17/47 Sorante waddo, Anjuna Bardez Goa and_ Mr. Rajesh Dabholkur Rio H.No
AT, Amnbekhand  Reis Magos Verem Barder Goa with  regards to  illegal

construction carried out in the NDZ in the property bearing Sv.No 355/1 and 2

of village Colvale of Bardez Taluka Goa by M/s Migiwa Farms Pyt . Lid.
Background: The Office of the God Coastal Zonme Management Authority (8 m receipt ol

campliant dated 09/06:202 from Mr. Ravi Harmalkar Ro HNo 1747 Somnte waddo,
Anjuna Bardez Goa and  Mr. Rajesh. Dabholkar R/o H.No AS70, Amnbekhand  HReis
Magos Verem Burdez Gono with regards o illegal  construction  carried our i the
NDZ in the property beuring Sy, No 355/1 and 2 of village Colvale of Bardez Taluku
Goa by M/s Migiwa Farms Pvi Lul. However matter could not  take  place on
25012024 and matters were adjourned 1o OR022024 and again  the matier was

adjourned and posted on 290277024

The said matier was deliberated i 388™ Meeting held on 29/02/2024, the proceeding:
Complamam present m person. Adv HLDUNaik along with Ragesh Dubholkar present. Mr
Vinit Rt present on hehull’ of Respondent. The Respondent. Mr Vinil Raut states that he
is the Resolution holder and undertakes 1o file leter of Authority / resolution on behall ol
Mis Migiwa Farms Pvt Lid. Adv FLD.Naik states that he has not received the Site
Inspection Report, Respondent suites that he needs copy of the Report 1o Tile reply, The

Authority’s decision: The ) Authority directed the Respondent 1o collect copy Trom, the
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office and file reply before the next dute of hearing with an advarce copy to the other
side. Mauter posted on 04/04/2024 at 3.30p.m

The said maner was placed in the 393" GCZMA Meeting, the proceeding Adv, Savli
Bandodkar appeared on behall of the complainant, Respondent Vinit Raut Desai present
on behalf ol the Respondent. The Respondent liles spplication reguesting for complaint
copy and site inspection report. The decision The Authority directed the Respondent 1o
colleat the copies of complain und sile inspection réport by 05/04/2024 from the

concerned Legal Assistant and posted the matier on 090572024 st 3.00pm

Ihe maner was ket up in the 398" GCZMA Medting held on 09/05/2024 the
Proceeding: Ady. Savli Bandodkar appeared on behalf of the Complainant. Vinit Raw
Desdi present on behall of the Respondent. Respondent sought time to file detailed reply.
I'he Authority’s Decision: The Authority decided 10 carry  out mapping of the
structure on 15/053/2024 and  thereafier posted the matter on 110672024 for further

hearing.
Proceeding: Adv H.D.Naik preseat on behalf of Complainant Respondent absent.
Decigsion: The Authority posted the matter on 11/07/2024 at 3.30p.m for orders.

Case 2,18

To_decided on the Complaint /Representation  dated 16/052023 from  Mr.

Kushinath Shetgaonkar Rio 11.No 857, Morjim Pernen North Goa with regards to
illegal construction done by Coco Palms Beach Resort Morjim thereby violating

the CRZ Norms.
Backgroumi: The office of GUZMA 1s i recaipt of Complaint /Representation dated
16052023 fromi Me, Kushinoth Shétgaonkor Rio 11 No 857, Morjim Perncn North Gon

with regards to illegal construction done by Coco Palms Beach Resort Morim
therehy violating  the CRZ Nomms. However matter could not wke  place on
25002024 and  matters were  adjonrned 0 080272024 and agnin the matler. was

adjourned and posted on 29022024,

The said matter was deliberuted in 388" Meeting held on 2900272024, the proceeding:
Complainant absent. Adv for the Respondent files Vaknlatnamn and sought for
documents basid on which SCN was issued. The Authority™s decision The Authority
directed the Respondent 1w collect the documents from the oflice and file reply and

posted the matter on (4/042024 ut 3. 30p.m.
The said motter wos placed in the 393" GCZMA Mecting, the procecding Complainant
absent.  Advocate lor the Respondent present and fles application  for  {lime. The

7
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decision: The Awhority gromed time and posted the matler o 09/05/2024 at
3. 0Mpm.

The maner wihs taken up in the 398" GCZMA Mecting held on 0970572024 the
Proceeding: Complainant absent, The Advocate for the Respondent submitted that he
will carry out self demolition of the alleged structures as per the site inspection
report and submit the Commpliance report. The Authority’s Decision: The  Authority

directed Engincer Bhargavi Kelkar to verify the site on 1220622024 and ile repon,
Proceeding: The Respondent absent.
Decision: The Anthority posted the matter on 11/07/2024 at 3.30p.m for orders.

Case 2,19

To decide on a Complaint 23/0572023 from Mr. Lawrence Pires . HNo 29, Jesus
Nazarcth, Siriduo, North Gon with regards 1o illegnl construction of RAMP at

Jesus Nuzareth, Sicidono on_the boundary of bench earried out by Mr. Francis
Pires, Yoctoria Pires and Clemson Pires R/o  Jesus Nozarcth  Siridao. The site
inspection_was carried by the officials of GCZMA and report has been  put

forward by them.

Background: [he Office of the Goa Coastal Zone Management Authority is in receipt
of compliany 23052023 from Nr, Lawrence Pires . HLNo 29, Jesus Nazareth, Sindao.
North Goa with regards 1o illegal consiruction of RAP at Jesus Nazareth. Sindao on
the boundary of beach carried out by Mr. Francis Pires, Voctoria Pires and Clemson
Pires R'o Jesus Nazarcth Siridao. The site inspection was carried by the officials of
GCZMA and report has been put forward by them. However mitter could not take
ploce on 253012024 and muaners were adjourned 1w 0B02/2024 and again the maner
was adjouwmed and posted on 29002024 However matter could not take place on
250172024 and  matters were adjourned o OR/O2/2024 and again the matter  was

adjpumed and posted on 290270024,

The said matter was deliberated in 388th Mecting hed on 290272024, the proceeding:
The Complainant absent. Respondemt absent, The Authority's decision: The Authority
decided 1o issue fresh notice of personal hearing and intimaie the dote as O04/04/2024 m
3.30pm

The said matier was placed in the 393" GCZMA Meeting. the proceeding None present
for the Complainant and the Respondent. The decision The Authority pested the matter
on (9/052024 st 3.(Mpm,

Ihe matter was taken up in the 398" GCZMA Mecting beld on 09052024 the

Proceeding: None presenpfor the Complaimant as well as the Respondent 'l'i%E
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Authority’s Degision: The Awthority adijourned the matter and posted the matter on
11/06/2024 at 3.00pm.

.-,

Proceeding: The Respondent ubsent.
Decision: The Authority posted the matter on 110772024 at 2.30p.m for orders.

Cuse 2.20

1o decide ona complaint 3 dated 23/06/2023 from Goa State Environment lmpact

Assessment  Authority  stating  that  they  had  received an  application for

expansion_ol environmental clearance lrom Palacio Property Developers Private
Limited ut Sv.No I81/1¢p), 18172, 181/S(p), 182/7, 183/9,180/1(P), 180/2(P), 1843

Gua Velha Tiswadi Gon, The site was jnspected by the officials of  Expert
Member and accordingly report has beea put forwsrded by them.
Background: The OfTice of the Goa Coastal Zone Munagement Authority is in receipt of

representation  dated 23062023 from  Goa Stsle Environment Impact  Assessment
Authority  stating  thot  they  had  received an application for  expansion  of
environmental clearnnee from Palacio Property Developers Private Limited ol Sy No
IRIL(p), DRI, IRVS(p), 18T, 1RO IRIVI(P), IROC2(P), 184:3 Gon Velha Tiswadi
Goa. The site wus inspected by the officials of Expent Member and  adcordingly
report has been put forwarded by them dowever matter conld not ke plawe on
25012024 and  matters were sdioumned 10 0R022024 and sgain  the maticr wis
sdjourned and posted on 29/02720124

Ihe said mauer was delibermed in 388" Meeting held on 29/02/2024. the proceeding:
e Complainant absent. Respondent absent. The Authority’s decision; The Authority
decided (o issue [resh notice of personal hearing and intimate the date as 0490472024 w

3.3ipm

Ihe said matter was placed in the 393" GCZMA Mecting. the proceeding Nane present
for the Complainant and  the Respondent. The decision  The Authority posted the
matier on 09032024 a1 3.00pm.

Fhe matter was taken up in the 398" GCZMA Meeting held on 09052024 the
Proceeding: Nong present  for  the Complainant as well as the Respondent. The
Authonty’s Decision: The Authonty adjourmed the matter and posted the matter on

F1/0672024 wt 3.00pm,
Proceeding: The Respondent absent

Decision: The Aathority posted the matter on 11/07/2024 at 3.30p.m for orders.
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To decide on 0 complaint _ dated  04/10/2023 from_ Ravi Hramalkar R/o 1747,
Soranto-waddo, Anjuna Bardez Goa with  regards 1o ongoing  construction al
Vaddi, Siolim, Bardez Goa jin_ Sv.No 3033 of village Siolim by _Mr. Reis Pinto
Rio_ Vaddy Siolim, Gea.  The site _was inspected by the olficials of  Expert

Member and sccordingly report has been pul forward by them
The Office of the Goa Coastal Zone Management Authority is in receipt of complaim

dated 04102023 from Ravi Hamalkar R'o 1747, Somnto-waddo, Anjuna Bardez Gon
with regards (o ongoing construction a1 Vaddi. Siolim. Bardez Gou in Sy.No 30573
of village Sioliin by Mr. Reis Pinte R/o Vaddy Siolim, Goa.  The site was inspected
by the officials of Expeén Member und accordingly report has been put lorwarded
by them.However maiter could nol take place on 250012024 and  motters were
adjourned 1o 08022024 and again  the muner  was adjourned  und  posted  on

29/0212024.

The suid matter was delibernted in 388" Meeting hed on 290272024, the proceeding:
The Complainant present. Respondent absent. The Authority s decision: The Authority
decided 1o issue Tresh notice of personal hearing and intimate the date s 04042024 w
3.30pm

The said matter wis placed in the 393" GCZMA Meeting. the proceeding None present
for the Complainant and  the  Respondent. The decision The Authonty posied the
matter on 09032024 w 3.00pm

e motter was taken up in the 398" GCZMA Meeiing held on 09052024 the
Proceeding: None present  for  the  Complaingnt as well os the  Respondent. The

Authority’s Dectsion: The Awthority pdioumed the matter and posted the matter on
1062024 m 3.00pm.

Proceeding: The Respondent absent.

Decision: The Authority posted the matter on 11/07/2024 at 3.30p.m for orders.

Case 2.22

To decide on complaint against Shri. Sundeep Vernckar, Urmila Balchandrapagui,
Shamal Om Pagoi with regard to illegal construction of compound wall and thereby

blocking the traditionnl access/pathway in properiy survey No.36M of village
Nagorcem — Palolem Canacona Goa

Background: The GCZMA m receipt of site inspection report from DEC south Ciog
wherem one SmLUjpwalaVithal Bhosale and Shri, Javeam [ Pagui r/o Saraswat wods,

PutnemCanncone Goa  filed  complaint  against  Shei.  Sandeep  Vernchar, Urmila

Balchandra pagui, Shimal Pagani with regand to illegal construction of compeymd
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wall and thereby blocking the traditional nccess‘pathway I propenty survey No36/9 of
village Nagorcem-PalolemCanpeons Goa, The DLC hag forwarded are port ad in that
violation has been noticed that i Hlegal construction of compound wall survey No.36/9
of village Nagorcem-PalolemCanaconn Goa within CRZ-LI1 (NDZ) within 0-200 mis
from HITL.

A Show Cause Notice has been issued 1o the Respondent.

Complainant and Respondents all present in person. Complainant submitted  that
Respondent  constructed  jllegal compound  wall and  thereby  blocked  his  access.
Respondemt submitted thar there is oo road lor complainam und they have not blocked

complainant access,

Authority directed Respondent o file his Reply 10 the show cause notice and posted
matter on 20007200523 at 3.00 pm,

PDuring 350" meeting held on 20072023 Advocate. Nikita Gowns presemt for the
Respondent | and 2, Advocate for the Complainint Present.

I'he Authority after hearing both the partics decided to post the matter on 24/08/2023 ar
3,00 pm for fingl arguments,

However an 24082023 matter could not ke plwe. Further the matters are posted on
29/08/2023 at 3.00 pm,

The said matter was taken up in357™ Meeting held on 29/08/2023 the proceedings to be
read a5 underComplonant absent. Advocae Nikita Gauns present Tor the Respondent
Ne | and submitted thit they filed reply However reply from Respondent No.2 and 3
are pending.  The Authority afier hearing decided to post the matter on 28/09/2023 ut
3,00 pm for filing reply from other Respondents.

I'he suid maner was taken up in 362" Muecting held on 28/09/2023 the proceedings 1o
be read as under:Advocate for the Complainant present. Advocate for the Respondent
present and sought time w ke reply. The Authorny  granted tme and posted the
mattet on 9102023 ot 3.00pm. | lowever the sad matter could not take place an
197102023 and i was posted on 23/112023 ot 3.00pm,

The said matter wis deliberated in 372 held 2311/2023 the minutes 1 be rend as
under: Complainant  present. Adv, P Kamat present {or the Respondent Nool. Ady,
Pritesh appeared for  Respondent no 2 and 3 and  requested  for copies of site
inspection report and other doguments, The Authority directed the Respondent 1o

collect the relevamt documents from file and posted the matier 2171272023 @

3.00pm,
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Ihe said matter was taken up in 378"

meeting held on 221272023 the minutes o
be read as under:  Complainant absent. Advouate for the Respondemt No. | present
Advocate for the Respondent No.2 and 3 holding for Adv P. Shetty present and sought
lime. The Authority granted time to Advocate for the Respondent No.2Zand 3 and

posted the matter on 1170012024 3.00pm.

The suid maner was delibermed in the 381% GCZMA Meeting Proceeding Complainam
present. Respondent present. Ady for the Respondent soughi for time. Decision: The

Authority gramed time and posted the motter op 29022024 at 3. 30p.m.

The suid  motter  was delibermed  in 3R Meeting hed on 29022024, the
proceeding: Ady for complainant present Adv N Gauns present on behall of’ Respondent
The Authority’s decision; The Authority perused the records and posted the matter for
orders on 04/0472024 ac 3.30pam.

e said matier was placed in the 393" GCZMA Meeting, the proceeding: Respondent
Present the Authority decided o post the matter for Orders on 09052024 m 3. 30p.m

The matter was taken up in the 398" GCZMA Meeting held on 09052024 the
Proceeding: None present  for the Complainant as well as the Respondent. The
Authority™s Decision: The Authority adjourned  the muter and posted  the matier on
1062024 a1 3.00pm,

Proceeding: The Respondent absent.

Decision: The Authority posted the mutter on 11/07/2024 ot 3.30p.m for orders.

Case 2.23

To decide on a complaint dated 19/06/2023 from Mr, Anil Prabhakar Naik, Rio
H.No 64/F, Parel, Mumbai 400012 with regards to illegul construction raised in
Sy.No 384/24, 25 and 26 of village Anjuna, Caisus Bardez Goa, by Mrs, Vasudha
Tari, Mr, Anand Vishow Goankar, Mr. Nilesh  Vishou  Gaonkar, Mr. Rakesh
Vishou Goankar R/o Aajuna Caisua Bardez Gon. The site was inspected by the
officials of Expert Member and nccordingly report has been put forwarded hy

them

Background: The Office of the Gon Constal Zone Management Authority is in receipt of
complaint dated 19062023 from Mr. Anil Prabhakar Naik. R'o H.No 64/F, Parel,
Mumbai 400012 with regards 1o illegal construction mised 0 Sy.No 38424, 25 and
2000t village Anjumi. Casun Bardez Goa, by Mres. Vasudha Tari, Mr. Anund Vishnu

Goankar, Mr. Nilesh Vishnu Goaonkar, Mr. Raokesh Vighnu
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Gioankar Rio. Anjuna Caisup Bardez Goa. The site was mspecied by the officials af’
Expert Member und sccordingly report s been put forwarded by them. However -
the suid matter could not take place on 250172024 and posted on 08/402/2024 again
adoumed 1 29022024,

Ihe said matter was delibersied in 388" Meeting hed on 200022024, the proceeding:
Ady for the Complainant present. Adv for the Respondent present.  Respondent files
reply. The Authority’s decision: The Awthority heard the parties and have inken the reply
on record and posted for rejoindér of the Complainant. Matter posted on 04/0:4:2024 o
3.30p.m

Ihe said matter was placed in the 393" GOZMA Meeting. the proceeding Advocate for
the Complainant present, Complainant present in person. Respondents present in person
and submitted thit they  have filed reply and further sceks time due to non
availability ol their Advocate: The decision The Authority gramied time and posted
the malter on 09/052024 a1 3. 00pm.

I'he matter was token up in the 398" GCZMA Mecting held on 090572024 the
Proceeding: Complainant Anil Priabhokar Nuik present along with his Advocate Rivankar,
Respondents present in person. The Respondonts sshmitted  that they belongs 1o fisherman
community and  further sbught time lor arguments. The Comploinam filed rejoinder. The
Authority’s Decision: The Authority grunted time ond posied the matter on 11062024 ot

3.(Mipm,

Proceeding: Complainant Aml Prubhakar Noik present along with his Advocate
Rivankar. Respondents present.

Decision: The matter is adjourned for arguments on 11/07/2024 at 3.30p.m

Case 2.4

To decide on a complaint dated 24082023 from Praveen Dlima, Green Space,
Neurckar Chambers, 3rd floor. OfMce No 12/1159. MLG.Road. Panaji Tiswadi with
regards to illegal construction inNDZ by Mr. Vatu Vasu Govelar in Sy.No 12VUS of

village Anjunn

Background: The office of GCZMA is in receipt of 4 complaint duted24/08/2023 from
Proveen Dlima,  Green Space, Neurckar Chambers, 3'd MoorOfMice No2/115/9,
M.G.Road, Panaji Tiswadi with regards to illegalconstruction in NDZ by Mr, Vatu Vasu
Giovekar in Sy.No 222/5 of villageAnjuni

The Applicant approached Hon'ble NGT tn OA No [ 882023 (WZ), wherein thel lon'ble
NGT directed this Authority to carry oul site inspection in thematter,

St Sy No/Sub-Diy Name of the Deseription of Structure

s
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No. Establishmert

1 22U TEQUILA . Establishment consists 3 nos ol
SUNSET mtermodnl  container, often called a
shipping contwiner or 150 comuiner.
. Ihe maojority of the container
components are made of Cotten stecl,
which compriscs the roof, walls and
e oof the steel box.
. The contamers are stationed on
Pormanent base and  antached  with
meial fabrcated starcase with wooden
sleps.
. The containers are fabricated’
renoviled into commercial restaurant.
. At time  of inspection  the
premises were locked
JUSTB - dnos ol wooden  cottages
erected on wooden stilt base.
. | seating ares covered with Gl
sheet roofing.
. | shed with walls covered with
Myvwood and Rool covered with Gl
metal sheets.,
. The entrance ol establishmient is
erected with wooden rame and paved
with tile Hooring.
. The structures  standing o
establishment further extends in Sy No.
2236 and 2227 respectively,
Under- . Metal fabricated strueture with
constriction  on Bison  board  walls  crected on
structure nest o Permanent Plinth with Roof made up of
JUST B Gl sheets.
. The Bottom Celing of structure
ts covered with dropped Ceiling.

P

e ]
L:a':'
an

lad
F

wd
T

The smd maner was deliberated in 381th Meeting held on 117012024 the minutes to be
read as under: Compluinant present in person, Respondent Varn Vasu Govekar present
and sought time. The Authority posted the matter on2340 172024, however the matter
eould not ke place and the said matter wasposted an 20/01,2024

The said maner was delibermed in 382 Mecting held on 29012024 the Minutes o be
read as under: Advocate for the Compluinant present. Praveen D'Luma present in person,
The Advecate for the Respondent submitted that hehiss permission from the Authority,

Adv. Amey Goankar appeared for the Respondent, Respondent Vatu Govekar present in
person. The Advocate Tor th

espondent submitted that he hus liled reply in the matter.
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TheRespondent further submined that the Complainant himgeIl is the violator inthe
present case. The Advocate for the Respondent requested for fresh sitcinspection inorder
to know the violation carried out by the Complainanthimsel. The Authority decided to
hold fresh site inspection on 01/022024through Expert Member and posted the matter on
DRO2Z024 ot 300 forfurther hearing. However, the matter could not take plsce on
(80272024 andposted the matter on | 5/02/2024,

Ihe said maner was deliberated in its 386" GCZMA Meeting held on 15/02/2024the
proceeding at the meeting Complainant present in persan, Respondent Mr. Vatu Vasu
Govekar present o person. The Awhority decided, “The Authority directed the
Respondent 10 collect the copies of the report and posted the matter on 14032024 m
1.00pm.

The matter was taken up in the 391"GCZMA Mecting held on 14/032024 the proceeding
ut the hearing Compluinant present in person. Respondent Mr. Vatu VisuGovekar present
i person. The Authonty decided to post the matier on 18042024 at 3.00pm.

The suid mattér was placed in the 394" GCZMA Meeting. the proceeding Adv for
Complainant preseat. Adv Amcey for the Respondent present dnd filed his reply. Adv for
the Complainant states that he wanted 10 file his rejoinder. The Adv for the Respondent
states that the Complainant does not: have any approval for conducting business and is
running the cstublishment without any spprovals. The decisiori: The Autharity direcled
the Complainant to file his reply by 01" May 2024 and posted the matier for Orders on
09052024 at 3. 30p.m,

he matter was taken up in the 398" GUZMA Mecting held on 09/05/2024 (he
Proceeding: Advocate for the Complainant present. Praveen D'Lima present in person,
Adv.Amey Fodie present for the Kespondent. The Advocate for the Respondent
submitted thmt he has filed his objection towards granting any  approvals o the
Complainant  and  requested  this Authority that same  may be  considered. The
Respondent further submitted that this Authority has granted him the permission for
construction, The Respondent lurther submitted that he has not completed the work
and same has been stopped by him when he received the Show Couse Notice from
this Authonty. He thus praved that he may be discharged The Authority’s Decision:
The Awthority heard the parties and posted the matter for orders on | 062024 a1
3.pim.

Proceeding Complainant present in person. Respondent present in person

Decision: as the orders were not resdy mutter stands adjourned to 11/07/2024 at

3.30p.m

i

b
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Case 2.25

To decide on the Complaint from Dr Rogue D'Silva regarding illegal filing in low
lving area by COP in Sy No I155/1 Part of Assolna Village and Sy No 1532 of
Ambelim Villnge

Backgraund: The (Mlice of the Goa Constal Zone Management Authority 15 in receipt
of complaint dated 2220272024 from Dr. Rogue 12'sitva HNo 6173 Assolna. Ambelim,
Banda, Saleete with regards 1o illegal filing in Jow lying Khoazan Land, CRZ Land.
ficld and water bodies m Sy.ni 1551 of Assolna village and  [53/2 of  Ambelim
Village.

Thut the Site was inspected by the Engineer and Field Survevor attached 1o this olfice

und submitted the neporn.

That upon close perusal of the said report the following alleged gross illegal

construction resulting vielation of CRZ Notification 2011 was observed:

| SR.| Name of the | Survey No./ | Type of Construction/activity | Dismnce
Purty/alleged Villuge from HITL
| NO |
violator
I_I_Eufnmm of Ports, | Survey No. | Huge amount of sandy soil is Within
Panaji Gou. PS50 partof | dumped therehy destroving the NDZ ufea
Assolng autural coosystem, vegetation, nee

Village and cultivation and ferrain Aopography
Sy.No 153324z | of the anca.

' ol
T;Hulim Tranches has been excavated 0 the
villige. propery Sv.No 1550 and B s

connected 1o the opening of the
witer body,

That the Office issued a Show Cause Netice 1o the Respondent directing them to file thesr
sty in the matter and posted for personnl heuring on the D9/OS2024 ol 3.30p.m,

The matter was taken up i the 398" GC/ZMA Mecting held on 09052024 the
Proceeding: Complainpnt: Dr. Rogue 1Y Silva present in person. Representative present
on behalf of Coptain of Ports and submitted that they  will remove the mud filing
by 30" May and file compliance report. The Authority’s Decision: The Authority
directed the Respondent to file Compliance teport.

Proceeding: The Respondent absent.
Decision: The Authority posted the matter on 11/07/2024 at 3.30p.m.
Y
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Case 2.26
To decide on the Complaint from White Raj Resort, with regards (o illegal

construction in_Sy.No 801 of village Nagarcem Palolem carried out by Rohan,
Bichim Paik Pagl, Prashant Kankonkar(Colomb Bay Homes, the Fishermans vibe
restaurant)

Background: The Gon Cosstal Zone Management Authority (herginafier referred 1o as
“the GCZMA” in short) has been constituted by the Minisiry of Environment & Forests
(MokF ) Government of India pursuant to the directions of the Hon'ble Supreme Court ol
India 10 deal, inter alia, with violation of the Coastal Regulation Zone (CRZ) Nimification

2011 and implementation of the CRS Notification.

ol
complaint dated 221272023 from White Raj Resort, C401, Ruby  Residency. Chaudi,

The Office of the Goa Coastal Zone Mandgement Authority is in receipt

Canacona South  Goa, 403702 with regards to illegal construction in Sy No. 8/] of
by Rohan, Bichim Paik Pagi. Prashant

Kankonkar (Colomb Bay Homes, the  Fishermans vibe restaurant) That the same has

village Nagarcem Palolem carried  oul
been verified by the Engineer and Field Survevor attached 1o this office and submined the
FepMirt.

That ‘upon close perusal of the said report the following alleged  gross illegal
construction resulting vielation of CRZ Notification 201 1 was observed:

3 | Residential Hoise

# | Residential House

Bichim Paik

Bichim  Paik

g

| permanent plinth

| Ground floor r:slidemiii_:ﬂﬁc-ﬁifé.

Cwith L.S.M walls constructad on
permanent  walls  covered with
Mangilore Tile moling.

with LSM walls constructed on

Ground floor residentiol structure

Sr. | Name of awner/ . G.PS
no.  the premises occupant | : t'h“ri"hwin@fwa"_.. Reading
- Temporary stribcture supported on 15%0° 10.1§"
The  fishermen’s | Bichim Paik 1 Y-shape RCC poles covered with 289138 33
vibe (commercinl) | Pagi - Asbestos roofing sheets and erected .
on a permanent phinth.
| Permanent ground [loor stfucturé
v | Residential He Prashant Cwith LS M wall covered with GLL | 15° 1D 147N
< | NeldEH TS| Runkonksr | shoet  roofing constructed on n | 749 1'37.79°E

137 0°10,74"N
74° 138 54"E

Pag) permanent  walls  covered  with ii: :r;;];igﬂr
1—  Mangglore Tile mofing. ' ki
| Groimd  Floor Residential structure
Colomb Bay ftnchant with LS.M walls constructed on
5 | Homes Permament  walls  covered  with o (10 35N
{eommercial) Knnkonkar Mangalore Tile Roofing .:i,._. i"ll‘llﬁi-

The structune consist of 4 no's ol

Hooms.
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That the office issned a Show Cause Notice to the parties with a direction o
remain present for the personal hearing on 1170672024 at 3.30pm

Proceeding: Complainant absent. Respondent Prashant Kankonkar present. Site
Inspection report given 1o the Respondent

Decision. The Authority posted the matter for reply on 11/07/2024 at 3.30p.m
Case 2,27

To decide on complaint from Mr. Mevean Myron Percira, with regards 1o illegal

construction of 1" floor by Shri. Joso Antonio Fernandes in the property surveyed
under survey No.31/18 of village CortalimMormugao Goa,

Background: The affice of GCZMA in receipt of complaimt dated 17062021 from Mr.
Mevean Myron Pereira, R/o H.No 910/ 1, Maddant, Conalim-Cioa, with regards to illegal
construction of 1" floor by ShriJong Antonio Fernundes Rio 910, Maddant, Cortalim-
Cioa in the property surveved under survey No 3 1/18 of village CortalimMuormugoo Gor

On receipt of complaint Authority conducted site inspection through Fxpen
Member of Authority and itd Technical Tedm.

upon close perusal of the site inspection report the Authority noted gross alleged
legul construction resulting violation of CRZ Natification 2011 and with that regard
Authority issue show cause notice to the parties,

The said matter was placed on 349" GCZMA meeting held on 13/07/2022 Complainant
was absent. Advocate Vivek Gomes appeircd along with the Respondent and [led his
Vikalatnama, Advocate for the Respondent submitied that reply has been filed by the
Respondent. Respondent produced survey plun of the property und photopraphs of the
structure and stated that the construction s prior 1991, The said construction is done in
1984, The advoente for the Respondent requested [or some time o produce additional
dotuments th prove that the extension of the structure m guestion is prior 1991,

The Authority after bearing the Respondent direlted 1o prove that the estension carmed
ot by Respondent is prior to 1991 and produce the documents in support of the same.
Further decided to post the matier on 1770872023 an 3.00 pm.

Ihe said  motter was  delibermed  in 355" Mecting held on 170872023 the
proceedings 10 be read as under: Respondent present in person and sought time as his
advocate could not appear for hearing.  The Authority after hearing decided 1o post the
matter on 20092023 w1 3.00 pm.

Ihe soid matter was placed in 362" minutes of the meeting held on 28092023
the mimites 0 be read as under: Complainant absenl. Respondent present in person
olong  with his  Advocate. The Advocare for the Respondent  submitted  that the
Complainunt never appedred  and hus filed u bogus complaint, The Authority posted
the matter on 21172023 m1 3.00pm, However maiter could not take place on
2012023 and Bt was posted on 307112023 The said  matter wis proponed  to
161172023 by filling an application,

The said matter was taken upin 368" meeting held on 161172024 the minutes 1o
be read as undér: E‘jlmpminam absent.  Advocale  Vivek  appeared  for  the
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Respondent and requested that the present motter was fxed on 300112023 and he
requested  thiat matter may be taken up today  fe on 16112023 and  further
submitied thut compliinant in present mutter is not appearing The  Authority on
request of Advocate for the Respondent took up the matier in present mecting and
further posted on 21/12/2023 m 3.00pm.  However the said meeting could not take
place on 2171272023 and 1he posted on 227122021,

The said motter was deliberated in 378" mecting held on 2271272023 the minutes
10 be rend as under: Complainant in person. Respondent absent. The Authority posted
the matter on 11012024 a1 2.00pm.

The said matter wus deliberited in the 3817 GCZMA Meeting Proceeding: Complainant
ubsent. Respondent absent Decision: The Authorny adjourned the maner to 29022024 m
3. 30p.m

The said matier was deliberated in the 388" GCZMA Meeting held on 29/022024 the
Mroceeding: Complainant absent. Respondent absent, The decision: The Authority posted
the matter on 280372024 a1 3.30p.n

I'he Matters Could nit take place on 28032024 hence rescheduled 1 23/042024 a1
3. Mp.m

fhe Matter was taken up n the 396" GCZMA Meeting held on 23042024 the
Proceeding: Complainant absent, Respondent absent, Decision: The Authority posted the
matier for further hearing on the 14/052024 at 3.30pm.

The matter was taken up in the 399" GCZMA Mesting held on 16/052024 the
Proceeding Ady Vivek Gomes present on behallof the Respondent. Complainant present
Adv Gomes stoted that he hos filed s reply and all the documents are on record, The
Authorily's Decision: The Authority heard the Respondent and posted the maner for
orders on (V0672024 at 3.30pm

That the mecting scheduled on 04/06/2024 at 3.30p.m was adjourned and rescheduled 1o
10672024 a1 3.30p.m

Proceeding: The Respondent absent.

Decision: The Authority posted the matter on 1/0T7/2024 at 3.30p.m.

Case 2.28

1o _decide on_complaint from Dharma Gopal Pednekar and ors with regards to
illegal constraction | w caring survey no. L194A, Morjim Pernem Gon
by Micheal D'Silva,

Background: The Office of the Goa Constal Zone Management Authory (hereinafier
referred os “the GCZMA® in short) had received o compluint from Dharma Gopal
Pednekar and Mr Sudam Gopal Pednekar both resident of H.No, 1335 Temb-wada,
Morjim, Pernem Goa, olleging that Mr Micheal X [D'Silva bus corried out illegnl
construction i the property betiring survey no. 1194A, Morjim Pernem Goi. Show
chuse nofice cum hearing notice issued w the party.
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Respondent filed an application on 200012021 secking 13 davs time 1o file reply.
Advocate for the Complainunt present. Advocate for Respondent present and filed the
reply.

The Authority sdjourncd the muuer for filing of rejoinder i any of the
Complaingnt on {R/022021 ar 3.30. However as the chairman had to leave for urgent
work the suid matter posted to 25/022021 ut 3,30 pm.

During 251" GCZMA meeting held on 25/022021. Advogate for the Complainant
present. Advocate Mulgaonkar for the Respondent presént. The Complainant filed the
rejoinder in reply. The Authority after hearing both parties kepi the maiter for arguments
on 18032021 a 3.30pm. On 1803202 Nthe Authority decided Lo issue fresh hearing
AMICES.

During 273" GCZMA mecting hetd on 30009202 1Complainant & well as
Respondent presem and sought time for irguments,

In view of principal of Natural Justice, time granted and posted the matter on
28102021 at 2. 30pm.

All the matters posted on 28/10/2021 was adjoumed to 02/11/2021, The decision
taken in the 277 meeting held on 0271 172021 s that due 1o shortage of lime the matter is
adjourned to 18/1 172021

However. since the Chairman of the GCZAMA was transferred nop notices were
issued.

The matter wiis posted for hearing in its 281% GCZMA Mecting due o poaucity off
time the matter is adjoumned and posted on 13/012022 at 3,00p.m

During 2R5™ GCZMA meeting helil on 13012022, Advocate for the Complainam
present. Respondent present in person and stated thut his counsel Ld.  Advocate
Mulgaonkar has is tested covid19 positive and hence he is unable to appeir for today s
hedaring and requissted for time.

The Authority considered the reguest and granted adjournment. The matter is
posted for further hearing on 03022022 @ 3.00p.m

During 288" mecting held on 03/02/2022 Ld Ady for the Complainant present
Adv Mulgaokar present Tor the Respondent, the Adv for the Complaimant highlighted
about the Panchavat repont and the report of TCP which has clearly spelt the illegal
construction carried out by the Respondent. The Advocate for the Respondent stated that
the Respendent is 4 Mundkar of the propens and the said property wus purchased by him
under Mundkurial Act. The Advy for the Respondent further pointed out tha the Civil Sun
bearing no 27/13 i5 pending before Permem Court of the sume subject matter.  The
Authority asked the Respondent 1o collect the lfatter doted 2522021 of the TCP
Department available in the office file and lile the reply on the same.

The Authirity directed the Respondent 1o file additional reply on TCP report with
the advance copy 1o the Complainant and posted the matter on 24.02.2022 @ 3.00pm.

During 293" GCZMA meeting held on 24022022 Boih the Partics present in
person and sought time stating the ditficultes ol their Advocate ps the Advocales are
wible to attend the heanng. 7

/r"
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The Authority heard both the parties and granted time 48 last and final opportunity
and posted the matter on 24.03.2022 m 3.00pm.  However The meeting go cancelled on
24/032022.

The 1erm of GUZMA got expired on 3171072022, the GCZMA spain reconstituted
o 2771272022, Fresh Personal Nutices were issued 1o the parties,

During 3317 GCZMA meeting held on 16/0272023The Complainant was absent.
I'he Respondent was ubsent for the hearing bt had moved an application (inwarded in
the olfice) seeking time, expressing his inability to remain present for today's bearing.

The Authority granted time and posted the matter on 237272023 at 3 30p.m. Fresh
naotices to he issued 1o the both parties. However the mecting s canceled on 230272023
and postponed to (2/03,2023 w 3.00 pm

During 333" GCZMA meeting held on 027032023, Complainant present along with
Advocate C. Angle. Respondent Michacl Dsilva present in person,

The Respondent informed the Authority that his advocate ts not able 10 appear for
loduy™s hearing and he will argue the matter himsell. The Respondent informed the
Authority that his house is an old ancestral house that be had obtained permission from
the GCZMA for repair and renovation, He lurther stated tha in the yvear 2001 when he
carmed out the repairs his house collapsed. Subscquently he obtnined the NOC fur repair
and reconstriction from GCZMA and site plans were also approved by the Town &
Coumtry Planning { TCP) Department. Respondent informed tha the Complainam has
aldo carried out viekinons in the CRZ area. Advocnte for the Complainam stated that the
Respondent has exceeded the plinth aren. Complainant relied on TCP report.

The Authonty after hearing both the parties noted that the Complainant has also carmed
out violation as stuted by the Respondent and the same is udmuted by the complainant
hence the Authority decided to take Suo Moto Cognizance of the violation of the
complainant and condict @ site inspection of complainant as well as Respondent and
further decided (o post the matter on 1 3/04/2023 at 3.30 pim.

During 340" GCZMA meeting held on 130472023, Complainant absent Respondent
Sought time. The Authority granted time and posted on 27/04/2023 ax 330, pm.

During 341 Meeting held on 27/04/2023 Respondem Michael Dsilvik present in person.
Advocate for the Respondent remained present and submitied that he has not reccived the
sile Inspeciion report

The Authority afler hearing both the parties decided 10 post the matter on D206/2023 wt
3.30 pm tor arguments. The matter could not take place on OR/6/2023. Fresh heanng
notice was issued 1o the parties.

Matter placed in 348" meeting: held on 06/7/2023 Advocate Bandekar present for the
Complainant. Respondent Absent,

The Authority perused the records and noted that there was no Site Inspection carried ois
in the matter in order 1o ascertain the viokation beyond the approved plan granted by the
ACZMAC Tn view 1o ascertnin the orea beyond the approved plan decided to hold o Sie
Inspection on the 01082023 and for further henring on 03082023 @ 3,00 pm, Further
matters are adjourned o 3T/OKR2023 e 3.00 pm.

_--. w/"
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The said motler was deliberated in 360™ meeting of GUZMA held on (8092023 minues
to be rend a8 under: Advocasie for the Complainam present and sought time Tor arguments.
Respondent obsent. The Authority after hesring complainant decided 1o post the marier on
FOAN2025a1 3.00 pm, However meéeting could not place on 197102023 and the said matter
was adjourncd o 231172023 at 3.(00pm.

The said muner was delibernied in 372 held 23/11/2023 the minutes 10 be rend as under:
None presert for the Complainant and Resporident The Authority, poswed the maner on
/1272001 ui 3.00pm.

The ssid matier wos tuken up in 378" mecting held on 221272023 the nmnuies 1o be
reid a8 unders Complainint absent, Respondent Adv. 10 Harmalkar present. The Authority
decided to hold fresh site inspection throtigh Expert Member on 27122023 and.  poesied
the hearing o 1IO172024 w0 3.00pm.

The multer wis tuken up in the 381V GCZMA Meeting beld on 11012024 the Proceeding
Complainant ahsent. Respondent absent. The Authority s Decision: The Authority adjoumned the
mutter dnd posted on 07032024 3. 30p.m.

The Site Inspection could not be held on 07/03/2024 subsequently [resh notices were issucd 10
the partics. The Inspecting tetm carried out the Site Inspection and pliced the report in the file
Henee mattér put up todiy e on [062024 for further considesation in the matier.
Proceeding: Complainant present The Respondent present along with his lawver

Mulgaonkar,

Decision: The Authority perosed the documents submitted by the panties, the replics Hled and
the arguments advanced and decided as under.

Based on the reply of the Respondent be seeks 1o rely on the order of the Mundkar passed by the
Joint Mamlatdar of Pernem 3 thereby declaring My Paulo 1°Silva @ mundkar of the properts. He
also rehied on the Certificate of Purchase tssued by the Dy Collector & SO of Pernem thereby
alloting an area of 265,65 sy mis 1o the Respondent’s Father in Sy. No 1W4A) of Momim
Village. The plan atisched shows the area of dwelling house 15 538.42m2 surrounding arca as
207.23m2 and total nrea s 265.65m2 i sv No | 194&A of Morjim Village.

The Respondent has also abtmined a permission for repairs and renovation of the House
bearing no 1353-B in the property bearing Sy Moo [1994-A of Mormim Village, Pernem from the
GOMZA bearing No GCZMAN/ I 2-1332/686 dated 071002012 and subsequently obtained
permission for reconstruction of the cxisting house vide letter no - GUAMAMN/IZ-13/320542
dated 24/07:2013.

The Respondent has also obtained 1echnical clearance order /permission from the TCP
dated 19/0112003; NOC from ihe Community Health Centre Pernem: dated 0971272013, The
Village Panchavar of Morjim had granmed permission for reconsiruction of residential house.

The Complonant stated that the Town and country planning had carmmed out a mite
imspection and has submitted 2 repon dated 250272421 stating that the siruciure on' site
admensures 8 toml anca of 64.47m2 and is not as per the approved plan, The Authority check this
document and verified the srea with the nres on the approved plan issued by the GCZMA and
noted that the area of the old strocture was S8.42m2 and 1he areo observed by the Town and
Country Planming department is 64.47m2 5o there is a varation of 6.05m2.

That the Authoriy noted that the extended wren 15 for pseptic 1ank and is of an arca of 737 m2
and the over head water 1ok is of an arep o 3.33m2.

The Authority noted that the wrey 15 being used ps a necessuy and since the Respondent has
already oblaimed permission Tor repairs and reconstruction: of the house from the GOMZA and in
view ol the aren being o Mundkanul Bouse and wsed Tor the purpose of residence, the seprie tank
and the over bead water 1ank being necessities Tor Tivimg the. Authoriy decided w discharge the
SCN tssued apamst the Respondent.

Case 2.29

H.No 55971, Charasra, Nagarcem, Canconna Goa with regards complaint_against

Shri. Nagesh Komarpant, Rie Colomb, Canacona Goa for undertaking illegal

construction _in_the property under Sy.No 51/11 of village Nagarcem Palolem,
Laluka Canaconna. )

B -
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Background: This office s in receipt ofcompluint dated 3170172020 from Shei Saira
Naik  Gaonkar, Rlo [ENo  559/1, Charasra, Nagarcen, Canconna Goa with: regards &
complmnt  against  Shri. Nagesh Komuarpant, Rio  Colomb, Cunucona Goa for
undertaking  illegal construction in the  property under Sy.No B0 of village
MNagarcem Palolern. Taluka Cansconnu.
A letter duted 24/0272020 was forwarded to DLC, wherein the DLC has forwarded the
report.
Phat upon close perusal of the report the [wllowing alleged gross violation of

CRZ Notification 2011 is noticed:

SR. | Numeofthe | Survey No./
NO | Panysalleged | Village

Type of | Distance
Construction/activity fromm HITL

violator
‘ L | Mr ﬁugucsh Survey No. 81/11,12 | Construction nl‘_illf:guj Within
Komarpant . R'o | of villnge Structure NDY. aren
L:“I“'“h' . Nagarcem Palolem,
‘ Canscona Got: | o nucona G

This Authority hagd issued  Show Cuuse to the Respondent calling upon the
Respordent 1o file reply on 21032024, However the matters fixed on 210032024 was
adjourned to 4k April. The Respondent filed reéply duted 21/03/72024.

The matter was taken up in the 393 GCZMA Mecting held on 04042024 the
proceeding ut the hearing proceeding: Complinant present in person. Respondent nbsent.
The Authority decided 1o issue personal hearing notice to the Resporident and postedihe
miatter on 18042024 w 3 00pm,

The Mutter was tken up in the 394" GCZMA Meeting held on 18/04/2024 the
proceeding: Complainunt  present Respondent present and  files his reply. The
Complamant states that the respondent hos violated the permission doted 2008, The
complainant states that the Respondent has increased the plinth, he has reeonstructed
niew structure. Respondent states thit he is & mundkar and thnt he has already demolished
the small structure. The Authority heard both the parties and posted the matter (or orders
on 16/052024 ot 3.30p.m.

The malter was lnken up in the 399" GCZMA Meeting held on 16/05/2024 the
Proceeding Both the Complamant and the Respondent were absent The Authority’s
Decision: The Authority decided to post the matter on 04:06/2024 gt 3.30p.m for orders.
Proceeding: Complainant absent. Respondent absent. Respondent sent an emunil

stuting that he is unable to remain present for the hearing
Decision, The Authority posted the matter for orders on 11072024 at 3.30p.m.

Cuse 2.30

A proposal has been received from Hermitage Builders with regards to permission
o erect temporary structures in 8y No 16/4 of Village Sernnbatim Salcete Goa

Backgronnd: The Application dated 1270672023 is filed by Hermitage Builders Pyt Lid.
in pursuance of the Judpment and Order dated 28092022 passed in Appeal
No T3 20220WE) and Appeal No. 21220220 W20 by the Hon'ble NGT. By way of the said
apphication, the company has sought approval for erection ol temporary strociures on the
suime s as sought for in the previous spproval.

According to the Applicant he stated thot by approval doted 2371272020 the
GCZMA permitted the Company to ¢rect 10 Wooden Cottages, | Shack/Restaurant,
tilet, kitchen, watchman shed, sinfl toilet reception and | restuurant in Survey No, 164
of village Scmabatim, Salcete Goa, which was in keeping with the applicable CRZ
Regulations.
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According 1o the Applicant he stuted that the said permission was challenged by
Colva Civie and Consumer Forum in Appeal No 132022{WZ) and Appeal No.
21/2022¢W7) before the Hon'ble NGT, and by common Tudgment and Order dated
2R/04/2022 the Hon'ble NGT quashed and set aside the permission only on the limited
gromied that ot the time of giving permission, GCAMA had not considered the Beach
Carmrving Capacity ol Colva Beuch as indicated in the beach ctirrying capacity report
wceepted by GUZMA, The permission was nol set aside on any other count. In fact the
Hon'ble NGT has specifically observed that there 15 no sand dune in the subject property.
and in terms of the CRZ Notification, permission could be granted by -the GCZMA i the
said property. In the said Order company was given liberty 10 approach GCZMA agnin
for maising of temporary huts and it was further observed that in such & case the
appheaton shall be considered m hght of the Beach Carrying Copaesty on the date of ns
considetation [n wrms of the observation made by the Hon'ble NGT and in pursuance 1o
the liberty granted by the Hon'ble NG, company hereby liles the application for
approval of 10 Wooden Cottages, | Shack/Restuurant, toiler, kitchen, watchman shed,
stofT toiler reception and | restuurant in Sorvey No. 164 of village Sernabatim. Salcete -

Cioa an the same terms as spught for in the previous approval,

According to the Applicant he stated that the limited issue for conmiderntion 15
whether the proposcd cotistruction is within the Beach Carrying Capacity ol Village
Semabatim at the date of the application, and based on the some GCZMA can consider

grant of approval,
Proceeding: Complainant absent Respondent absent,

Decision: The Authority poasted the matter on 11/07/2024 at 3.30p.m.

Case 2.31

To_decide on_the Complaint from Adv.H.D.Naik through his client  Mr. Jose
Rodrigues Ko 445/A, Marra, Pilerne Bardez Goa and  Prakash Bandodkar R/o

3931 Marrn, Pilerne Bardez Goa with  regards 1o illegal  construction  of
tial villas in Sy.No 4076, 12 and_41/6 of Marra Village, Bardez Goa

Back ground: The Office of the Goa Coastal Zone Management Authority i in receipt
of complaim dated 14072023 from Adv.HLIDNaik through his cliemt Mr. Jose
Rodrigues Rlo 445/A, Marm, Pilerne Bardez Goa and  Prakash Bandodkar R/o 39371
Marra. Pilerne Bordez Gon with regords 1o illegal construction ol residential villas in
Sv.No 4076, 12 ond 41/6 of Murrg Village. Bardez Gou. The same has been verified by
the Engincer and Ficld Survevor attached 1o this office and submitied the report.

fore, w
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That upon close perusal of the suid report the following alleged gross

illegul construction resulting violation of CRZ Notification 2011 was observed:

| Mame of the Party alleged | Survey N/ | Type ol | Dittance from HTL
, ymlator A Village | Commurionjectivity |
M3 Models Cormnictumn v Nedbsal | Comststion ol 10 Nes | Within Mangrove Buffer Zone.

Pvibad, T° Mook, K - Mama Village. | RCC G4 1 Vil
Mansion, Behmd Goa Pharmacy | Bardes Goa, | Onthe Easiem Side of
Collgge. St lnes Paia)) Gos ‘ the Sy mo 418 e exis
i Ml whidh o dimder
repais b R cemen),
Oriithe  mombern side of
ihe: pruperts thome exbst
e PECMANENT SIPUCT e
wihil G1sbeitl rifling
Ut tho southem side ot
bk Pock permanemi
Iremseiery stimwiime swlily Gl
shect

Aren i Tked with red
vy i |

Southern bovndary of  the
property. s compinmaded

L wille retaining wall

The Authority issucd Show Cause Notice to the Respondent and directed 1o remain

present Tor a petsonal hearing on 1 1/06/2024 at 3. 30p.m.

Proceeding Adv for Complainunt present Adv for Respondent present. Both the
parties stated that they have not received the copy of the Site Inspection Report

Decision: The Authority directed the parties to collect the copy of the Report and
posted the matters on 11/07/2024.

Case No 2.32
Todecide on the Complaint duted 22/02/2024 from Mr. Armando Serrao.

Background: The Office of the Gos Cosstal Zone Management Authority is fn receipt
of complaint dated 22/0272024 from Mr. Armando Serrao, Rio H.No 192/1, 3" Ward,
Colva, Salcete Goa, Mr. John Cotn, R'o  H.Ned9. Gandaulim, Colva, Salcete Goa, Mr.
Anthony Rodrigues Rio FL.No 392, 4 Ward, Colva, Salcete Goa with regards to illegal
construction of RCC wall tn Sy.No 36/, 56/10 and 56/12 of willuge Colvi, Salcelc
Taluka. The sume has been verified by the Engineer and Field Surveyor attached to this
Office and submitted the repont. That upon close perusal of the said repon the following

allesed gross illegnl construction resulting violwtiion of CRZ Notification 201) was

ohserved:

Name of the Partv/alleged | Survey No, _ Twpe of Distance from HTL
violator "Willage Construction/setivity

I.Villuge Panchavat of | Sy.No There exists a | Within CRZ T11{200-500
Colvi, 36/9. 36710 | rewinmg wall. from H1T'L)

2. Commutiidade of und 56712 There exists o
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Colva.

| 1 The Executive
Engmeer-XVIL

LEngineer,

Aquem,
Suleete- Croa.

Office of the Executive

Flectricity Department,

['af village

Colva,
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Culvert.

Electric poles arc
motnted on the
retaining wall snd
the same ure
connected with
electrieal wires and
electrical fixtures.
Land flling is also
observed on the
‘hath side of

retiring wall,

Ree loncing poles

are eregled il site. |

The Authority issued Show Cpuse Notice to the Respondent and directed o remain

present for a personal hearing on 1062024 at 3. 30p.m,
Proceeding: Complainant absent. Respondent absent

Decision: The Authority posted the matter on 04/07/2024 a1 3.30p.m.

+ N

To decide on the Complaints dated 22/12/2022 and  18/03/2024 from River

Navigation Department.

Background: The Office of the Goa Coastal Zone Management Authority is m

receipt of complaints dated 2271272023 and  18/03/2024 from River Navigation

Department , Betim Goa and office of Dyv. Town Planner, Town and  Country

Planning Department, Bicholim /Sattari, Taluka with regards to construction of

shopfhouse on the road next to the ferry ramp at Naroa in Sy No 4821 of

village Narao.

A Joint site inspection was carried out on 280372024, That upan close perusal of

the suid report the following alleged gross illegal construction resulting vialation of
CRZ Notification 2011 was observed:

sinbatar
Mr Diveshy Manideekir |

" Name of the Pmy;nlltgnf'

]

Survoy Wi, Tvpw ol | Mistance Trom HTI
Vittage _ Compuotjonioctivity | ——
e S Y Thisre oxeid i luterite | CRS U riesr NIBZ
villag Miioa msonry atfuctuie with AlTecticd by miangroves boifi
Thicholim infuka; G0 oot roalling ol iire | gone
0 TR BN
belinys o Mellaveth
- Mandrelcar and nims
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Hestaasant .

andder the npme sty le |
“Yiflse Aar & ‘

Phe Authority issued Show Couse Notiee 10 the Respondent and directed 1o remain
present for @ personnl hearing on | 17062024 gt 3 30p.m.

Proceeding: Complainant absent . Respondent present. The Respondent
sought for fime.

Decision The Authority posted the matter on 04/407/2024 at 3.30p.m.

Case No 2.34
To decide on the Complaint dated 05/0582023 from Ms, Muaria Alba Sequeira and
Mr. Samir Vaigankar, R/o Siolim Bardez Goa

Background: The Office of the Goa Coastal Zone Managemen Auwthority isin receipt

o complaint dated 057052023 from Ms. Mari Alba Sequeira and Mr, Samir Vaigankar,
Ko Siolim Bardez Goa with regards 1o destruction of mangroves and land  flling in
Sy.No 3212 of Siolim willage.  The same has been verified by the Engineer and Field

Survevor sttuched o this and submitted the report.

Ihat upon close perusil of the said repont the following alleged gross illegal construction

resulting violation of CRZ Notification 201 1 was observed:

| Name of the Party/alleped | Survey No. ' Type ol Distance from 1T

| violator |UWillage | Constructionactivity |
Me. Patrick Fetnatides, Rio | Sy.No The aren has been Within River NDZ arc
Alrament, Vaddy, Sialim 212of levelled with extemal | and CRZ-IA
Bardez Gou Siolim muod und  sime s
village filled with lnterite
rubble

[hete were (ress Been
fell for an approx.
areh of SE.O0m x
15.00m & 20.00m x
B

The Authority issued Show Cluse Notice to the Respondent and directed to remain
present for a persanal hearing on | 062024 a1 3.30p,m.

Proceeding: Complainant absent Respondent absent.

Decision: The Authority posted the matter an 04/07/2024 at 3.30p.m.

Case No 2.35

To decide on the Compl

.
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Background: The Office of the Goa Coastal Zone Management Authority s in receipt
of complaint dated  13/1072023 from Mr. Mariano LA, De Araujo and others Rio 1 Np
1490 Cabesa. Santo Cruz. Fiswadi Gon with regards 10 construction and waste filing
in low Iving khazan land in Calspur vitlage carried owl village Panchaym of St Croz.
The same has been verified by the Engineer and Field Survevor attached 1o this office

and submitted the report.

That upen close perusal of the said report the following alleged gross illegal construction

resulting violation of CRZ Notification 201 1 was observed:

‘Nameofthe | Sarvey Moo/ Village | Type of Comstractian | Distanes from HTL
Panwialleged violabo: arthwiiy |
Villape Tanciayme of | 5y Taa 37071-A; 3322A,71- Filting of ved ooy sail | Within Khazan :
S Crur AT, [ 3AL A il |k

Culapur Village Tivwadi Gog

The Authority issued Show Cause Notice o the Respondent and directed to remain
present for a personal hearing on 11062024 w 3 30p.m.

Proceeding: Complainant present Respondent present. Adv Amonkar present on
behall of the Village Panchayat. He stated that he has conversion sand to the
property and stated that the property does not fall in Khazan Land and sought time
to file reply.

Decision: The Authority granted time and directed the Respondent mainly to satisfy
the Authority that the area does not fall in Khazan Land and posted the matter on
TOTZ024 at 3.30p.m

Case No 236
To decide on the Complaint dated 2904/2024 from Atmarnm Digamber Gadekar.

Background: The Office of the Goa Coeastal Zone Management Authority 1s in receipt
of complaint dated  20/04/2024 [rom  Atmaram Digamber  GadekarR/'o  HNo 528,
Canca, Bandh . Post Parrs Maopusa Bardes Goa against Mr. Shiral Sowza Monteiro R/o
Rui-Siolim Barder Goa for  constructing o G+ building  and  therehy illegally
transferred the same 1o lssa Vibe Hospitality Private Limited.

That wpon close perusal of the said report the following alleged gross illegal construction
resulting violation of CRZ Netification 2011 was observed:

| Naime of the Party/alleged vivlator T Survey No. | | Typeal | Pistance from

f Villuge | Comstraction/activity i |
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- oo | the premises octupant

9 R

I Mr. Shirl Souzs Montelro R'o Rai- | Sy.No 1687 Construction of G| | Wirhin Wi/
Siolim/ Bardex Cioa, Bullding

2 Vo Vibe Howpimmlity Private Limited.

Ihe Authorty issued Show Cause Notice to the Respondent and directed to remain
present lor a personal hewring on 110672024 a1 3.30p.m.
Proceeding: Complainant absent The Respondent absent.

Decision: The Authority posted the matter on 11/07/2024 at 3.30p.m.

Case No 2.37

To decide Complaint  dated 22/12/2023 from White Raj  Resori, C401, Ruby
Residency, Chaudi, Canacona South Goa, 403702

Background: The Office of the Goa Constal Zone Management Awhority is in receipt
ol compluint  dated 2271272023 [rom White Raoj  Resort. C401, Ruby  Residency.

Chaudi, Canicona South Goa, 403702 with regards 1o illegal construction in Sy No
801 of village Nagarcem Palolem carmied out by Sahil Sharma and  Megha Madan
(Sushi Calé) R0 Nogarcem Palolem.  The same has beet verified by the Engineer ind
Field Surveyor attached 1o this office and submitied the repon.

Phat upon close perusal of the said repon the following alleged gross illegul construction

resulting violation of CRZ Nouficanon 2011 was observed:

Sr. | Name of owner! pliseryvation Gndimges uf loco . P.S Reading

Teniparary inctal Mbricated shed with | (57 01404
permunenl  parapet walls, consist of
Gl sheet ooling supported op Gl | T4 148447
stcel pipes erccted o0 8 permanent
| plinth.

Mr, Sahil Sharma

I | Sushi Cafe Miss, Megha Madan

¥

I Authority issucd Show Cause Notice 1o the Respondent and directed 1o remain

present for g personal heanng on | 0672024 at 3.50p.m.

Proceeding: Complainant absent. Respondent present and sought for time to file
reply

Decision:. The Autherity posted the matter on 04/07/2024 at 3.3 p.m.

Item No. 2

To decide on the proposal

Cuse No. 2.1

NOC far re-construction of existing house on plot _bearing Sv.No 302/7-A of Siolim
Villuge of Barder Tuluka.

The Office of the GCZMA is in receipt of an spplication dated 200022024{rom M.
Lourenco Severiano D' Sowzn, with regarids 1o NOC for re-construction of existing house
on plot bearing Sy No.3027-A of Siolim Village of Bardez Toluka.
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Site Inspection Repori: The suid site was Inspected by Dr. Sushum 5. Naik (Expen
Member, GCZMA), Mr. Austin Barreto {Engineer, GCZMAL  Mr. Balkrishna Surlskar
(Field Surveyor, GC/ZMA)

i) Name of the Applicant: Mr, [ ourenco Severiano 1 Sowen
iiyDate of the Application:20/022024
i} Application for: NOC for re-construction of existing house on plot bearing
sy.no3027-A of Siolim Village of Bardes Taluka.
vy Date of construction based on the documents: NA
v) Date of Inspection: 05042023
vi) Name of the Official / Expert Member, GCZMA:
1) Dr. Sushant 8. Naik (Expernt Member, GC/ZAMA)
2) Mr. Austin Barreto (Engineer, GCZMA)
1) Mr. Balkrishna Surlakar (Ficld Surveyor. GCZMA)
vit)  Name of the Parties Present:iMr Selwsvn Fernandes  (Representitive of
Applicant)
viil)  Location of the alleged violation:NA

Sy, No, : 3027-A  Village: Siolim Taluka:Bardes
iv) Accessibility: P.W 1D ROAD
v) Distance from the HTL of River / Sea: Approx. 50 m from HTL as
per CZMIPO1]
vi) Classification of CRZ Area: River NDZ (CRZ-HT as per CZMIP2011)
vii) Existence of Sand dunes and its Heighi:NO
viii) Whether any lagoons, backwaters or other witer bodies exist in the plot: NO
ix) Existence of Vegetation. if anv:Yes. shrubs, trees
x) Plinth area of the structure: 150 sgant
xi) Nature of the structure: Permanent structure
xii) Height of the strocture: 8 80 m
xiii) Details of extension to the existing structure: NA
aiv) Approvals / NOCs issued by any other Department’s / Authorities:NA
Xv) Nature of vioktion if any, with regard 1o provisions of CRZ Notification
2011:NA
i) Whether the proposed constructions meet the CZMP Guidelines: -
avii) Conclusion / Recommendation:

The applicant has submitted an application for proposed re-construction ol existing house
in plot bearing sy.no.302/7-A situnted at Siolim Village of Border Talukn, Goa.

Observations:

I, The proposed site is locuted ot Vaddy of Siolim Village of Bardez Talukn
withproperty surveved under sy .no302/77-A. The proposed site bearing sy, no.30%7-
A of Siolim Village offardez Taluka hies within River NI e ORI as per
CAMP2011.

Fa

Arthe time ol inspection, it was mlirmed that there are two houses with g commaon

wall. As observed gh site there is a single strucfure with two separate entrances

&

ngavl-._(‘ =
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(photographs attached). The existing structure in sy.no 3027-A admeasuring 150,00

J

Sqam. partindly extends in sy 3007 sdmensuring 114,00 Sq.m. The structures
attached to cach other are constructed on permanent plinth covered with 1S M walls
with Mangalore tiles rooting

The Applicant informed that only the part of structure which belongs o Lourenco

Lad

Severino  'Souza will be demwolished and will reconstroct sccording to the
propased plan, The proposed reconstruction measures 95,65 sq.m.

4. The part of the structure is covered with RCC slab from the Southern Side with an
overhiead water mnk.

5. However, the existing structure is not depicted on the DSLR survey plan,

6. The proposed site is compounded with laterite stone masonry walls from all sides
abutting 1o Sy.n0.302/7 from the North and West side and 302/6 from South and
30372 from the East side respectively.

Details of the proposal:
As per lutest online computerized Form | and X1V name of following occupants ane
shown intabular column: -

' Sr.No, Sy.No. Sub-Div Occupant’s Area in
. Name as Per Form-1 and XIV | Sq. Mtrs.
| 3027-A |} Lotirenco Severfano 1'Souza | 300,00
L 2) Taru 1Y Souzn

The detuils of the proposed structure is mention below in tabular column:-

Sr.no. | Type of structure | Floor Reference I Total | Toml | NET
B.U, |urea FLOOR
A free of | AREA
| FAR | Area | % |
[ RESIDENTIAL | GROUND FLOOR | 95.65 N
MEZZANINE 1347 | 2413 [84.9 | 283
_FLOOR I L 19 I3 |
TOTAL 109.1 | 24.13 84.9 | 28.3 |
o -2 LI
_Total Plot Area | .EEH:I 00 Sq.m.
Area of Existing structure in Sy.po 3027 11 14.4 lHl Sq.m
Area of Existing structure in Sv. n0.3027-A 150,00 Sq).m.
(To be Demolished)
Total Area of Existing structure 264.00 Sq.m
l'mpmcd ::nwn:-d arca for Reconstruction 95,65 Sq.m.
[Total Built-Up Area 109,12 Sq.m.
Floor area-House Ground Floor | B4.99 Sq.m. |
FAR of Permissiblea33% - _199.00 Sq.m, |
_FAR Consumed 28.33% |
Recommendations:

L. The applicant is asked to submit substantinl proof 1o show that the structure exisied

prior to 1981, along with ownership documents.
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2 The spplicant has submitted o letter (Inward No. 448 dated 29/0472024) with the
following documents enclosed:

a) Electricity bill copy (Energizmtion date- 01/10/1982)

b} Sump tunk detnil drawing:
Sump Tank Size (internal dimensions in metres) - 1.30 x 250 x 150 (depth)
Sump Tank Capacity — 5625 Litres

¢)  Septic tank & Sook pit detail drawing

d)  Revised submission drawing

3. The applicant is asked to submit NOC of the adjacent house owner standing m Sy .no,
3027

4. The duthority may kindly deliberate and decide.

*The Inspection report i< encloded with
e Submissian DWG

e DSLR Survey Plan

 FVorm [ und X1V

e Site Fhotographs

Decision: The Authority after detailed discussion decided to approve the proposal

for Re-construction of existing house on plot  bearing Sy.No.302/7-A of Siolim
Village of Bardez Taluka

Case No. 2.2

Permission for ential Ho w Co [ in Sy.No. 163/3 of Cando
Village, Bardez Taluka.

The Office of the GCZMA is in receipt ol an application dated 300172020 From Ameeta
& Benedict Saldanha, 302, Mathins Plazn. 1R" June Road, Poanaji, with regirds (o
Permission for Residential House (New Construction) in Sy No. 16373 of Candolim

Village, Bardez Taluka

Site Inspection Report: The said site was inspecied by Miss. Bhargovi Kelkar (Engineer
GCAMA), Mr. Keshav Nalk (Engineer GCZMA), and Mr. Vighnesh Naik, (Ficld
Surveyor GOZMA)

1.  Name of Applicant: Amecin & Bencdict Saldunha

2. Date of the Application: 3070172020

3. Application for: Permission [or Reskdential House (New Construction) in
Sy.No, 16373 of Candolim Village, Bardez Taluka

4.  Date of Construction based on documents:-
5.  Date of Inspection: 25/] 172022

6. Name of Ufﬁcinw/qxpcﬂ Member GOZMA:

| < E Page 83 0f 119
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.. Miss Bhargavi Kelkar, (Engineer GCZMA)
He Mr. Keshav Naik{ Engineer GCZMA)
i Mt Vighnesh Naik, (Field Survevor GCZMA)
7. Name of the Parties present: Mr. Rohan Kudnekar (Repre. of Applicant)

8. Location of the proposed struclure:
Sy.No: 163 Sub.Div.No:d  Village: Candolim Talukn:Barder

9. Accessibility: By PWD road.

10. Distance from HTL of River/Sea: The plot is at a distance of approx. 363M,
from to HTL as per CAMP 2011

1. Classification of CRZ area: The plot falls fully in CRZ (200m-300m) as per
CEMP 2011

12. Existence of Sand dunes and its height: No

13. Whether any lagoons, backwater or other water bodies exist in the plot: No

14, Existence of vegetation, il any: Yes,

15. Plinth area of the structare/nlleged violation: NA

16, Nature of the structure: Permanent structure

17, Height of the structare: 9.00mtr

18, Details of the extension to the existing structure: N.A

19, Approvals/ NOC's ssued by any other departments/Authority: No

20, Nature of violation if any, with regard to provisions of CRZ Notification:

21. Whether the proposed construction meet the CZMP guidelines:
Conclusion/Recommendation:

The property bearing Survey no. 1633 of Candolim Villige Bardez waluka Galls fully
within CRZ I (200M-300M) as per CAMP 2011

As per Form | & XIV. the total area of Survey No. 1633 of Candolim Villuge Rarder
tluka Goa is 62500 Sq.m. ond the total ares of the structure as per Form 1 & XIV s
150sg.m. The said structure is reflested on Survey plan. As noticed at the time of
inspection their exist B.C.C (G # 1) structure.

Ihe area of the proposed construction is |87 Sgmtr. The area of the ground Roor is
93.75sq.mir and the area of the first Moor is 93.73squmir. The wotal F.AR. consumed is
30% us per the plan submited by the applican.

Decision: The Authority after detailed discussion decided 1o defer the proposal,

C o .

Permission for Residentinl House (New Construction) in Sy.No. 163/5 of Candolim
Village, Bardez Taluka.
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The Office of the GCZMA is in receipt of an application doted 28/01/2020from Amecty
& Repedict Saldonha, 302, Muathias Plaza, 187 June Road, Pannji, with regards
Permission for Residentinl House (New Construction) in Sy Noo 1635 ol Candolim

Village. Bardez Taluka.

Site Inspection Report: The said site was inspeoted by Miss. Bhargavi Kelkor (Engineer
GCZMA) Mr. Keshav Naik (Engineer GCZMA), and Mr. Vighnesh Naik. (Field
Surveyor GCZMAY)

I. Name of the Applicant: Mrs. Ameeta Beénediet Saldanha

2 Date of the Application; 22012020

X, Application for: Permission for Reswdentinl House (New Construction )

4. Date of construction based on the documents: N A-

& Date of Inspection: 251 12022

6, Name of the OMicial/Expert Member, GCZMA:
i Miss. Dhargavi Kelkar Engineer, GOC/MA
i Mr.Keshiav Naik, Engineer,GUZMA
i, Mr. Vighnesh Nuik, Field Survevor, GUZMA

7.Name of the Parties Present: Mr.Rohan Kudnekart Representative of Applicant)

8. Location of the Proposced application:
Sv.No: 163/5Village: CandolimTaluka: Bardes

9. Acecessibility: By P.W.D road

10. Distance from the HTL of River/Sea: Approx.403mir from HTL as per CZMP 2011
11, Classification of CRZ Arca: CRZ 111 (200-300mtr) as per CZMP 20] |

12, Existence of Sund dunes and its Height: No

13 Whether any lagoons, backwaters or other water bodies exist in the ploiz No
14, Existence of Vegetation, il any: No

15, Plinth area of the structure / alleged violation:

16, Nature of the structure: Permument Struciure

17. Height of the strueture: 9 D00mtr

18. Detuils of exteénsion to the existing structure:- N A

19, Approvals/NOC's issued by any other Depariment's £ Authorities: No

20, Nature of violation H'_‘n-_u}', with regard to provisions of CRZ Notification2011:
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21. Whether the proposed construction meet the CZMP Guidelines: -
11, Conclusion / Recommendation:

The survey number 165/5 of Candolim village falls in CRZ 1 (200-500mir) the proposal

i for construction of residential house G+1 and compound wall in the property. The
property admensures $00sg.mir. The wial covered aren of the proposed building s
IO IRsy.mir with 9.00mir heightpropesed ground Noor ares is 85.91sq.mir and total

first floor area 15 4017 squmin totel Toor area is 126,08s5g.mtr FAR consumed is 31.50%

Ihe total length of proposed compound wall is 88.92 run mitr with height 1.50mir with

0.3mir 0. 3mir laterite piltar in between the 0.2mitr thick compound wall,

Decision: The Authority after detailed discussion decided 1o defer the proposal,

Case No, 1.4
Clearance for Proposed Re-Construction (H.No. 7/135) in Survey. No. 36/9(Part),

MNagorcem-Palolem Village, Canacona Taluka-Goa.

The Office of the GUZMA s in receipt of an application dated 14022024 From Mrs,
Sifora De’souza alias Marta Sifora De’souza, with regards 1o Clearnnee. for Propased Re-
Construction {(HL.No. 7135) in Survey. No. 36/9(Pan), Nagorcem-Palolem Village,
Canacona Faluka-Goa,

Site _Inspection Report: The suid site was inspected by Shri. Ganesh Velip, Expen
Member GUZMA, Shri. Tejos G Nmik, Epgineer GCZMA, Shri. Gorakh Tuenker. Field
Surveyvor GCZMA

1) Name of the Applicant: Mrs, Sifora De'souza alins Marta Sifora De’sowea, HNo,
T35, Patnem. Canacona=Croa.
1) Date of the Application: 14/022024
11 Application for: Clearance for Proposed Re-Construction (FL.No. 7/135) in Survey.
N, 6/ Part), Nagarcem-Palolem Vilinge, Canacona Taluka-CGoa,

IV) Date of Construction Based on the Docauments: NA.

V) Date of Inspection: (040372024,

VI) Name of the OfMicial / Expert Member, GCZMA:

1) Shri. Ganesh Velip, Expent Member GCZMA,
2) Shri. Tejas G, Nak. Engincer (GCZMA),
3) Shri. Gornkh Tuenker, Field Survevor (GCZMA),
Vi) Name of the Parties Present: Mrs, Siforn e’ Souza. (Applicant )
VI Location of the Proposed Site: Survey No: 364 (Par) Village: Nagorcem-
Palolem Taluka: Canncona,

IX) Accessibility: Beach Access Road,

X) Distance from the HTL of River / Sea: The proposed site in land bearing survey
Nod6/9(part) is at a distnce of 22 melres approximotely lrom HTL as per
CAMP20 L.

X1) Classification of CRZ Aren: CRZ lund wurd ol HITL. CRZTI as per CZMP 201 1.

X Existence of Sand Dunes and its Heighi: No,
X Whether any Lagoons, Backwaters or other Water Bodies Existin the Plot:
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N,
XIV) Existence of Vegetation, if any: Coconut Trees,
XV)  Plinth Arca of the Structure/ Alleged Violation: NA.
XV Nature of the Structure: Permanent Structure (Gul B FD,
XVII) Height of the Proposed Structure: 6 Ometets from the Ground Level.
NV Details of Extension to the Existing Structure: ves.
NIN) Approvals/NOCT s issued by any other Department’s/ Authorities: MO
XX) NatureolViolationifany.withRegardioProvisionsolCRZNotification 200 1:NAL
XXT) Whether the proposed construction meet the CZMP Guidelines: No

The Detils/Findings of Site Inspection are as Follows:-
1) The applicant Mes Sifora DeSouza hus atached sale deed copy ol the plol

360 Part) in which the said property is i the name of Sira Joaquim D"Souwza and
tital arca is appearing as “3018 sq.m™ so therelore, it is to be noted that the said
plot 36/9%part) doex not belong to the applicant.

2) The applicant has attoched house tax recelpt from Canacond muanicipal council,
Canncona Gioa for the house no. 77E35 of linancial vear.

3 The applicant has submited form | & XIV for the plof 369 in which the total arca is
appearing g3 1581 Sqm. Whereas it is:seen that on sile deed the area appears to be
018 sg.m the arca in sale deed is more than arca i the Form [&XTV. The applicant
has attached & letler stisting thit there is 4 case pending belore the inspector of survey
and land records reganding correction of the arca appearing in the form [&XIV with
case No. PICAN/12-23-255 and same is fixed onl1 6042024, The applicant has to
submit eorrected copy belore the authority.

4) As idemtibicd st loco, the survey no36/9 falls in CRZ 1 as per CZMP 2011,

§) The bearing survey no369 (part) plot exists permangnt structures,

6) During the site mspection plot 369 (part) is bounded with permmmem compound wall
in North <ide. South side, Fast side,

7y As per Form 1&XIV in Sy, No 3609 the approx. arca in Class “a’ = 64sg.m. The (otal
Arca of the plot appearing 1581.00 sqm. The structure to be taken  for
reconstruction is appearmg on DSLR survey plan. The arca of the proposed
reconstruction structure o be taken up us measured in the DSLR Survey plan (Sy.
MNo 36/9) is approximately 12m x 8m which is 96 sg.m,

8) Arca Statement of Drawing submitted by the applicant areas follows:

a) Arcaof plor =+ 301800 squm (Form | & X1V the aren is not appearing)
b) Propused Ground Door area = 100 sg.m
Proposed First floor area = 100 sgqum
Totul Aren ~ 200 sq.m
FAR=6.62% (FAR is calculated on basis of plo arca 3018.00 sg.m. but on Form
I & XIV the said area is not appearing)

Conclusion/Recommendation: - 4y = %}
Py /"
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1 As dentified the survey. No 364 falls in CRZ land word of HIT1.- CRZ 11

2} The applicant Mrs Sifora De"Soura has attnched sale deed copy of the plot
J60¢Part) in which the sald propeny is in the name of Sira Joaquim
1'Sonza and tolul arca is appearmg as “3018 sq.m™so therefore, it is to be

noted thut the said plot 360/% part) does not belong to the applicant.

31 The applicam 1o submit septic wnk &soak pit detnil drawings. further
setbacks Tor the proposed structure 1o be mentioned on the site plan.

4) The apphicanmt has submitted form | & XIV for the plot 36/9 for which the
total ares of the plot is appearing as 1581 Sqm. However; it is to be noted
that the =sale deed submitted by the upplicam for the plot 36/9 the wotal plot
arep appears w8 “301R sq.m"” the arca in the sale deed is more than the aréa in
the form 1&XIV therefore the applicant has 10 clanify the sume before the
authority amd submit the correcied copy before tking the NOC, The
gpplicam hoas attoched a letter stating thut there is o case which is pending
before the inspector of survey and land reconds regarding correction of the
area appeanng in form I&XIV with case No. PICAN/12-23-255 and same is
fixed on 16042024, Therefore applicant needs to submit final comected copy
1o the authority.

51 As per Form I&XIV in Sv. No 36/9 the approx. area in Class "a’ = 6dsq.m,
T he total Area of the plot appearing = 158 .00 sq.m,

6)  As per the proposed reconstruction plan submitted by the applicant, the plan
i for Getl house hoving o winl height of 6m from ground level with Ree
slab, As per the area statement ol the proposed reconstruction plan the
applicant ks done the area caleulation bused on Moot arén ratio caleulation
hiowever the arca in the class “a™ in form I&XTY ares appears as “6dsq.m™.
From above lable 1 in observations ol loco the total existing area of

thestructure 15 196,92 sg.m,

The Proposal was discussed in 397" GCZMA Meeting held on 30/04/2024. The
Anthority upon going through the docwments fras observed that the applicant has got
no title docwmens as the property ix owned by Sira Joaguim D souze and the
application for re-construction of howse is made by Sifora De'souza and hence the
NOC of the owner of the property being a pre-requisite, the Authority decided 1o defer
the reguest made by the applicant,

The applicant vide letter dated 27/05/2024 submitted un Affidavit cum Na Objection
from Mrs. Sira De"Souza,
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Decision: The Authority after detailed discussion decided to approve the proposal
for Re-Construction (H.No. 7/135) in Survey. No. 36/%Part), Nagorcem-Palolem
Village, Canncona Taluka-Gou,

Caxe Np. 1.5

Permission for _erection _of temporary structure e huts and shack in property
bearing Sv. No. 48/6 of Village Varea, Salecte Taluka - Goa,

The Office of the GCZMA is in receipt of an application dated 050372024 from Mr,

Gregory Judy Fernandes, with regards 10 erection of temporary structure ¢ huts and

shack in property bearing Sv. No. 48/6 of Varca Village. Salcete Taluka - Goa

ri: The said site was inspected by MrGanesh Velip Expert
Member GCZMA Miss. Bhargavi Kelkar Engineer. GCZMA
1. Name of the Applicant: Mr.Gregory Judy Fernandes
2, Date of the Application: 150372024
3. Application for: Permission for erection ol temporary structure/hits and shack
4. Dute of construction based on the documents: N A-
5. Dute of Inspection: 200032024
6. Name of the Official / Expert Member, GCZMA: Mr.Ganesh Velip Fxpert Member

GUAMA Miss. Bhargavi Kelkar Fngineer, GCZMA

7. Name of the Parties Present: Mr. Gregory Judy Fernundes { Applicant)
8. Location of the Proposced application:
Sv.No: 486 Village: Varcy Taluka: Salcete
9, Accessibility: By rood
10 Distanee from the HTL of River/Sea: Plot touching the HT1 us per CZMP 201 |
11. Classification of CRZ Aren: puartly talls in CRZ TH{river NDZ) as per CZMP 2011
12, Existence of Sand dunes and its Height: No
13, Whether any lsgoons, backwaters or other water bodies exist in the plot: No
14. Existence of Vegetation, if any: ves (coconul plantation)
15, Plinth area of the structure / alleged violation:
16. Nature of the structure: Temporary
17. Height of structure :height of huts 4.00mur Height of shack 4. 50mur
18, Details of extension to the existing structure:- N.A
19, Approvals/NOCs issued by uny other Department’s / Authorities: No
20, Nature of violation if any, with regard to provisions of CRZ Notification 2011:
21. Whether the proposed construction meet the CZMP Guidelines:
22. Conclusion / Recommendation:
The property bearing sy no ARG of villoge Varca falls in CRZ 11 (river NDZ) us per
CAMP 2001 with total plot area 2150 squmte, The proposal s for erection of temporary
structureshuts ( Bnos) of size 4. 50mir X 6.50mtr with attnched toiler block of size 2.7 0mur
X 1.50mir and shack (Inos) of size 6. 00mtr X12.00mtr in the property. As per the plan
submitted the applicunt has alsa proposed for swimming pool of size 4.00mir X 9.00mur.
The il ares of the proposed temporany Bnos ol huts and Inos of shack is 338 4 sq.mir
und of swimming pool 36.00sg.mic.consuming total of T7.41% of FAR, The applicant hos
slso proposed for the cantilever platfomm of width 2.70mitr of leagth 42.%0mir.
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The proposal was discassed in 194" GCZMA Mecting held on 180472024, The
Authority after detailed discussion decided 1o approve the proposal for erection of >
lemparary structure i huts and shack in property bearing Sy. No. 486 of Village

Varca, Salcete Taluka - Goa,

Now, this office 5 in receipt of on application dated 291052024 from the Project
Proponent for additional permission for wemporary deck and tlemporary swimming pool in

property bearing Sv. No. 486 ol Varca Villige, Salecte Taluka - Goa.

Decision: The Authority after detailed discussion decided to approve the proposal
for erection of temporary structure e Hots and Shack, temporary deck and
fabricated swimming pool in property bearing Sv. No. 48/6 of Village Varca, Sulecte
Taluka - Goa.

Case No. L6

NOC for construction of residentinl bungalow in Sy. Neo, 127/1 of Candolim Village,
Bardez Taluka.

The Office of the GCZMA is in receipt of un application dited 127042023 from Mr.
Manohar Paralekar, with regards 10 NOC for construction of restdential bungalow in Sy,
No. 12771 of Candohm Village, Bardez Talukn.

Site Inspection Report: The said site was mspected by Miss Bhargavi Kelkar (Engineer
GCZMA). Miss Siddhi Morajkar (Field Survevor GCZMA)

i, Name of Applicant :Mr.Manohar Parulekar

il Dute of the Application: 120472023

iil.  Application for: NOC for copstruction of residential bungalow in Sy, No. 127/1 of
Candolim Village, Barder Taluka,

iv. Date of Construction based on documenis:-
v.  Dure of Inspection: 02/06/2023

vi.  Name of Officials/Expert Member GCZMA: Miss Bhargavi Kelkur, Engineer
GCZMA. Miss. Siddhi Morajkar field Surveyor GCZMA

vii.  Name of the Parties present: Mr.Manohar Parulckar - Applicant

viii.  Location of the proposed structure:
Sy.No: 12771 Village: Candolim Taluka: Barders

ix. Distance from HTL of River/Sem: 375 mir approx. from T as per CZMP 2011

x. Classifieation of CRZ aren: The survey number does falls in CRZ 1T nrea berween
200-500mir as per CZMP 2011,

sl Existence of Sand dunes in the property and its helght: No
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xii. Whether any Ingoons, backwater or other water bodies exist in the plot: Yes
xiii. Existence of vegetation, if any: No
xiv. Plinth area of existing/proposed structure: 375 sgomir as per form | & XTIV
xv. Nature of the structure: Permanent
avi. Helght of the strocture: 6.45mir
wvil. Details of the extension to the existing structure:
wviil.  Approvals/ NOC's issued by any other departments’ Authority: No
xix. Nature of violation if any, with regard to provisions of CRZ Notification:
xx. Whether the proposed constroction meet the CZMP guidelines: Yes

Conclusion/Recommendation:

The survey number 127/1 of village Candolim falls in CRZ T between 200~ S00mir s

per CZMP 2011, The proposal is for reconstruction of old existing house and swimming

pool. As per the submined drawing by the applicant the proposal is for reconstruction of
182,748y mtr G+1 RCC structure, Ak noticed during the time of lnspection tha the

existing structure is douhle helght, The proposed reconstruction is propesed by keeping

Imir set back to the survey botmdary .

The size of the swimming pool 28 00sq.mtr with 1.20mir maximum depth

The proposal was discussed in 389" GCZMA Meeting held on 07/032024. The
Authorite after detailed discussion decided to call upon the Project Proponent to revise
the plans by limiting himself to 33% FSI,

Vide Jetter dated 22/05/2024, the applicant has submitted clarification on its project
propasal,

Pecision: The Authority after detailed discussion decided to approve the proposal

for Construction of residential bungalow in Sy. No. 127/1 of Candolim Village,
Burdez Taluka.

Cawe No. 1.7

O o Reconstruction of floor of the existing residential house

and addition of first Moor, compound wall and gate in Sy.No. 84/5-B of Nagorcem-
Palolem, Canacona - Goa.

Ihe office of GCZMA is m receipt of application dated: 07/07/2023 from Mr. Kanishk
Bhandari with regards NOC for proposed Reconstruction of ground floor of the existing
restdential house and addition of lirst floor, compound wall and gate in Sy No. 84/5-8 of
Nagorcem-Palelem. Canacona - Goa.

Site eetio ort: The siid site was inspected by Shree S, Pawooskar
(Enge.GCZMA) Balakrishna Suriakar (.S GCAMA)

i) Name of the Applicant: Mr. Kanishk Bhandars

ii) Date of the Applieation: 07072023

i) Application lor: HH{:FEH proposed reconstruction of ground loor of the existing
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residential house and addimon of first Noor. compound wall and gate in Sy.No. 84/5-18
of Nagorcem-Palolem.

iviDate of Inspection: 30/UR2023

v) Name of the Official / Expert Member, GCZMA:

1) Shree 5. Pawooskar (Engp.GCZMA)
2) Balnknishna Surlakar (F.8 GCZMA)
vi)Name of the Parties Present: Mr. Surendrn Komarpant (Representative of Applicant)
vii) Location: Sy. No: 84'5-B  Village: Magorcem-Palolem Taluka: Canacons.
viii) Accessibibiny: PWE rowd,
ix) Distance from the HTL of River / Sea: 350m from HTL ol Se

x) Classification of CRZ Aren: CRZ - 1 ns per CZMP (201 1)

vi) Existence of Sand dunes and its Height: NO.

xii) Whether any lagoons, buckwaters or other water bodies exist in the plot:NO

i) Existence of Vegetation, if any: NO).

xiv) Plinth arca of the structure £ alleged violation: NA.

) Nature of the structure: Permanent Structure.

avi) Height of the structure: 9 Omitrs,

avii) Details of extension (o the existing structure: NA

aviii) Approvals / NOC's issued by any other Department’s / Authorities: NO

xix)Nature of violation if any, with regard to provisions of CRZ Notification 2011:

N

Conclusion /! Recommendation:

Ihe appheant Mr. Kanishk Bhandan has proposed reconstruction of existing residential

house in Survey no.84/5-B of Nagorcem-Palolem, Canscona Taluka,

Donng site inspection it was observed thut: -

) Propeny has Traditions] sccess

2) The site is in CRZ L is per CZMP 201

3) There exists an old dilapidated structure, with moof and certain portions of walls
collupsed.

4) The plinth of the structure mensures 12L00m in length and ®.20m in wadth.

5) The existing plinth is approximately at o distance of 80em from plot boundary on
south western side. he applicant has proposed to shift the plinth to maintain the
necessary setback

6) The 1otnl area of plot s 495sq.mirs, The area of existing plinth ix 9840 sq.mirs and
FAR consumed by existing plinth is 19.87%,

7y The new proposed aren js 109.72 sgmitrs and FAR consumed is 22.16%.

The proposal was discussed in 393" GCZMA Meeting held on 04/04/2024. “The
Austthority after detailed discussion  dectded to call the Project Proponemt for
Clarification on 167052024 ar 3.30p.m."

The proposal was agnin discussed in 399" GCZMA Meeting held on 16/05/2024,
“The Project Praponent was present for the hearing on 16/052024. However, he was
not in o position fo explain the queries raised with regards o the documents. He iy
granted an oppartunity to present his case. The Authority deferred the propasal for
wanl of documents to prove that the existing residential house is prior fo [991."
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The applicant vide lener duted 30/05/2024 submitted on Affidavit with regards 1o
demolition of existing structure and revised application for new  Construction of
residentinl house of ground Noor and first (Toor, compound wall and gae in Sy, No. 84/5-
B of Nagorcem - Palolem, Canacona - Goa

Decision: The Anthority upon yerifying the Coastal Zone Management Plan has
observed that the property in guestion is located in CRZ 11 area which is basically a
Municipality. As per the CRZ Notification, 2011 more importantly regularisation
S(11)(ii) buildings are permitted on the landward side of the existing and proposed
roads or existing authorised stroctures which are subject to Town and Country
Planning Regulations as modified from time to time except for the Floor Area Index
and Floor Area Ratio shall be as per the 1991 level. Accordingly, as per the Survey
Plan towards the western side of the property bearing Sv. No. 84/5-B there exists an
authorised structure located in property bearing Sy. No. 848 and B4/8-A. Thus
there being nn existing anthorised structure the construction proposed in the
property bearing Syv. No. 84/5-B which is affected by a bay would be outside
purview of CRZ Notification, 2011, as the NDZ for bays is Himtrs and the property
in question is located ar a distance of 350 mirs.

Case No. .8

NOC for Yacht Parking and Repair facility in River Zuari near village Xelvona,
South Goa.

The office of GCZMA istin receipt of application dated 13/10/2021 from Amin Ladak
with regards NOC forYacht Parking and Repair facility in River Zuari near village
Xelvona, South Goa,

Site_Inspection  Repori: The said site was  inspected by Amely  Gaonkar
(Enpg.GCZMA), Vignesh Naik (F.S GCZMA)
i) Name of the Applicant: Amin Ladok Consulting Engineers(9923777433)

it) Date of the Application: | 3710202

iii) Application for; Yacht Parking and Repair facility m River Zuar
iv) Date of construction bused on the documenis:-

v) Dite of Inspection: 011272021

vi) Name of the Official/Expert Member,GCZMA: 1) Vighnesh  Naik.Field
SurveyorGCZMA 23 Ameily Gaonkar, Engineer GCZMA

vii) Name of the Parties Present: Amiin Ladok, Consulting Engincers
Sy. No.:Adjacent to 38Village: ChandorTaluka: Salcete
Chalta No: I T.5 No.:Town:

iv) Accessibility: Through Sy ne 301 & 286 of Panchawili village vin vessel over niver
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v, Page 83 of 119



843

v) Distance from the HTL of River/Sea: with i niver CRZ IV B

vi) Classification of CRZ Area: CRZ IV R

vii) Existence of Sand dunes and its Height: NA

vill) Whether any lagoons, backwaters or other water bodies exist in the plot:
ix) Existence of Vegetation, ifany: NA

) Plinth area of the proposal: 7000 sg e

ai) Nature of the structure: Temporary siruclure

xii) Height of the structure: 20678m

xiii) Details of extension to the existing structure: NA

aiv) Approvale/ NOC's issued by any other Department’s / Authorities: No, Captains
of Ports have sought NOC from GCZMA,

awv ) Nature of viokation if any, with regard (o provisions of CRZ Notification 2011:
NA

xvi) Whether the proposed comnstruction meet the CZMP Guidelines; C/ZMP
Gudelings not yet finalised

avii) Conclusion / Recommendation: 1) The Site was inspected in presence of
Applicant und it wis noted thit the site falls in CRZ IV B as per CRZ notilication of
2001, Theére is no sccess to the site from lind, only acdess s vin vessel through River
Zuari from Sy.nos 301 & 286 of village Panchawadi Ponda taluka. The location of the
proposal is adjgcent o sy, no 38 of Chundor village of Salcete tluka. As per drmwing
submitted by the applicant they have proposed temporary steel piles in the niver suari us
foundation which will impact the Mow of rver Zuar hence it 15 advised o provide
tetniled ELA report. Accessibilty to the location is via vessel through jetty s Sv.nos 301
& 286 of village Panchawadi Ponda taluky hence NOC from the ownsers of the said
Survey nos shall be provided.

2) Water body being the jurisdiction of Captains of Ports. copy of NOC (il issued) miay

be communicated to Captisins ol Ports.

Decision: The Authority after detailed discussion decided to call the Project
Proponent for presentation,

C 0, 3.9
NOC Tor erection of temporary restaurant/shack in Sv. No. 96/31 of Reis-Magos,
Bardes-{on.

e Office of the GCZMA 15 m receipt of an appheation dated 05/06/2023 from Muriel
Dulgado.with regards o NOC for erection of temporary restiurnnt/shuck in Sy, No, 96/31
ol Reis-Mugos, Bardez-Goa,
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Site Inspection Report: The said site was inspected by Miss Bhargavi Kelkar Engincer
GCZMA, Mr.Sakhil Naik Field Surveyor GCZMA,

i, Name of Applicane: Muriel Dalgado
i Daite of the Application: 05062023

iii.  Application for: NOC for erection of temporary restaurant/shuck in Sy. No. 9631
of Reis-Magos, Bardez-Goa.

iv. Dale of Constroction biased oo documents:-
v.  Date of Inspection: 21072023

vi.  Name of Officials/Expert Member GCZMA: Miss Bhargavi Kelkar Engineer
GCZAMA Mr.Sakhil Naik Field Surveyor GCZMA

vii. Name of the Parties present: Mr. Alexandre Jagues (Representative of applicant)
viii,  Location of the proposed structure:
Sv.No: 96731 Villuge: Reis Magos Taluka: Barder

ix. Distance from HTL of River/Sea: Plot houndary falls in inter tidal zone as
per CZMP 2011

x. Classifieation of CRZ arvea: CRZ W river NDZ and CRZ IB (inter tidal) as
per CZMP 2011.

xi.  Existence of Sand dunes in the property and its height: No
vii.  Whether any lagoons, backwater or other water bodies exist in the plot: No
ai.  Existence of vegetation, il any: Yes.

xiv.  Plinth aren of existing/proposcd structure: 125 00sg.mir urea of the existing
structure ss per form | & XIV

v,  Nature of the structure: Temporury
xvi.  Helght of the structure: 4. 30mir of Shack/restaurant
avii.  Details of the extension to the existing struciure:
avii. Approvals/! NOCs issued by any other departments/Aothority: No
sin,  Nature of violation if any, with regard to provisions of CRZ Notification:
8. Whether the proposed constroction meet the CZMP guidelines: Yes
Conclusion/Recommendation:

The property bepring survey number Y631 of Reis Magos villoge Talls in CRZ 1 NI
and also falls in inter tidal zone CRZ 1B as per CZMP 201 |, The proposal is for erection

of temporary shack of size
“

@.00mte X10.00mtr with ridge height of 4.306mtr, There cxi%'
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one structure | the property with area 1 25.00sg.mir as for | &XIV The total area of the
plot is 1250sg.mir area of the temporary structure and the existing structure s

2250046, mir the FAR consunmed is 18% which is in permissible limil.

The Proposal was discussed in 387" GCZMA Mecting held on 27/02/2024. The
Authority after detailed discussion siated as Tollows:-

The profect proposed to be erected iy in imter-tidal zone and that is of G+1 sioeey. The
CRZ Natification, 201 Idoesn’t permit ercction of structures in inter-tidal zome and

hence the proposal in rejected as it is of G+1 ax well.

Vide letter duted 28/05/2024, The Project Proponent requested 1o verify the proposal as
the apphicant has not applied for the first floor

Decision: The Authority after detailed discussion decided to approve the proposal
for erection of temporary restaurnnt/shack in Sy. No, 96/31 of Reis-Magos, Bardez-
Caon.

Case No. 310

Proposed Construction of Residential house and compound wall in Sv. No. 291/5 of
Mundrem Village, Pernem-Goa.

Ihe Office of the GCZMA s 0 receipt of an application dated 18012024 from M,
Walter Fernandes with regards 1o Proposed Construction of Residentinl house and
compound wall in Sy. No, 291/5 of Mandrem Village. Permnem-Gon.

Site Inspection Report: The said site was inspected by Mrs. Radha Rao. (Expen
Member), Mr. Nehsl Devidas (Enge, GCZMA)L Mr. Sakhil Npik, Field Survevor,
(GUCAMA)

il Name of the Applicant: Mr. Walter Fernandes
i) Date of the Application: 18:0]/2024
iii} Application for: Proposed Construction of Residential house and compound wall in
Sy. No. 201/5 of  Mandrem Villuge, Pernem-Gioa,
vi) Dute of construction based on the documents: NA,
v) Date of Inspection: 02042024
vi) Name of the Official / Expert Member, GCLMA:
Mrs, Rudha Rao, (Expert Member),
Mr. Nehal Devidas (Engg, GCZMA),
Mr. Sukhil Nuik, Field Surveyor, (GCZMA)
vii) Name of the Parties Present: NIl
viii) Location: Sy, No: 2915 Village: Mandrem  Taluka: Pernem
i) Accessibility: By P.W.D. Road.
x) Distance from the HTL of River / Sea: approx ut b distance of 4 10m from 11
xi) Classification of CRZ Area: The propenty falls partly in CRZ-IN (200m-500m) as
per CZMP 2011
xit) Existence of Sand dunes and its height: No.
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xili) Whether any lagoons, backwaters or other water bodies exist in the plon: No.
xiv) Existence of Vegemation, if any: Presence of Wild Bushes and Cashew trees.

v ) Plinth aren of the structure: NA.

avi) Nature of the structure: Permanem

xvii) Height of the structure: 140 m

aviii) Detuils of extension to the existing structure: NA

xix) Approvals / NOC's issued by any other Department’s | Authorities: No.

x1) Nuture of violution if any, with regard to provisions of CRZ Notification 2011:
No

wxi) Whether the proposed construction meet the CZMP Guidelines: No.

xxii) ConclesionRecommendation:

The property in survey nos, 291/5 falls partly in CRZ-111 (200m-500m) as per
CZMP 2011, As per form T & XIV. in occupams column, name ol spplicant is appearing,
The total area of the plot is 877.00sqim.

AL the time of the inspection, it was observed that the plot is vacant and has few
wild bushes and cashew trees. Also, the lund profile is sloping in niature and applicant has
not produced contour plans.

As per the drawings attached to file, the proposed structure is stilt plus 2 [Toors
with sloping roof and n masonry compound will. The proposed wial built up area of
structure is SOR.63sqm and area lor FAR caleulation after deduction of Free of FAR areu
is 270 531sqgm (e 30.84%6) The proposed length of comipound wall is 122.06m and
height is 1.50m above ground.

Also, al the time of inspection. the applicant wits not present at loco. The contact
number given along with the application by the applicant was not contactable. The
inspection was proceeded with by identifving the sv. no. at loco.

Decision: The Authority after detailed discussion decided to reject the proposal for
Construction of Residentinl house and compound wall in Sy, No. 291/5 of Mandrem
Village, Pernem-Goa ns G+2 is not permissible,

Cose No. 3.1]

NOC for proposcd for residential building bearing Survey No. 693 and 69/4 of
Velsao village, Mormugao Taluka.

The Office of the GUZMA 18 i receipt of an application dated 0771 B2023 from Mrs.
Antonieta Percira Dins and Mr. Morcus Dias, with regacds to NOC for propuised Tor
residential building bearing Survey No. 693 and 694 of Velsao village. Mormugao
Taluka.

Site_Inspection Report: The sad sitc was mspected by Mrs. Roadha Roo (Expert
Member, GCZMA) Miss. Bhargavi Kelkir (Env, Assistant), Miss, Siddhi Morgkar Field
Survevor GCZMA

L.Name of the Applicant: Mrs. Antonicta Pereira Dias and Mr, Marcus [ias

2. Dute of the Application: 07/11.2023

3. Application for: Plot propoged for residential building bearing Survey No. 69/3 and

694 of Velsao village E oo %’.

&
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4. Date of construction hased on the documents: N.A

5. Date of Inspection: 05/032024

6. Name of the Official / Expert Member, GCZMA: Mrs, Radha Roo (Expert Member,
GCZMA) Miss. Bhargavi Kelkar (Fnv. Assistant), Miss. Siddhi Morajkar Field
Surveyor GCZAMA

7. Name of the Parties Present: Mr. Marcus Dins (Applicant)

8. Location of the alleged violation:
Survey: 6493, 4 Villnge: Velsan Taluka: Mormugno

9. Accessibility: By PWD Road

1. Distance from the HTL of River / Sea: 424 Mts Appros from HTL us per Draft
CZMP 2011

1. Classification of CRZ Area: 200-500 m as per Dran CZMP 2011,

2. Existence of Sand dunes and its Height: No

13. Whether any lagoons, backwaters or other water bodies exist in theplot: No
14. Existence of Vegetation, if any: Coconut grew andd some wild bushes

15. Plinth area of the structure / alleged violation: N.A

|6, Natare of the structore: Permanent Structure

17. Height of the structure: 9.5 M

I8, Detnils of extension to the existing structure: N.A

19. Approvals/NOC's issued by any other Department’s / Authorities: No

20. Nature of violation if any, with regard to provisions of CRZNotification 2011:-
21. Whether the proposed construction meet the CZMP Guidelines: Yes
Conclusion/Recommendation:

[he plot falls within CRZ 1T (200-500 mis) as per the CZMP 200 1. The towal arca of Sy,
No. 6973 is 350 Sq mis. and area of Sy, Noo 694 15 375 5q mis. Proposal is for the
construction on G+ 1 permanent building of height 9.5mur. Total Mloor area of G+ 1 Toor is
307 50 m2. Proposed F.AR. is 33%, Authority may deliberate and decide.

Decision: The Authority after detailed discussion decided to defer the proposal

Case No, 3,12

Inclusion of additional 2 Petroleum Products (i) Carbon Black Feed Stock (CBFS)
and (ii) N-ParafTin, for storage in the CRZ area as per the CRZ Notification,
201 172019-Comments regarding.
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The GCZMA is in receipt of an Office Memomndum issucd by MoEF&CC dated
IB01/72023 resend on 1OVDS 2024 secking the comments. of the Authority on the
representation of M/s Adani Ports and Logistics through Ms Southem Gujarat Chamber
of Commerce and Industry, Surat, Gujarat requesting for inclusion of (i) Carbon Black
Feed Stock (CBFS) and (1) N-Paraffin [or stornge in CRZ areéas as per the CRA
Notification 201 1/2019.

M/s Adani Ports and Logistics has provided the comments and soggestions of the
Maharashtra Coastal Zone Management Authiority and Odisha Coastal Zone Management
Authority on the said Office Memorandum which ure & follows:-

Maharushira Coustal Zone Managemem Authority = The list of products stipulated in
Amnexure 11 of CRZ Notilication, 2009 are petroleum) which are permissible for stornge
in CRZ area, except in CRZ A, The products such as Curbon Black Feed Stock und N
puratling are slso petroleum based products. Considering the intent of Annexure 1T which
permits the storage of petroleum bised produdt, it may be opined here that Carbon Black
Feed Stoek and N parafling muy be ineluded in the List of Annexure 11 of the CRZ
Notification, 2019, subjeet 1o implementation of safety. regulations including: guidelines
issucd by the Oil Industry Safety Directorate in the Ministry of Petroleun

Oulisha Coastal Zone Management Authority - OCZMA recommends inclusion ol above
two petroleum products in the approved list of Anncxure il of CRZ Notification
201 172009, We are also ol the apinon that Ministry should ¢onsader inelusion of all the
products and chemicals which are less hazardous as pant of approved list of Annexure [
ol CRZ Notification 201 12019

Decision: The Authority observed that as per Regulation 3(i)h) facilities for receipt
and storage of petrolenvm products and liquefied natural gas as specified in
Annexure-1l appended to this notification are permitted in CRZ areas, Carbon
Black Feed Stock (CBFS) and N-Paraffin are bi-products of pertolenm and thas the
Authority decided 1o approach the MoEF&CC 1o include the additional 2
Petrolenm Products (i) Carbon Black Feed Stock (CBFS) and (i) N-Paraffin in
Annexure - I of CRZ Notification 2011.

Case No. 3.13

; in Open-AirHoiel Lawns

of Beleza by the Beach Resort in property bearing Sy. No. 98/1, Thondwaddo,
Betalbatim. Salceote-Cima.

The Office of the GCZMA is i receipt of an application dated 01032024 from Mr,
Hoque Mascarenhiss with regands to NOC/Permission for 7 wvears 10 organize
events/ functions in Open-AirHotel Lawns of Belezn by the Beach Resort in property

bearing Sy, No, 9%8/1, Thondwalldo, Betalbatim, Salcete-Goa

Site Inspection Report: The said site was inspected by Miss, Bhargavi Kelkar (Engg,
GCZMA), Mr. Sakhil Nuik, Ficld Survevor, (GCZMA)

L 7
i) Name of the Applicant: Mr. Rogue Mascarenhas Tf;“‘ﬁ_;* 91—/
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i) Date of the Application: 01.03/2024

iii) Application for: NOC/Permission Tor 7 vears 10 organize events/functions in Open-
AirHotel Lawns of Beleza by the Beach Resort, Thondwadde: Betalbatim. Saleete-Goa.

iv) Dute of construction based on the documenis: NA
v) Date of Inspection: | 7/05/2024

vi) Name of the Official/Expert Member, GCAZMA:
1) Miss. Bhargavi Kelkar (E.A.)

2) Mr. Sakhil Naik (F.5. GCZMA)
vil) Name of the Parties Present:
I} Mr. Nelson Monteiro (Representative of Applicant)

viii) Location of the alleged violation: NA
Sy. No.: 9871 Villnge: Bewlbatim Talukn: Salcete

iv) Accessibility: By PWID Road
v) Distance from the HTL of River / Sea: Ploy s 20.00m approx from H11.

vi) Classification of CRZ Area: The property [ulls partly in CRZ-111 (NDZ), partly in
CRZ-11 (200m-500m) and small portion in CRZ- |A (Sand dune) as per CZMP 2011,

vil) Existence of Sand dunes and its Height: Yes

viii) Whether uny lagoons, backwaters or other water bodies exist in the plot: No

ix) Existence of Vegetation, if any: No

ix) Plinth aren of the structure: NA

x) Nature of the structure: NA

ai) Height of the structure: NA

xiit) Details of extension to the existing structure: NA

xiv) Approvals/NOCs issued by any other Department's / Authorities: No

) Nature of vielation if any, with regard to provisions of CRZ Notification 2011:
i

xvi) Whether the proposed construction meet the CAMP Guidelines: NA

avii) Conclusion / Recommendation:

I'he property in Survey No, Y8/1 falls partly in CRZ-HT {NDZ), partly in CRZ-H1 (200m-
500 ) and sinall portion in CRZ-1A (Sand dune) as per CZMP 2011,

As per Form | & XIV, Sy, No, 9871, the nume of the occupant is Best Location
Properties Private Lid. adimecasuring aren of 14540.00 squmtrs. As per Survey Plan, Sy.
N, 981, there does not exists any structure plinth.
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Al time of inspection. as per the Jocation shown by the representative of applicant it was
noticed that the entire srea is Open-Air Hotel Lawns and there were no activities ongoing
m loco.

The area of the hotel lawns s 230,00 sg. mirs, which as murked in the drawing submitted
by the applicant but it falls in CRZ- 1A (Sand dune) which is 43200 sq. mitrs. approx. as
per CZMP 2011

Site Photos are anached in Annexure-1.

The CZMP map extract is attached Annexure-11L

Decision: The Authority sfter detniled discussion decided to approve the proposal

for 7 years to organize events/functions in Open-AirHotel Lawns of Beleza by the

Beach Resort in property bearing Sy. No. 98/1, Thondwaddo, Betalbatim, Salcete-
s0i subject to condition that only erection of wooden stage is permitted.

Case No. 3,14
NOC for proposed Bio-Tenci

Village, Barder Taluka,

The Office of the GCZMA s in receipt of an application dated 070472022 [rom
MrManuel John Fermandes. with megards 1o NOC Tor proposed  Bio-fencing on plit

bearing Sy, No. 24813 situated wr Calangute Village, Bordez Taluka

Site Inspection Report: 1The said site was mspeated by Miss Bhargav Kelkar Enginecr
GCZMA, Miss, Siddhi Mormjkar, Field Survevor GCZMA

L. Name of the Applicant: Mr, Manual John Fermandes
2. Date of the Application: 07/04 2022
3. Application for: NOC for Big- fencing
4. Date of construction based on the documents. N A
5. Date of Inspection: 0] /062022
Nume ol the OfMicial / Expert Member, GCZMA:
i. Miss. Bhargavi Kelkar (Engg GCZMA)
i Miss. Siddhy Morgikar (F 8, GUZMA)
6. Name of the Parties Present: Mr. Manual John Fermandes (Repres. OfApplicant)
7. Location of the alleged violation: N_A
Sy. No, 248 Sub.div. No. 13 Village: Calangute Taluka: Bardez
8. Accessibility: By war road
9. Distance from the HTL of River / Sea: 18 5m
10, Classification of CRZ Area: NI (CRZ- 111
L1, Existence of Sand duncs and its Height: No sand dunes in the propeny
12, Whether any lagoons, backwaters or other water bodies exist in the Plot: NA
13. Existence of Vegetution, if any: No
14, Length of Bio fencing: 9625 RMT
I5. Nature of the structure: Hio fencing
16. Height of the structure: | 5m
17. Details of extension to the existing structure: N.A
I8. Approvals / NOC's issued by any other Dr.rpnrtmrnl't{_ii-:iullmriliu: No

Tels- |8
r i
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19. Nature of violation il any, with regard to provisions of CRZNotifieation 2011:
Ny

20, Whether the proposed construction meet the CZMP Guidelines: Yes

Conclusion / Recommendation: According 1o draft CZMP 2011 the plot tulls in NDZ7

(0=200) that is CRZ L Area of the plot is 1625sqm. The length of the proposed bio-

fencing is 69.25RMT.

Decision: The Authority after detailed discussion decided to approve the proposal
for Bio-fencing on plot bearing Sy, No. 248/13 situated at Calangute Village, Bardez
Taluka,

Case No, 315

Proposed Boutigue Resort for Mr. Sane Antao in_ Property bearing Survey No.
109/1-F of Betalbatim, Salcete-Goa. (Revised Plan)

The Office of the GEZMA is in receipt of an application dated 27/022024 From
Mr. Sane Antho with tegards to Proposed Boutique Resort [or Mr, Sane Antao in
Froperty beuring Survey No, 109/1-F of Betalbatim, Saleete-Cioa. (Revised Plan).

Site_Inspection Report: The said site wis inspected by Shri. Ganesh Velip. (Expent
Member GCZMA)Y Shrn. Lenon Mormes. (Engincer GCZMA)Y and  Shri. Milind
Dhulapkar, (Field Surveyor GCZMA),

1. Name of the Applicant: Mr. Sane Antao
2. Date of the Application:27/02/2024
3. Application for: Proposed Boutigue Resort for Mr, Sane Ao in property
bearime Survey No, 10971-F of Betalbatim, Suleete - Goa, ( Revised Plian)
4. Date of construction based on the documents: NA
5. Date of Inspection: 27032024
6. Name of the Official / Expert Member, GOZMA:
Shri. Ganesh Velip, Expert Member GCZAMA.
Shri. Lenon Moraes, Engineer GCZMA,

Shri. Milind Dhuatapkar, Field Survevor GCZMA.
7. Name of the Parties Present: My J. Poul 1Y Souzs (Consultnt of the Applicant)

8. Location of the alleged violation:

Survey: 109/ 1-F Villuge: Betalbatim Taluka: Salcete
9. Accessibility: PWD rond.

10. Distance from the HTL of River / Sea: Approx, 348,00 M from HIL us per
CAMP 2011,

11. Clussification of CRZ Area: Purtly Talls within CRZ-I1 area (200-300m from
HTL) and partly beyvond CRZ aren as per CZMI* 201 1.

12, Existence of Sand dunes and its Height: N A

13, Whether any lagoons, backwaters or other water bodies exist in the plot:
N.AL
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14. Existence of Viegetation, if any: YES, Coconut trees & Acreca (Supari) palms

trees,
15, Plinth area of the structore / alleged violation: N.A

16. Naiure of the strucinre: Permunent

17. Helght of the strocture: Heights not mentioned accurmely.

18, Details of extension to the existing structure: N A,

19. Approvals / NOCs issued by any other Department’s / Authorities: N AL

20. Nature of violation if any, with regard to provisions of CRZ Notification
01 1:NA

Observations al loco:

During site inspection it was observed that:-
I. The Proposed site is located next o Betalbatim Luke bearing Sy. Noo 109/1-F w

Betalbatim village Saleete nluka, Goa,

2. The property bearing Survey No 109 <F falls Partly within CRZ-HT (200-500mis)

and the Eastern portion of the propenty fulls Panly outside CRZ area as per C/ZMP
201 1. Thie same has been supported by the documenl attached by the applicant vide
the Delineation plan having F. no. 23-175- 2023/ ENVT&CC/DIR/DELV I duted

20/1272023

3. Asper Form L& XIV name of following occupanis are shawn in wbular column: -

Sr,
M.

' sirvey No,

division No,

IS

" Sub- | Name of the Occupant's Areat in Sg.Mis.
1 1. Sune Antao 10,523,000
2. Lena Furtado e Antao

As pcr":‘ht- deed of partition dated 18/08/1987 having Reg. No. 509 attached to this
application the said partitioned property denoled by Plot no. B2 admeasures
11,250.00 Sq.mis.
3. On site ot loco it was observed that there were several cottages constructed hoving
permanent plinths, along with aisle passages with paver blocks,

4. There also existed a swimming pool, garbage disposal incinerator area, servant rooms

and & well within the said property,

5. At logo there are coconut trees and a thick vegetation cover of Arcca Supari palm trecs
in the plot.
6. On site atl loco the details of the present existing stroctures are shown in the 1able

bélow: -

1

[049/1-F

Sr.no. Sy.no.Sub-div ;1J.b5pn':liun'l.ﬂ*‘in&i1:gn al loco on 2710372024

IT nos. of Wooden Cottages erected on permancent
plinth with corrugated G.1. roofing sheets,

01 no. of Incinerator Garbage Disposal area having
permanent plinth with metal fabricated roofing.

01 oo, of servant room having permanent plinth with
cement plastered walls and GI sheet roofing.

01 no. of Restaurant with counter and sitting srea
covered with metal fabricated frame and palm leaves
rool.

i1 no. u!'upm_sllu_ugre; having tiles flooring. |
J !5
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« 01 no. of Ladies washroom block with permanent |
plinth and GI roofing shects, *

« 01 no. of Swimming pool.

«  Olno. of Circular well with laterite stone and cement
masonry wall lining.

« U1 no. of jewellery shop with permament plinth.

« Dino. of bar counter with seating area having metal
fubricated rool cover.

« Ol no, of generutor room with plastered musonry

l having permuanent plinth and metal fabricated roofing. |

7. AL the tmes ol inspection, the cottuges, restourant and  other units were
operational.

8. I'he Report is enclosed with Photographs, (Annexure-1),

The applicant has attached the following docume o this u ion:

i) The report of The Town and Country Department, South Goa with fle no
IPM24028 Betalbatim/ 109/ 1174271 dated 30/10/17 in regards of Conversion of Land
use of land. The conversion s recommended Tor Commercinl (Eco Resorts and Spi)
admeasuring an area of | 1,250 00 Sq. M wherein the survey number is mentioned as
L09/1, however the proposed plot for permission is 109/1-F.

i) A challan receipt received from Ala-Goa/Amigeio of RsS5.61.710/- with reeeipt
n. 1607 dated 01/2/2017 with challan refno. 373333

i) Applicution of NOC for Eco-Resort (1] nos, of cottages) to the offiee of Gon Coustal
Muanagement Authority dated 0706/2016 and the copy of recerpt of amount Rs. 10,000+
vide DD, Na. 115805 by Sane Antio dated 13/062016.

iv.} The project proponent has annexed a letter from the office of GCZMA bearing rel
no: GCZMA/S/E7- 1832228 dated 117572018 10 the Director of CRZ Infrustructure and
Building construoction. Mingstry . ol Environment. Forests and Climule Change,
Government ol Indin, Parvivaran, New Delhi. With respect 1o Recommendation tor
proposed construction of Heo Boutigue Resort and Spa m respeet of the propenty bearing
Sy. No. 1090 of Betalbatim village ol Salcete Taluka,

Para (i) mentions Total plov area: [1.250.00 sg.mis. (836240 sq.ons in CRZ & 2887.60
sq.mis outside CRZ) having a built up area: 514886 sq.mis.

Pars (ix) mentions that this Recommendation is valid for 3 years from this letter issue
date.

v.) A letter from the office of GCZMA bearing ref. no: GCAMA/S/ 1 7-18:32/1362 dated
202017 to Mr. Sane Antoo which mentions that the proposed project after detaled
und deliberate discussion was decided 1o he forwarded to Goa-State  Environment
Appraisal Commitiee (SEAC) for examinntion and to check it the Proposal attracts FIA
Notification. 2006,

Conclusion /| Recommendation:
o [his application is for Proposed Boutigue Resort for Mr. Sane Antao in property bearing

Sy. No. 109/1-F of Betalbntim, Salcete - Goa (Revised Plan)

e [he property bearing Survey No 109/ 1-F falls Partly within CRZ-[11 (200-300mts) and
the Lastern portion of the property Partly falls Outside CRZ ared as per CZMP 2011,
o [he Detnils of units/structures as per Proposed drawing are hereby mentioned below in

i3

labular column: -
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;‘; Unit Name Unit Ne. | Propose Bullt Up Aren Proposed T AR |
’ 340,08 M

| VillaBlock (G 1) | 04 f{’;ﬁ“]"ﬁ: e (13502 X

Nps.)

2 Reception Block | 01 410,80 M’ 26046M7

3. Block ‘A" (G+1) |01 1562.97 M 986,16 M |

4. Block ‘B (G+1) | O] 134688 M’ | 75532 M7

3. Restaueant Bloek |01 | 1410.80 M”  BT7.28 M

Apart from sbove mentioned structures. the applicant has not provided detailed plans of
the structures beyond the 500 mts. Delincation line us per submission drawing of site
plan.

® As per arca statement provided on submission plan, the area ol plot under 500 mis

from HTL is 9852.00 s¢. mus. The proposed covered aren 15 2681.78 sq. mis. And
FAR consumed is 3286 %0 (3237 .30 4. mis, ) which includes (i) Block “A™ (Gt 1)
consisting 28 nos. of rooms; (i) Block “B” (G + 1) consisting 24 nos. of rooms; (i)
Restaurant Block (G 1) civ) (4 nos: of - Villa (G 1) with attached swimming
pool: (v} Receprion Block (G 1) avi) 01 no. of Stafl Block: (vii) 01 no. ol
Swimming Pooly (vii) Rain water harvestmg tank and (ix) 31 nos. parking spaces,

o As perarcy statement provided on submission plan, the area of plot outside 300
mits from WL & 671.00 sq. mis. The proposed covered: area is 181.99 sq. mis,
And FAR consumed is 2712 % (181,99 &, mis.) which includes (i) 02 nos, of
Staff Block: (i) 01 npo. of Sewage Treatment Plant; (i) 01 no, of Garbage
rentmient Plant: (iv) 01 no. of Generator & Meter Room; (v) 01 no. of Telecomm
Room.

e The total aren of the plot is 1052300 sy. mits, in which the applicant has proposed
towl covered arca of 2863.77 sq. mis. and proposed totl consumed FAR. of
341929 5q. mis. ( 32.49%)

e The applicant his not provided the cormeet heights ol the proposed structures frium
the ground level 10 Ridge levels.

*  The structures which are presently existing at site and which are Not legal /
Permission Not Obtained from GCZMA should be demolished first in order

tn process the proposal further.

Decision: The Authority after detailed discussion decided to call the Project
Praponent for clarification.

ADDITIONAL AGENDA

Case 4.1

Permission / Approval for erection of Temporary Structore / Restgurant in the
roperty bearing Sy. No. 212/11 (Part) of A Vi : ez T 2 in te

ti n, 2011 mended. -
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The Office of the GCZMA i in recerpt of an application dated 29/05,2024from Goa
Fourism Development Corporstion Lid (GTDC). Permission / Approval for erection of
Temporary Structure / Restuurant in the property bearing Sy. No. 212711 (Part) of Anjunn
Village, Bardez Taluka.

Site Inspection Report: The said site was inspected by Shri. Vighnesh Naik, Field
Survevor ofo GCZMA, Shri. Satishkumar G, Naik, Field Surveyor o/o GCZMA

SITE INSPECTION REPORT
As per the directions of the Member Secretary, Goo Coastal Zone Management Authority
in comneetion with the Notice No, GCZMA/N24-25/69/ 764 dated 30/052024. | Shri.
Vighnesh Nuik, Field Survevor oo GCAMA assisted by Shei. Satishkumnr G, Naik. Field
Sutvevor o/o GOAMA visited the site situated at Anjuna village of Bardez Taluka on
310572024 at 4.10 p.m with regard 1o Permission /Approval for erection of (Temporary
Structure ¥ Restaurant in the property bearing Survey No 2120 1(Part) of Anjuna Village
of Bardez Toluka and further ascertain whether the structures existing ot loco are in
wecordance with the previously approved plin bearing Ref No, GCZMA/N/Shack-Hut-
Cott-Tent/ 19-20/06/ 1983 duted 23/12/2019 issued by the Goa Coustal Zone Muningement
Authority constructed by Goa Tourism Development Corporation Lid in Survey No,
21211 Part) of Anjuny Village ol Bardexr Taluka.

Partics present at sile:-
] Shri. Yuvara) Bandodkor — _.on behall of The General

Minnger (Finunce & Properties),
iTDC,
e sie inspection commenced al 4,15 pan in the presence of the above party present it
site, herenfter the undersigned alongwith the ahove party proceeded to the site. The
structures were identified with the help of the approved plan bearing Ref. No.
GEZMA/N/Shack-Hut-Cott- Tent/ 1 9-20006/ 1983 dated 2341 272019 issued by the office of
Cica Coastal Zone Management Authority and Bhunak<ha Map.

SCOPE OF WORK

1. To aseertain whether the Structures existing at loeo are in sccordance with the  plan
bearmg Ret' No, GUZMA/MN/Shack-Hut-Cott- Tent/ 1 9-20006/ 1983 duted 23/1272019
approved by the office of Goa Constal Zone Management Auwthority in Survey No.

21270 I Part) of Anjuna village of Bardez Taluka.

Fod

o ascentam the location and area proposed for installation of  Portable W.C on the
southern side of the structure approved carlier by the Goa Coastal Zone Management
Authority bearing Ref  No. GUZMAMN/Shack-Hut-Cott-Tent/ 192000671983 dated
2312720019 in Survey No, 21271 T{Part) of Anjuna village of Bordez Taluko,

3. To ascertain the location of live Kitchen tuble, Canopy/ Architectural Feature, Muin
Entrance Canopy, Outdoor Serving Table and Holding Tank depicted in the revised
plan

OBSERVATIONS AT LOCO:-
4. At the time of site inspection it is observed that there exists o structure with roofing

shegts as depicted on the plan bearing Rel No. GCZMA/N/Shack-Hut-Cott-Tent/19-
Ny
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2000671983 dated 23122019 approved by the office of Goa Cousstal Zone
Management Authority in respect of Survey No. 2121 1{Pan) of Anjuna village of
Bardes Taluka.

The Poriable W.C 15 proposed on the southem side of the previously approved
atructure approved by the office of Gea Coastal Zone Management Aothority vide
plan bearing Rel' No, GCZMANShack-Hut-Coti-Tent/ 19-20/06/ 1983 dated
231272009 in respeet of Sorvey No. 2120 1(Pan) of Anjuna village of Bardez
Taluka.

The proposed plot falls under NDZ e within 0 to 200mitrs from HTL in Survey No.
21211 of Anjuna village of Barder Taluka,

There exists a public road abutting on the custern side of the proposed plot,

The northern. castern and southern side of the plor is presently fenced with metal
roofing sheet with n metal gate on the castern side leading 1o the proposed plot in
Surves No. 21270 1{Part) of Anjuna village of Bardez Taluka.

There is a cement conerete retnining wall on the western side of the propased plot,

As per online Bhunaksha map of  Directorate of Settlement and Land Records, Goa
po structures are depicted in Survey Noo 21201 Part) 'of Anjuna village of Bardez
Tuluka.

As per the Revised Plan the Project Propoment has proposed One  Live Kitchen
Table, Three Canopy | Architectural Feature om the western side of the sirpciure
previously approved by the GCZMA i Survey No, 212/11{Pan) ol Anjuna village
of Bardes Talukn

As per the Revised Plan  the Project  Proponemt  has  proposed  Five
Cunopy: Architecturnl Feature, One Moin Entrance Canopy, One Outdoor serving
table  on the northern side of structure previously approved by the GCZMA in
Survey No. 21271 1{Part) of Anjuna village of Barder Taluka

As per the Revised Plan the Projeet Proponent has proposed Holding Tank for
storage of sewage waste on the South Enstern side ol the structure previously
approved by the GCZMA in Survey No. 2121 1{Part) of Anjuna village of Burdez
Taluka,

That as per the Revised Plan the Project Proponent has proposed Wooden Deck on all
four sides surrounding the structure previously approved by the GCZMA in Survey
No. 2120 1{Part) of Anjuna village of Bardex Taluka.

The photographs of the existing structure are clicked at site and fomis part of the Site
Inspection Report.

FINDINGS:

I'he structure presently existing ol locoe in the proposed plot tathes with major port of

the God Comsty] Zone

the structure depicted on the plan previously approved
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Mbonngement  Authority  bearing Rel No, GCZMAN/Shack-Hut-Cott-Tent/ 19-

20/06/1983 dated 231272019 in Survey No. 21270 1(Part) of Anjuna village  of -

Bardez Taluka.

As per the Permission/Approval und Plun bearing Rel No. GCZMAMN/Shack-Hul-
Cott-TenV 19-20006/1983  dated 2371222019 in Survey No. 212/11(Pant) of Anjuny
village of Bardes Tuluka the GCZMA had granted to erect a structure having built

‘up aren of 194.48 Sq.mirs, e 32.41% FAR to the project proponent.

Presently the project proponent his revised the plan therein showing the dimensions
of the proposed ground floor structure as 24.00 x 7.75 metres admeasuring area of
186,00 Sq.mirs,

Presently the project proponent has proposed a outdoor Portable W.C  having
dimensions of 538 x 2.08 murs sdmeasuring area of 1120 Sq.mirs.

Presently the total mrea of the proposed structure and the proposed outdoor Portable
W.C works out 1o 197.20 Sq.mitrs i.¢ the proposed FAR is 32.87%,

Ihe revised plan of the Project Proponent ncludes one Live Kitchen Table. Three
Canopy/Architectural Feature on the western side of the previously approved
structire in Survey No, 2121 L(Part) of Anjuna village of Bardez Taluka.

The revised plan of the project proponent includes Five Canopy /Architectural
Feature, one Main Entrance Canopy, one Outdoor Serving Table on the northern side
of the previously approved structure in Sorvey  Noo 21271 1{Part) of Anjuna village
ol Bardez Taluka.

I'he revised plun of the project proponent includes one Holding Tunk for storage of
sewnge wasie on the south eastern side of the approved strocture in Survey No,
2121 1 ParD) of Anjuna village of Bardez Talukao.

The revised plan of the project proponent mcludes Wooden Deck on all four sides
surrounding the approved strueture.

As per the revised plan the Project Proponent has proposed an area of 197.20
Sq.mirs which includes the approved structure and newly proposed portable W.C
with o coverage of 32.87%.

That after comparing the approved plan bearing Rel’ No. GCZMAMNShack-Hut-
Cou-Tent/ 19-20006/ 1983 dared 23/122019 with the revised plan it is revealed that
GCZMA carlier had approved  a structure having built up area of 19448 having
butlt up orea of  32.41% and presentdy the project proponent has  reduced the
dimensions ol the approved structire 1o 24.00 x 7.75 Metres having area of 186
Sq.mitrs and has newly proposed portable W.C with dimensions of 5.38 x 2.08 mitrs
ndmeasuring area of 11.20 Sq.mirs total admeasuring area of 197.20 Sq.mirs which
includes the approved siruciure and newly proposed portable W.C thereby increasing
the area by 2.72 Sq.mtes with ol coverage of 32.87%,
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12. Presently the Project Proponemt has proposed an area of 197.20 Sqamites with todal
coverage of 32 87%.

13, The proposed plot Galls under NDZ ie within 0 1o 200 mtrs from HTL m Suwrvey No.
2121 W Pan) of Anjuna village of Bardez Taluka.

CONCLUSION
In view ofthe present proposal of the Project Proponent is for revision of the area of the

previously approved structure from 19948 Squmirs 1o [B6,00 Sgumitrs and has relocated
the indoor W.C shown in the approved plan (o outdoor Portable W.C on the southern
side of the previously approved structure having dimensions of 338 x 2,08 admeasuring
urea of 11.20 Sg.mirs, The tolal sirea works out to 19720 Sqmirs L.¢ the proposcd FAR s
J21R7 %,

Decision: The Authority after detailed discussion decided to approve the proposal
for proposed erection of Temporary Structure / Restanrant in the property bearing
Sy. No. 212711 (Part) of Anjuna Village, Bardez Taluka.

i+ 4.2

Permission / Approval for erection of Temporary huts and shack in property
bearing Sv. No. 102/9 of Agonda, Canuscona - Goa.

The Office of the GEZMA 15 in receipt of an application dated 03/06/2024 from Mr.
Decpak Kumar Sharma (Sampoeorna Yoga ShalaPvt, 1id.) with regards 1o Permission /
Approval for erection of Temporary huts and shack i property bearing Sy, No, 10249 of
Agonda, Canocopa - Goa,

Site Inspection Report: The siid site was inspected by Rohan Verckar, Environmental
Assistanl, (GUZMA), Raunat Dessai, Field Surveyor, (GUZAMA )

i) Name of the Applicant: Me. Deepak Kumar Shorma (Sampoorna Yoga ShalaPvt
Lrd b, 1. No. 398D, Vall Tambdem, Agondn, Canacona -Cioa.
i) Date of the Application: 030672024
i) Application for: Approval for temporary huts and shack in property bearing Sy. No,
1029 of Agonda, Canacong — Go.
vi) Date of construction based on the documents: NA,
v) Date of Inspection: 04/062024
vi) Name of the Official / Expert Member, GCZMA:
1} Rohan Verckar, Environmental Assistant, (GUZMA )
2) Raunat Dessai, Field Surveyor, (GCZMA)

vii) Name of the Parties Present: Mr, Harshad Dessal, (Representative of Applicant)
viii) Location: Sv. No: 1020 Village: Agonda Talaka: Canacona
ix) Accessibility: By PWD road.
1) Distance from the HTL of River / Sea:

Survey Noo 1029: Partly 0 <200 mtr. and Partly 200 SO0 qute. from HTL of sea.
xi) Chassification of CRZ Area:

Survey Noo 1029 CRZ HE{(Partly 0 <200 mitr. pnd Partly 200 - 500 mtr. from

HTL ol sea) as per CZMP 2011,
xii) Existence of Sand dunes and its height: N A
xiil) Whether any lagoons, hackwaters or other water bodies éxist in the plot: N.A.

I = S
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viv) Existence of Vegetation, if any: NA
av) Plinth area of the structure / alleged violation: NA. -
avi) Nature of the structure: Temporary Structure
svii) Height of the strocture: 3. 30mie. (Restaurant) and 3.30mitr, (Hlut)
xviii) Details of extension to the existing structure: NA,
six) Approvals / NOC's issued by uny other Department’s / Anthorities:
I. Permision ‘Approval of extension for ereetion of o temporary shack and huts in the

propeny bearing Sy, No, 1029 of Agonda, Canacona (Ref. No, GCZMA/Sshack-
hut-cott-tent/ | 7- 18/ 199/4525

xx) Nature of violation if any, with regard to provisions of CRZ Notification 2011:

NA.
Findings of site inspection:
The survey no. 1029 of Agonda, Canocons-Goa is situsted in CRZ U(Partly 0 <200 mir.
und Partly 200 - 500 mtr. from HTL of Sca), as per CAMP 20711
As per latest computerised Fonm | & XIV name of the [ollowing occupants are shown in
tabulor eolumn: -

St.No. | Sy.No/Sub-Div [ Occupant’s Name Area in Sq. Mir.

I | 1029 * Ratmakar Vithal Desai 10250.00 m’
o Pramod Vithal Desai

xxii) Conclusion/Recommendation:

The applicamt, Mr. Deepak Kumiar Sharma (Sampoarmia Yogas ShalaPyvt, Lud), H. No,
VR, Vall Tambdem. Agonda, Canacona -Cn.

The survey no. 1029 of Agonda, Canaconn-Goa is situated. in CRZ HH-(Panly 0 - 200
mte, and 200 - 500 mtr. from HTL of sea). as per CZMP 201 1.

he details as per the dren statement submitted by the applicant for the proposal of |
Shack and 10 Huts are mentioned below in the tabular column: -

SY. Tatal Area alloted | Area of Shack | Total loor | F.AR
Na area of | us per and Area of area Consumed
| plat | Lease Deed | Huts (23 Nos) | consumed
35 ' y y
w29 | 100 yoas000m! | 32347m' | 32347 3.15 %

I'he applicant has submitted Form | & X1V, Survey Plan, “AGREEMENT OF LEAV]:
AND LICENCLE™ and Proposed Submission Plans,

Decision: the Authority after detailed discussion decided to approve the proposal for
proposed erection of Temporary huts and shack in property bearing Sy. No. 102/9

of Agonda, Canaconn - Goa,

Case 4.3
Permission [ Approval for erection of Temporary huts and shack in property
beuring Sv. No. 118/6 & 1187 of Nagorcem-Palolem, Canncona — Gon.

The Office of the GCZMA is in receipt of un application dated 29/052024 from Mr,
Anund Gunaba Dessai with regurds to Permission £ Approval for erection of Temporary
huts and shack in property bearing Sy, No. 1 HE6 & 1R7 of Nugorcem-Palolem.

Canncona — Gl
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Site Inspection Report: The said site was inspected by Rohan Verekar, Environmentnl
Assistant, (GCZMA), Raunat Dessai. Field Surveyor, (GCZMA)

i) Name of the Applicant: Mr, Anand Ganaba Dessai, . No, 20, Tembawada, Capacona
-Ciog.

i) Date of the Application: 29052024

i) Application for: Proposal for temporary hiuts and shack in property beaning Sy, No.
I IR6 & 11877 of Nagoreem-Palolem, Canocona — Goa,

vi) Date of construction hased on the documents: NA
vl Date of Inspection: 04/06.2024

vi) Name of the Official / Expert Member, GCZMA;
1) Rohan Verekar, Environmeéntal Assistant, (GCZMA)
2) Rauna Dessal, Field Survevor, (GCZMA)

vil} Name of the Parties Present: Mr, Ibrahim Shaikh, ( Representitive of Applicant)

viii) Location:
Sy, No: 1186 | 187 Village: Nagorcem- Palolem Taluka: Conaconn

ix) Accessibility: By iraditional access.

x) Distance from the HTL of River / Sea:
Survey No. 118/6: Touching the HTL of Sea.
Survey No. [ TRT: Touching HTL of sea.

1) Classification of CRZ Aren:
Survey No. HRG: CRZ 1 {Landward ol HTL sea) as pen CZMIP 201
Survey No, HET: CRZ 11 (Landward of HTL sea) as per CZMP 2011,

xil) Existence of Sand dunes and its height: N A

xiii) Whether any lngoons, backwaters or ather water bodies exist in the plot: N A.

xiv) Existence of Vegetation, if any: NA.

xv) Plinth area of the structure / alleged violation: WA

svi) Nature of the structure: Tempornry Structure

xvil) Height of the structure: 4 25 mir. (Restaurant) dod 425 ibtr, (1 Hat)

xviii) Details of extension 1o the existing structure: NA.

xix) Approvals / NOCs issned by any other Department’s / Anthoritics: NO.

xx) Nuture of violation if any, with regard to provisions of CRZ. Notification 2011:
NA.

—
-

Findings of site inspection: "'Fg% : }:_/_
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1. The survey no 1186 and 118/7 of Nugorcem-Palolem. Canacona-Goa is situated in

861

CRZ - Landward of HTL sea). as per CZMP 2011,

o

shiown i wabular column: -

- Sr.No. |

Sy.No./Sub- |

Div

Ocecupant's Name

11E6

Vishnu Mukund Naik Goonkar
Shrirang 1), Raikar

Muohinibai A, Ruikar

Quixor Anandu Raicar

Sunctra Raicor

|Laximicanta Anands Raicor
Sudesh Ananda Raicor

Sundha Anund Roikar

Nanu Vithoba Pagi

Santosh Vithoba Pagi

Sushiant Anand Naik Gaonkar
Avind Anund Najk Gaunkar
Sumitra Anand Noik Gaonkor
Decpak Annnd Naik Guunkar
|.atabai Naique Gauncur

Udain Vassanta Naique Gauncar
Pradipa Vassanta Naigue CGaancar

Pracaxa Anunta Naigue Gauncar

As per latest computerised Form | & XIV name of the following occupants: are

© Areain Sq. '

Mir.

3127500 m° |

iR

Kousti Gii Naik Gaonkar
Prabhakur Cul Naik Guonkar
Dattnram Ciai Naik Gaonkar
Sunetrn Raicor

Sundha Anand Raikar

| aximicanta Anandn Raicor
Mohinibai A.Raikar
Shrirang D. Raikor

Quixor Anandu Raicar
Sudesh Ananda Ratcor
Namu Vithoba Pagi

Santosh Vithoba Pagi

Pratibha Prabhaker Naik Guonkar alins

Pratibhn Dincsh Pissurlekar

2700.00 m’
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Prajwala Sagar Déssai
«  Sagar Xonta Desa

1xii) Conclusion/Recommendation:
The applicants. Mr. Anand Ganuba Dessai. T No. 20, Tembawnda, Cananconn -Gou, has
proposed NOC for | Shack and 23 Huts in Sy, No. 186 & 11R7 of Nagorcem-Palglem,
Conacona-Gioa.

. The survey no. &6 and 1187 of Nagorcem-Palolem, Canacona-Goa is situuted

m CRZ H-(Landward of 1T sea), as per CZMP 2011

|« Dincsh Jayant Sinai Pissurlenkar

«  Prajwala Prabhakor Naik Gaonkar alias

2. The details gs per the drea statement submitted by the applicant for the proposal of

I Shack and 23 Huts are mentioned below in the tabular column: -

| 11876
18T

| Total

area of
plot

m°

7 ﬁ;[ﬂl

| Area Area ol
alloted Shack and
ax per Aren of
Leuse Huts (23
Deed Nas)
~1Hﬂi;t}.m1 12842 m”

m

Area of
existing
struciures
presenl in
the leased

plot

94,86 m

| Total Moor

e
consumeil

| s22k6m

F.AR
Consumed

|

TS0 S

3. The apphicant has submitted Form | & XIV. Origimal DSER map, “AGREEMENT
OF LEAVE AND LICENCE"™ and Proposed Submission Plans.

Decision: The Authority after detailed discussion decided to approve the proposal
for proposed erection of Temporary huts and shuck in property bearing Sv. No,
118/6 & 118/7 of Nagorcem-Palolem, Cansconn - Goa.

Case 4.4

Permission / Approval for erection of Temporary hats and shack in property
bearing Sv. No. 117/1 of Nagorcem-Palolem, Canncona — Gaou,

The OlTice of the GUZNA 15 i receipt of un application disted 290352024 from Mr,
Anand Ganaba Dessai with regards to Permission ¢ Approval for erection of Tempaorary
huts and shack i property bearing Sy, No. 11771 of Nagorcem-Palolem, Canncona

i,

Site Inspection Report: The said site was inspected by Rohan Verekar, Environmental

Assistant, (GCZMAY, Rounat Dessan, Freld Survevor, (GEZMA)

i) Name of the Applicant: Mr. Anand Ganaba Dessai, H. No, 20, Tembawadn. Canscona

-Cipa,

i) Pate of the Application: 29052024
iii) Application for: Proposal lor temporary huts and shack in property bearing Sy. No.

T of Nagoreem-Palolem, Canncona
vi) Date of construction based on the documents: NA.
v) Date of Inspection: 04/06/2024

Gipa.
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vi) Name of the OfMicial / Expert Member, GCZMA:
|} Rohan Verckar, Environmental Assistant, (GCZMA)
2} Rawmut Dessaid, Field Survevor, (GCZMA)
vil) Name of the Parties Present: Mr, Ibrahim Shuikh, (Representative of Applicant}
viii) Location:
Sy. No: 117/] Village: Nagorcem- Palolem Taluka: Canacona
ix) Accessibility: Dy traditional aceess
1) Distance from the HTL of River / Sea:
Survey No, 117/1: Touching the HTL of Sea.
xi) Classification of CRZ Area:
Survey No. 117/0: CRZ 11 (Landward of ITTL sea) os per CZMP 2011,
xii) Existence of Sand dunes and its height: N A
xiii) Whether uny lugoons, backwaters or other water bodies exist in the plot: N A
xiv) Existence of Vegetation, if anyv: N A
xv) Plinth area of the structure / alleged violation: NA.
avi) Nature of the structure: Temporary Structure
xvii) Height of the structure: 4.25 mur. (Kestaurant) and 425 mur. (Hut)
avitl) Detalls of extension to the existing structure: NA,
xix) Approvals / NOC's issucd by any other Deparitment’s / Anthorities: NO.
xx) Nature of violation if any, with regard to provisions of CRZ Notification 2011:
NA.
Findings of site inspection:
It survey no. | 17/1 of Kagoreem-Palolem. Cantconn-Gou is situated in CRZ 11-
{Landward of HTL sed), s per CZMP 201 1.
As per latest computenised Form [ & XIV name of the following occupants are shown in
tnbular column: -
Sr.No. Sy.Nu.erlh-ﬂiv - Occupant’s Name  Ares in i‘rq h‘.!rlr. ;
| 1171 e Mahendr | IRE0).00 m™
Shivuaram
Dessai
= [Prowp
SHivaram
Pessai
s Rosalina
Femandes alias
Rosa Coutinho
e Marceline
Claudio Dins |
e Mingueling
Femandes
s Vigenic
Assuicho Dias
= NchastianaVaz

x1xii) Conclusion/Recommendation:

I'he applicants, Mr. Apand Gonaba Dessai, H. Mo, 20, Tembawada, Canacona -Goa, has
proposed NOC for | Shack and 25 Huts in Sy. No. I17/1 ol Nagorcem-Palolem.
Canacona-Goa,

Ihe survey no. 11771 of Nugoreem-Palolem, Canacong-God 18 situsted in CRZ 1I-
(Landward of HTL sca), as per CAMP 2011,
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The dewils s per the arch statement submitted by the applicant for the proposal of |
Shack and 25 Huts are mentioned below in the tabular column: -

Sy.  Total Aren ' Area of Shack | Total floor F.AR
No. arca of | Alloted as | and Area of arca consumed | Consumed
plot per Lease | Huts (23 Now)
| Peed I ol |
1 b ] b |
¥ ‘ ”Er'“[:'{'m 22000040 m° 45982 m” 45082 m’ 20.90 %

I'he applicant has submitted Form | & X1V, Survey Plan, “AGREEMENT OF LEAVE
AND LICENCE"” and Proposed Submiission Plans,

Decision: The Authority after detailed discussion decided to approve the propasal
for proposed erection of Temporary huts and shack in property bearing Sy, No.

11T/ of Nagorcem-Palolem, Canacona — Goa.

Case 4.5

Permission | Approval for erection of Temporary 11 nos of huts and 01 restaurant
in Sv. No, 102/1-B of Agonda, Canacona — Lyoa.

The Office of the GCZMA s in receipt of an application dated 06/05/2024 from Mr. Uday
Sudhakar Dresat, rfo. HENoc 1513, Char-Rasta, Canacona-Con and Mr. Sanjay Purso
Fodocho Desai, vo. Flno, 1514, Char- Rasta, Canacona <Cioa with regards to Permission
! Approval for erection of Temporary 11 nos of huis and 01 restaurant in Sv. No. 102/1-13
of Agonda, Canacona - Goa

Site Inspection Report: he said site was inspected by Roban Verckar, Environmental
Assistant, (GCZMA). Raunar Dessai, Field Surveyor, (GCZMA)

i) Name of the Applicant: Mr. Uday Sudhakar Desai, efo. TENo.1 513, Chasr-Rista,
Canacona-Goa and Mr. Sanjay Purso Fodocho Desal, ro. Hono, 1514, Char- Rasta,
Cangcony -Goa,

i) Date of the Applicution: 06052024

iii) Application for: Proposal for |1 temporary huts and 01 restgurint in Sy, No. 102/]-B

of Agonda, Canscony - Cioa.
vi) Date of constroction based on the docoments: NA,
v) Date of Inspection: 17052024
vi) Name of the Official / Expert Member, GCEZMA:
1y Rohan Verekar, Environmental Assistant, (GCZMA)
2) Raunat Dessai. Field Survevor, (GCZMA)

vii) Name of the Parties Present: Mr. Uiday S, Desai and Sanjay Purso B Desai,
Applicans

viii) Location: Sy. No: [027]-H3 Village: Agonda Taluka: Cannconi

ix) Accessibility: By PWID road.

) Distance from the HTL of River / Sea: Survey No, 102/1-B: Touching the HTL of
Sea.

xi) Classification of CRZ Area: Survey No., |02/1-B: CRZ 111 -NIDZ (0 - 200mtr, from

HITL of sea) ns per CZMP 2011

xii) Existence of Sand dunes and its height: N A 4% %
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xiii) Whether any lagoons, buckwaters or other water bodies exist in the plot: N A,

xiv) Existence of YVegetation, if any: No.

av) Plinth area of the structure / alleged violation: NA.

avi) Nature of the structure: emporary Structure

avii) Height of the structure: Restauranm- 4.5 mir., Hot Type A — 4 mitr. and Hut Type
B- 6 mur.

wviil) Details of extension to the existing stracture: NAL

xix) Approvals / NOC's issued by any other Department’s / Authorities: NO.

xx) Nature of violation il any, with regard to provisions of CRZ Notification 2011

NA.

Findings of site inspection:

. The survey noc102/1-8B of Agonda, Canacona-£ion 15 situated in CRZ H- NDZ (D -

200mir from HTL of seal as per CZMP 2011,

b

As per latest computerised Form | & XIV naome of the following occupants are

shown in tabular column: -

~ Sv.NoJ/Sub-Div

S Occupant’s Name
102/1-18

SrNo. ‘ _
Maria 'ernandes

| Area in Sq. Mtr,
| I |

OGSy me

axii) Conclusion/Recommendation:
1. The applicints, Mr. Uday Sudhaker Desar, vo, H.No 1513, Chir-Rasta, Canacona-

Croa and Mr. Sanjay Purso Fodocho Desal, v/o. Heno. 1514, Char- Rasta, Cansconn
-Cioa, has proposed NOC for | ltemporary Huts, | Restaurant i Sy, No, 102/]-8

of Agonda, Canacona-Goa.

The survey nou10271-B of Agonda, Cangeonn-Goa is sitwited in CRZ 111- NDZ (0
- 200mitr from HTL of sea), as per CAMP 2011,

Tk

3. The details as per the area statement submitted by the applicant for the proposal of

L vemporary huts and | restaurant are mentioned below in the tabular column: -

Total Area of | Areaof | Area of 1 Areanof | Area of | Total 'F.AR
area of | Shack 1 Hut-A [ Bno.of | Hut-B | 3no.of [ arenaof  Consom
plot Hut-A Hut-B structur | ed
1 (L1 |
| 106500 [ 4200 m" | 21.00m™ | 168.00 | 2520m’ [ 75.60m’ | 28560 | 26.81%
i mo B m’

4. The applicant has submitied Form | & XIV, Survey Plan, "DEED OF GIFT™ and

Proposed submission plans.

5. Site photographs are attached as “Annexure-17.

Decision: The Authority after detailed discussion decided to approve the proposal
for proposed erection of Temporary 11 nos of huts and (1 restaurant in Sy. No.
102/1-B of Agonda, Canacona — Goa,

s 4
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The Office of the GCZMA is i reeeipt of an application dated /0472024 {rom Mr.
Simeer Dessai, with regurds 1o NOC for proposed 02 Shicks and 50 Huls in property

bearing Sy. No, 3571 & 352 of Nagoreem - Palolem, Canacona - Goa.

Site Inspection Report: The said site was inspected by Rohan Vereknr, Environmental
Assistant, (GOZMA). Raunat Dessal, Field Survevor, (GOZMA)

i) Name of the Applicant: Mr. Sameer Dessal
it) Date of the Application: [11/042024

iii) Application for: Proposal lor (12 Shacks and 50 Huls in property bearing Sy, No.
35/) & 3572 of Nagorcem - Palolem, Canacona - Goa.

vi) Date of construction based on the docoments: NA.
v) Date of Inspection: | 7/057024

vi) Name of the Official / Expert Member, GCZMA:
1) Rohan Verekar, Environmental Assistant (GCZMA)
2) Ko Deessai, Field Survevor, (GCAMA)

vii) Name of the Parties Present: Mr. Sumeer Dessal, Applicant

viii) Location:
Sy.No: 35/1, 352 Village: Nagorcem - Palolem Taluka: Canaconu

ix) Accessibility: By traditional access.

x) Distance from the HTL of River / Sea:
Survey No, 3571 Touching the HTL of Sea
Survey No. 3572 Touching HTL of sea.

xi) Classification of CRZ Area:
Survey No, 35/ CRZ T (Landward of HTL sca)as per CAMP 200 1.
Survey No, 35/2: CRZ 1 {Landward of HT1. sea) as per CZMP 20101

xii) Existence of Sand dunes and its height: N AL
xiii) Whether any lagoons, backwaters or other water bodics exist in the plot: N.A

viv) Existence of Vegetation, if any: Fow scattered.
xv) Plinth area of the structure [ alleged violation: NA
wvi) Nature of the structure: | emporary Strociure

avii) Height of the strocture: 4,95 mir, (Restourant) and 445 mitr, (Hut)
wviil) Details of extension (o the existing structore: NA.
six) Approvals / NOC's issucd by any other Department’s / Authorities: NO.

xx) Nature of violation if any, with regard (o provisions of CRZ Notification 201 1:
NAL

Findings of site inspection:

Mage 117 0f 119



867

1. The survey no.35/1 and 352 of Nagorcem - Palolem. Canacong-Goa is situated in
CRZ U4 Landward of 1111, sea), as per CZMP 201 |
2. As per latest computerised Form | & XIV pome of the following occupants are

shown in whular column: -

- Sr.No. | Sy.No./Sub- ' Occupant's Name | Area in Sq. |
| by e Mir.
| 3571 « Norninp alics Narayan Pandurang  Sinai | 9300,00 m®

Nagorcencar ulias Nagorcenkar .
o  Mundur Narainn Sinad Nogarsekar
o Purva Mandar Sinai Nagarsekar
«  Mithila Bhalchandra Pai Angle
o Gouri degar Remedios
o Edear Julian Remedios
o  Govatri Rajesh Pednekar
« Rajesh Raghunmth Pednekar
«  Bhalchandra Shrikant Pai Angle

-In-l-l
w:
L= 1]
F:i:
L

Nuarainn  aliss Narayvan Pandurang  Sinai 3900.00 m”™
Nogorcencar alins Nagotcenkar ,

«  Moandar Naraina Sinal Nogarsekar
«  Purva Mandar Sinm Nagarsekar
Mithila Bhulchundra Pai Angle
Grauri Edgar Remedios

Edgar Julian Remedios

Carvatn Rajesh Pednekar

Raojesh Roghunath Pednekar
Bhalchandre Shrikant Pui Angle

xxii) Conclusion/Recommendation:

. The applicams, Mr. Sameer Dessai, Patnem, Canacona-Cop, has proposed NOC

for 2 Shacks and 30 Huts in Sv. No. 35/1 & 352 of Pamnem, Canacong-Gon.

The survey no.33/1 and 3572 of Nagorcem - Palolem. Canaconn-Goa is situated in

CRZ [-(Landward ol FTTL sea), as per CEMP 2011,

3. The details ns per the area stalement submitted by the applicant for the proposal of
2 Shacks and 50 Huts are mentioned helow in the tabular column: -

—

Tk

Sv. | Totalarea |Areaof |Areaof | Arcaof Total area  F.AR
No, of plot Shacks Rooms structures | of Consumed
(50 Nos) | structures
3 5 m y
3 | B0 ggoomt [TEBM oums
m | 35 roams |
41325 c2| 11.24%
52 J‘J[HJE.{H'! - m 41325 wm' 148335 m
m
15 rooms |

4. The applicant has submitied Form 1 & XIV, Survey Plin “AGREEMENT OF
LEAVE AND LICENCE" and Proposed Submission Plans,
5. Sute photographs are attoched as *Annexure-1"

Decision: The Authority ufter detuiled discussion decided to npprove the proposal
for proposed erection of temporary 02 nos of Shacks and 50 nos of Huts in property
hearing Sy. No. 35/1 & 35/2 of Nagorcem - Palolem, Canacona - Goa.
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The Meeting ended with thanks to the Chair.

"%;ﬂib" L’-—

Member .‘ie’:remr} Chaienman
GCZMA J,f GCZMA
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